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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENT OP INDIA 
Tuesday, 17th April, 1951.

The House met at a Quarter to Flev^n
of the Clock,

[M r . S pea ker  in the C h o ir]

ORAL ANSWERS TO QUESTIONS
L oading , U nloading  an S to rin g  of 

C ereals

•S181. Shri Sldhya: (a) Will the 
Minister of Food and Agriculture be 
pleased to refer to the answer given 
to my Starred Question No. 939 on the 
15th December, 1950, and state whe­
ther the tenders invited for the pur­
pose of loading, unloading and storing 
cereals were the lowest in each case 
where the contracts were made?

(b) Is the function of these con­
tractors while loading and unloading 
to see that the exact quantity of cer- 
reals as landed is delivered at the go- 
downs?

The Depaty Minister of Food and 
Agricultiire (Shri Thirnmala Rao): (a)
The tenders accepted were lowest in 
all cases except two. In one case the 
party who quoted the lowest rates was 
considered xinsultable for the work 
Involved on account of lack of ex­
perience and the next higher tender 
was accepted. In the second case the 
two lowest tenders could not be accept­
ed as the first did not quote for all ser­
vices and there were complaints against 
the second. The third lowest tender 
was accepted.

<b) Grain landed from the ships at 
the docks is not unloaded or loaded at 
the Docks by Food Ministry's loading 
and unloading contractors. Only a 
small portion of the grain la n d ^  is 
sent to Central Government godowns 
and the Food Ministry’s loading and 
unloading contractors carry out the 
loading and unloading of foodgrains 
bags from trucks or wagons only in 
37 RS.D.

325S

respect of foodgrains received at or 
despatched from Government godowns.

Shri Sidhya: May I know what were 
the rates quoted by the two firms 
whose tenders were rejected?

Shri Thiromala Rao: It is considered 
not advisable in public interest to 
divulge the names of these contractors. 
I have already read out the grounds 
of rejection.

Shri Sidhva; I do not want the 
names. I want to know the rates.

Shri Thirnmala Rao: I require notice.
Shri Sidhva: My question was very 

clear and surely the hon. Minister 
should have come prepared with the 
rates. ‘Lowest* means that some figures 
must be available with him to show 
that the rate accepted was the lowest

Mr. Speaker: “Some figures”, yes, 
but not necessarily the rates. The 
whole thing must have been calculated 
and the last one was perhaps accepted.

Shri Thirumala Rao: I am prepared 
to give what I have got. The rate of 
the lowest tenderer was only two annas 
less......

Mr. Speaker: I think such details 
must be enquired outside this House.

Shri Sidhya: If you will excuse me. 
Sir, the object in my asking this ques­
tion is this. I have some information 
but it is subject to correction. There­
fore, I have asked this question. My 
information is that the lowest tender 
which was a bona fide tender was not 
accepted because the other man had 
some influence. Therefore. I want to 
know whether this information of mine 
is correct*

Mr. Speaker: I have also got some 
experience of asking for tenders and I 
am not prepared to say that the lowest 
is the best.

Shri Sidhya: I do not say th a t

Mr. Speaker: Therefore in all such 
cases the best course would be not to
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agitate the matter by way of question 
and answer in the House, but the in­
formation might be obtained privately 
outside the House; and if there is a 
strong ground for suspecting that there 
Is something wrong, then only a ques­
tion should be tabled; otherwise, we 
are taking up the time of the House 
unnecessarily,

Shrl Sidhva: In pursuance of the 
answer given to my Starred Question 
No. 9S9 on 15th December, I asked Mr. 
Munshi privately. He had replied that 
It would not be in the public interest 
to disclose the rates. When I asked 
him subsequently, he asked me to table 
a  question. I have tabled a question 
and again the answer is given that it 
is not in the public interest to disclose 
the rates. So, you must understand 
my position.

Shri Thimmala Rao: I shall try to 
m lighten the hon. Member as much as 
possible. The lowest tender was only 
iwo annas less than the others and in 
view of the fact that the lowest 
tenderer had no previous experience 
that tender was rejected. With regard 
to the second case, one of the lowest 
tenderers did not quote for all the items 
required andr the other lowest tenderer 
-was a discharged servant of the Ration­
ing Department for bad conduct. Thus, 
the two lowest ones were rejected.

Shrl Sidhva: May 1 know whether 
the tenderer who quoted two annas less 
was a Arm that was on th^ Govern­
ment approved list? What made the 
Oovenwnent think that it was not a 
firm of experienced contractors?

Shri Thimmala Rao: I want notice 
for giving all the details about the 
history o f  this contract.

Mr. Speaker: We may now go to th# 
next question.

O f fic e r s  on E.P. R ailw ay

♦S180, Shri Sidhva: (a) WiU the 
Minister of Railways be pleased to 
state what was the total length of 
North Western Railway before parti­
tion?

(b) How many officers were em­
ployed before partition on this Rail­
way?

(c) What is the length of the E.P. 
Railway after partition?

(d) How many oflflcers are now em­
ployed on the E.P. Railway?

The Minister of States, Transport 
and Railways (Shrl Gkipalaswaml): (a)
and (o). The routo miloage of the 
North Western Railway before parti­
tion and the route mileage of the

Eastern Punjab Railway on 31st March.
1951 were 6,881*27 and 1,889 08 mile® 
respectively.

(b) and (d). The number of officers 
employed on the North Western Rail­
way before partition was 366 and the 
number of officers employed on tha 
Eastern Punjab Railway now is 142.

Shrl T. Hasala; Is the number of 
officers of E.P. Railway now pro rata 
the same as was the case in the old 
N.W. Railway?

Shrl Gapalaswaml: When the old 
N.W. Railway was in existence the 
E.P. Railway was not in exisfbnce. Thft 
N.W. Railway included the EP. Rail­
way, but of course the number of offi­
cers now retained or employed on the 
EP. Railway cannot be the same af 
was the case In that section of the old 
N.W. Railway, because we have now 
got to have a separate headquarters.

Kaka Bhagwant Roy: What is the 
total number of Class XI officers?

Shri Gopalaswaml: I am afraid I 
have not got the number separately 
for Class I and Class II. The informa­
tion I have lumps the officers together.

Shri Hnasaiii Imam: Is it a fact that 
the proportion of the E.P. Railway is 
about a quarter, while the number of 
its officers Is nearly 40 per cent, of tho 
old N.W. Railway?

Shri Gopalaswaml: The percentage 
of route mileage is 27 and the per­
centage of gazetted posts is about 39.

Sardar Hnkam Singh: Have such offi­
cers as have not been employed on the 
E.P. Railway been taken on other 
Railways or have they been thrown out 
after the partition?

Shri Gopalaswaml: Some of the E P. 
Railway officers have been transferred 
to other Railways. There were also 
officers from other Railways who have 
been transferred to the E.P. Railway* 
but they are very few.

Shrl Sidhva: Out of the 142 officers 
who are there now, are any of them 
surplus and are they being kept on 
because they belong to the Central 
Railway Service and have been trans­
ferred from Pakistan?

Shri Gopalaswaml: I do not think 
that we regard any of the number at 
present employed on the E.P. Railway 
as surplus.

So rg h u m  fr o m  U.S.A.
^3183. Dr. Ram Subhag Singh: Will 

the Minister of Food and Agrienlture
be pleased to state the quantity of 
Sorffhum imported from the United 
States of America?
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The Depaty MiBlster of Faod u d  
Affricultare (Shri Thinunala Bao):
Imports of Sorghum from United States 
o f  America during 1950 amounted to 
^44.000 tons.

Dr. Ram Subhag Singh: Is it a fact 
that the Government of India had 
approached the Gk)vernment of the 
I&ited l^tates to sell Sorghum to it 
a t a cheaper rate and if so whether 
th a t request was acceded to?

ShH Thimmala Rao: The total pur­
chases effected in 1950 amounUd to
680,000 tons, of which 344,000 tons 

were received in 1950. The rest is 
being received this year and the price 
is Rs. 10-8-0 per maund.

Dr. Ram Sobhag Singh: May I know
the  total quantity of Sorghum which 
we had asked for in 1950-51?

Shri Thimmala Rao: It is not a ques­
tion of our askijig for it. We purchas­
ed  to the tune of 680,000 tons. All 
that was available in the quaUty that 
was required was purchased.

Shri T. Husain: What was the landed
cost of Sorghum per ton and how does 
it  compare with the price of wheat?

Shri Thimmala Rao: I want time and 
notice for mathematical calculation.

Shri C ^ lih a: What is the quantity 
we asked for in 1950-51?

Shri Thimmala Rao: As I said, it is 
not a question of our asking for I t  
We go into the market and ouy our 
requirements.

S uperannuated  S taff

•S184. Shri Sidhva: Will the Minis­
te r of Communications be pleased to 
state:

(a) the number and categories of 
staff superannuated but still in ser­
vice in the offices under his control: 
and

(b) the reasons for retaining them?

The Minister of Commnnicatioiis 
<Shri Kidwai): (a) I lay on the Table 
of the House a statement showing the 
number and categories of superannuat­
ed persons retained in service in the 
Posts and Telegraphs Department 
[See Appendix XXII, annexure No. 8.] 
There are no superannuated x>er8ons 
employed in any other oz^anlsation 
under my control.

(b) Out of the 19 Superannuated 
persons retained in Service, eight have 
been retained on account of their 
technical experience, and three on 
account of disciplinary proceedings

pending against them. The remaining 
eight who are ex-State officials, w m  
granted extension dl service prior to 
their being taken over by the Indian 
Posts and Telegraphs Department 
Their cases are being examined.

Shri Sidhva: Of the nineteen superan­
nuated officers, the hon. Minister stated 
that elgM are technically experienced 
men. B m t I knew whether ttiese offi­
cers have been retained because officers 
to replace them are not available?

Shri Kidwai: One of them has been 
recently re-employed in our newly 
opened training institute for the postA 
services. He Is a retired P.M.G. It is 
an additional post which has been 
recently created and If we had sent 
another P.M.G. on service, It would 
have cost us more and we would have 
been short of officers. The others are 
technicians. On account of partition 
and the option given to officers there 
is an acute shortage of technical per­
sonnel like mistries. Therefore the 
services of a few superannuated per­
sons have been retained.

Shri Sidhva: In view of the deflnlto 
policy of Government and the Home 
Ministry's Resolution that except in 
extraordinary clrcim:istances. no 
superannuated officer should be em­
ployed, have any special grounds been 
made out for the retention of these 
officials?

Shri Kidwai: The hon. member will 
know it from the statement supplied to 
him.

Shri Sidhva: There is nothliur in the 
statement excepting the number of 
such officers. Have they been retained 
because officers to replace them are 
not available and If so is there any 
noting to that effect on the file?

Mr. Speaker: That is a matter oi 
routine.

Shri SIdhTm: It is the confirmed 
policy of Oovernment that no officer 
would be given extension or re^mploy- 
ed, unless there are extraordinary 
reasons for it. Is there anything to 
that effect on the file in writing, or Is 
it oral?

Mr. Speaker: That question need not 
be answered.

Shri Kesava Rao; May I Imow
whether Government is training any 
technical personnel to take up these 
posts after these superannuated officers 
leave service?

Shri Kidwai: They are officials like
mistries in the di/Torf»nt exchanges. 
Since no one was available they havo 
been retained. Eight of them are In
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Itm  States where they were already on 
tttenBion before we took them over. 
Thair cases are being examined.

R oaj>8 M aintenance (E x pen d itu re)

•3185. Pandit M. B. Bharraya: (a)
Will the Minister of Transport 1>e 
pleased to state whether the road 
connecting Kotah with Ajmer and the 
road connecting Ajmer with Jodhpur 
nre in charge of the Central P.W.D.?

(b) If so, when were these roads 
last re-metalled?

(c) What expenses, if any, have 
been incurred by the Government of 
India on these roads during the last 
llva years?

(d) Is it a fact that the condition of 
these roads have deteriorated consi­
derably during the last five years?

(e) If so, what steps are being taken 
to reconstruct them?

(f) By which date is the recons­
truction work likely to commence?

Hie Minister of States, Transport 
mmd Railways (Shri Gopalaswami): (a) 
Only 754 miles of the first road and 37 
miles of the second road, both from 
the Ajmer end, are in charge of the 
Central Public Works Department.

(b) Remetalling or re-painting of 
nome miles is done every year.

(c) The total expenditure during the 
live years ending 1949-50 was as 
follows:

AJmer-Kotah (75i miles)— R̂s. 5*5 
lakhs,

AJmer-,Todhpur (37 miles)—Rs. 
2*30 lakhs.

(d) Some miles of both roads are 
not in good condition at present but 
the roads as a whole have not deterio­
rated.

(e) and (f). The metalled surfaces 
of the miles that have deteriorated are 
programmed for renewal during the 
next rains. Repairs to the black- 
topped miles that are defective, includ­
ing widening, are in hand and will bo 
eomi^eted by May, 1951.

Pandit M. a  Bhargava: May I know 
who are the authorities in charM of 

remaining portion of the road?
Shri Gopalaswami: The Stato con- 

eemed: I believe, mostly Rajasthan.
Shri Hussain Imam: May I know

whether it is a national highway and if 
•o why are the States dealixig with it 
nnd not the C.P.W.D.T

Mr. Speaker: I think Qiis waa 
answared before.

Shri Hussain Imam: It is said tha t 
part of it is maintained by the CP.W.D.

Shri Gopalaswami: The national
highway portions of the road are re­
paired and maintained at the cost of 
the Centre.

Shri Hussain Imam: Is the whole 
road a national highway or only m 
portion of i t  you cannot have a por­
tion of a road as national highway.

Mr. Speaker: Order, order; it need 
not be answered.

T oll T ax

*S1S6. Pandit M. B. Bhargava: Will 
the Minister of Transport be pleased! 
to state:

(a) whether it is a fact that tho 
Municipality of Ajmer has recently 
imposed a toll tax on every bus, car, 
truck, load lorry, entering or passing 
through the city of Ajmer;

(b) if so, what is the income to the  
Municipality from this toll tax; and

(c) whether similar tax is beljig 
imposed by other municipalities and 
Local Boards in the Centrally Adminis­
tered Areas in the country?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): (a>
Such tolls have been levied since 1935 
except on certain classes of private 
cars. Since 1949, all motor vehicle* 
have to pay these tolls.

(b) Annual average for three years 
ending 1948-49—Rs. 9.000.

For 1949-50—Rs. 30,000.
For 1950-51 (estimated)—Rs. 42,000.
(c) Yes. Some Municipalities and 

Local Boards, as far as can be ascer-^ 
tained, have imposed similar taxes, b u t 
complete Information is not available.

Pandit M. B. Bhargava: What is the  
policy of Government: do they allow 
all Municipalities and Local Boards to  
levy these taxes?

Slirl Gopalaswami: That depends 
upon the laws in force in those areas. 
So far as Ajmer is concerned, for 
Ajmer Municipality, the levy is made 
under a resolution of the municipal 
council in 1933. But the district board 
levy was authorised by the CJhlef Com­
missioner lander the Indian Tolls A ct

Pandit M. B. Bhargava: I want to
know the policy of Government to 
regulate the imposition of such toll 
taxes by the Municipalities and Local 
Boards: is it to give them unfettered 
discretion to impose such taxes?



Shri Oopalaswftiiil: So far as the
Centre is concerned, we are interested 
only in the highways and our policy 
is not to allow the levy of any new 
tolls of this description; also, to take 
off such tolls that existed previously, 
if they continue to exist. Only certain 
tolls on bridges and ferries which were 
in force originally for the purpose of 
servicing the loans taken for capital 
•expenditure have been allowed to 
remain.

Shri Hussain Inuim: May 1 know
from the hon. Minister whether under 
the present Constitution it is right for 
the Municipalities and Local Boards to 
impose such taxes?.

Mr. Speaker: That is a matter of
opinion.

Shri Sidhva: May I know whether 
I t is a fact that some of the States 
which were levying toll taxes have 
Abolished them, because it is consider­
ed  an abnoxious tax?

Shri Gopalaswami: Such a recom­
mendation was made to all States four 
o r  five years ago and many of them 
have accepted the recommendation.

•ft Iff  : w r  m vfhT ^
Pit ^  ctw ^  w r c

^  TK fPHTT T̂RTT ^  ^

[Shrt Bhatl: Will the hon. Minister 
please state whether this toll tax Is 
imposed on every sort of conveyance 
o r  on motors, buses, etc.. alone?]

Mr. Speaker: It is a matter of detail 
fo r the local administration.

^  I a m

wrnrr sfff ?

[Shri Bhatt: Is it also Imposed on 
1)ullock-carts etc., or not?]

Mr. Speaker: Order, order.
B ates and T onnage of Coastal Sh ip ­

pin g

•3187. Shri B. R. Bhagat: Will tlie 
Minister of Transport be pleased to 
state:

(a) how the control over rates and 
tonnage of coastal shipping is exer­
cised;

(b) whether the system of control 
hitherto prevallhig has come to an end 
and if so, when; and

(c) whether and when, the new 
system of control will come into force?

The Minister of SUtes. Trmaspoti 
and RaUways (Shri Gopalaswami): (nV
The control over tonnage of coastal 
shipping is exercised by means of th« 
powers vested in Government under 
the Control of Shipping Act, 1947, as 
amended by the Control of Shipping 
(Amendment) Acts of 1948 and 1950. 
Government policy of licensing under 
the Act has been to give the fullest 
scope to the tonnage of Indian com­
panies which desire to operate on the 
coast.

Government have powers under the 
Act to fix shipping rates in respect of 
any ship engaged in the coasting trad^  
but the rates have generally been left 
to be fixed by the Indian Coastal Con­
ference and unless the rates appear to 
be unduly excessive. Government do 
not ordinarily seek to fetter the dis­
cretion of the Coastal Conference in 
this matter.

(b) and (c). No, Sir. The system 
of control hitherto prevailing still 
continues to be In force In the best 
interests of Indian Shipping.

Shri B. B. Bhagat: May I know how 
far progress has been made in the 
policy of the Government which was 
announced last year that the coastal 
shipping will be reserved for Indian 
ships?

Shri Gopalaswami: I cannot say that 
We have reached the end of the 
measures that we propose to take in 
that direction. But certainly we are 
trjrlng to fill up the gap. A shortage 
in Indian tonnage exists now, and as it 
gets filled up this policy will get imple­
mented more and more successfully.

Shri B. B. Bhagat: May I know what 
is the total tonnage of coastal shipping 
and how much of it is licensed foreign 
ships?

Shri Gopalaswami; At present Indian 
shipping companies have 205,699 G.RT. 
of owned ships and 30,062 G.K.T. of 
chartered ships employed in the coastal 
and near trades. Including Burma, 
Ceylon and Pakistan trades. The total 
owned tonnage of Indian shipping, in­
cluding those engaged in the overseas 
trade is at present 94 ships of 3,72,378 
G.R.T.

Shri B. R. Bhagat: What percentafa
of the total volume of coastal trade 
is done by Indian ships?

Shri Gopalaswami: I must have
lotice of that question.

Dr. Ram Subhag Singh: Is it a fact
that the steomor freight charged from 
Bombay to Calcutta Is more than the 
steamer freight charged from Bombay 
to New York?



8hri Ciopalaswami: 1 am not in a

f tfition to say yes or no to that. But 
am quite aware of the fact that some 

of tiie freights between one port of 
India and another arc higher than the 
freight from a port in India to a port 
in the West, in Great Britain and 
countries of that description.

8hrl Sidhya: May I know whether 
the hon. Minister of State for Trans­
port while giving a reply to a similar 
question only a fortnight ago stated 
that the entire coastal tonnage will, 
from the 1st May, 1952, be confined to 
Indian shipping and that all the foreign 
companies will be eliminated, and may 
1 Imow whether that stands or not?

8hrl GopaUswmml: That is certainly 
what we hope to achieve

8hri Sidhva: Re made a definite
•Utement. ^ .

8hii Hnasain Imam: The hon. Minis- 
|a r  stated that if they are unreasonable 
M  will intercede. Has he examined 
tha rates? Last time it was pointed 
out that the rate from Calcutta to 
Bombay is higher than that from
Bombay to New York and things of 
ttiat nature.

ghzl OopMiunrami: 1 think thia
m atter haa been continually e z a n ^ e d  
ileveral times and it has not been 
poasible so far to reduce our riitfla 

to causes which I think iMp- 
0#ners in this country will reidujr 
•ppraciate.

Contracts

•3W . Prof. K. T. Shah: Will the 
Minister of TraaspoH be pleased \o 
state:

(a) how many different forms of 
contracts have been in use in the 
Ifinistry since 15th August, 1947—

(i) for carrying out construc­
tional work;

(ii) supply of stores and provi­
sions;

(iii) operating canteens;
(iv) conveyance of mails or Gov­

ernment Stores; and
(v) for contract appointments;

(b) how many contracts involving
•  sum of Rs. 5 lakhs or more have 
|iad to

(i) cancelled or rescinded be- 
cau.se of disputes with con­
tractors, or for other reasons;

(ii) revised in material particu­
lars during the currency of 
the contract, by mutual con­
sent. for or against Govern­
ment;

(iii) disputed, and referred to (
arbitration; and

(iv)‘ disputed, and taken to court 
for adjudication, or appeal 
from 15th August 1947, to 31st 
March, 1950; and

(c) whether any attempts have been 
made to co-ordinate the terms and’ 
conditions of such Contracts, in the 
several departments or branches of the 
Ministry?

Tbe Aflnlster of States, Traasporl 
and Railways (Shri Gopalaswaml): (a)
A statement giving the information 
asked for is laid on the Table of the 
House. [See Appendix XXII, annexuro 
No. 9.]

(b) Nil.
(c) For purposes of construction* 

standard forms prescribed under the 
Central Public Works Department Codo 
are being adopted as far as possible 
The terms and conditions of contracts 
are drawn up with due regard to tho 
desirability for coordination and 
standardisation.

Frof. K. T. Shah: In the statement 
supplied to me the various forms of 
contracts are referred to by so many 
initials and cabalistic signs. May 1 
r^ u e s t that the text of these forma 
or copies may be supplied to me?

Gopalaawaml: Sir, I have got 
the book here. 1 will send him copies 
of these forms.

Shrl Hnaaain I ^ m :  Is it a fact that 
the ra tis  of the CP.W.D. were higher 
than those of the Railway Department 
and the Estimates Committee recom* 
mended the Central Public Works De­
partment to copy the railway system?

Mr. Speaker: It does not arise.
Shri Hnasaln Imam; It relates to the 

contract.
Mr. Speaker: The word ^contract* la 

there, but that does not mean all the 
information that the hon. Member la 
asking.

Cancellation Charges of R ailw ay  
T ick ets

•3191. Prof. K. T. Shah: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that a can­
cellation charge of 10 per cent, of the 
value of the ticket is levied by the 
Railways in India in regard to nny 
cancellation of a ticket or reservation 
for a railway journey, by an intending 
passenger, whether intimation of such 
cancellation is given by the intendlo^
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passenger, or on his behalf, before the 
train actually departs on the journey, 
or after the departure of that train; 
and

(b) if so, the amount of receipts on 
account of such cancellation charges 
ill 1947-48 (Post partition). 1948-49. 
and 194» 50?

The Minister of States, Transport 
and Railways (Shri Gopalaswaml): (a) 
The correct position is t l ia t  while re­
funding fares in the case of advance 
reservation of berths in First and 
Second classes when journey tickets 
are surrendered not less than three 
days before the departure of the train, 
five per cent, thereof is deducted and 
when tickets are surrendered less than 
three days before the departure of the 
train, ten per cent, is so deducted. Li 
the case of Inter and Third class 
tickets, on which seats are reserved in 
advance, refunds are permitted after 
retaining a clerllage of annas tw o  cer 

ticket only, provided the ticket is 
surrendered either before or within 
two hours after the departure of the 
train. When tickets are surrendered 
after the lapse of two hours of th^ 
departure of the train, refunds. In all 
cases, are allowed in special circxim- 
stances only, subject to a deduction of 
ten per cent, of the fare refundable.

(b) The approximate amounts of 
receipts on all the Indian Railways on 
account of cancellation of tickets are 
as under:

1947-48 (Post-partitlon period)— 
Rs. 1.38,534.

1948-49—Rs. 2,57,99$.
1949-50--RS. 2,59.277.

Prof. K. T. Shah: May I know 
whether any discrimination is shown 
as regards the reasons for cancellation 
due to changes particularly in the pro­
gramme of public business, apart from 
private reasons of individuals?

Shri Gopalaswaml: Yes. there is a 
small concession shown in the case of 
Government servants and Members of 
Parliament. If they are able to show 
that they were unable to take the train 
in which reservation had been made on 
account of public business—whether it 
is official work or. in the other case, 
h a v in g  to  c o n tin u e  to  attend vsessions 
of P a r l ia m e n t  o r  of Parliamentary 
Committees—then the railway authority 
concerned is empowered to refund the 
whole amount without any deduction.

Prof. K. T. Shah: Since when may 
I ask is the concession to Members of 
Parliament being shown?

Shri Gopalaswaml: I am afraid 1
have not got the date here, but it has 
been In force for some time.

I2Ct

Prof. K. T. Shah: There was no such
concesijion, may 1 say until the end of 
last year at any rate, and I had my­
self to write and brina this point to 
the notice of the hon. Minister.

Mr. Speaker: Order, order. He may
p u t  h is q u e s tio n  a n d  n o t give in fo r­
mation.

Dr. Deshmnkh: Is the hon. Minister 
aware that even in the case of the air 
services, within twentyfour hours there 
is no penalty attached to the cancel­
lation of the tickets? What are the 
special difficulties in the case of the 
railways that the period of cancellation 
should be so much as three days?

Shri Gopalaswani: The assumption 
that the hon. Member has made has to>
be confirmed by my hon. colleague.

Mr. Speaker: We will go to the next
question.

I nland L etters

•3192. Dr. Deshmnkh: (a) Will the 
Minister of Conummlcations be pleas­
ed to state the date on which the in­
land letters were introduced at one 
and half annas eadi?

(b) What is the number sold up to 
the end of January, 1951?

The Minister of Commnnlcatlowi
(Shri Kidwai): (a) 2nd October, 1950.

(b) About 67 lakhs.
Dr. Deshmnkh: Has the introductioQ 

of the inland letters reduced the ordi­
nary letters of two annas postage as 
well as the postcards in numbers?

Shri Udwal: Some diversion 1$ 
natural both from the postcards and 
the letters.

Dr. Deshmnkh: Is there any calcula­
tion which will show what additional 
revenue has been derived by the intro­
duction of these Inland letters?

Shri Kidwai: It will be available a t 
the time of enumeration which take 
place every August and February.

Dr. Deshmnkh: May I know what if 
the cost of printing these inland letters 
per thousand?

Shri Kidwai: I have not got the in­
formation because the hon. Member 
had only asked for numbers.

Mr. Speaker: It is aU right.

wTzr
wnn ^  ^  w r
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[Shri Dwlvedi: Do the Government 
propose discontinuing the one anna 
local envelops with a view to make 
good the loss incurred on account cl 
inland letters?]

srnrr ij aftr vtth

t  IT? i  I

[Shri Kidwal: It is wrong to presume 
tha t any loss has been incurred on 
account of inland letters; but it 1b 
corrcct that these letters have been dis­
continued.]

D eterio ration  of W heat in  V indhta  
P radesh

*3193. Shrinati Jmyashri: Will Uie 
Minister of Food and Arrlcultnre be
pleased to state:

(a) whether it is a fact that a large 
number of bags of wheat are taken 
charge of by orders of the District 
Commissioner at Satna in Vindhya 
Pradesh and are in weevil-ridden con­
dition; and

(b) if so, what action has been 
taken by Government or intended tx) 
be taken to save the grain from fur­
ther deterioration, and from becoming 
useless for human consumption?

The Deputy Minister of Food and 
AgrlcQltore (Shri Thlmmala Rao): (a)
In order to meet the difficult food posi­
tion in Satna district in October and 
November, 1950 as a result of damage 
to kharif crops, the Deputy Commis­
sioner, Satna, Vindhya Pradesh, froze 
the stocks of foodgrains with the 
Mahajans. These frozen stocks also 
Included certain quantities of old wheat 
belonging to the 1949 crop.

(b) Arrangements were made for the 
proper cleaning and screening of the 
old stocks and their issue for local 
consumption.

Shrimatl Jayashri: May I know what 
Is the total loss?

Shri Thlrumala Rao: The frozen
stocks includ€>d a quantity of about 
4.500 maunds of old wheat with two 
merchants which belonged to the 1949 
crop and that was taken hold of and It 
was cleaned and screened and most of 
it was used. I have not got any esti­
mate of the loss involved In  It.

8hr! Dwlvedi: I want to know If 
some merchants in Satna were arrested

for having sold wheat at one seer and 
a quarter for a rupee?

Shri Thlmmala Rao: I am not aware
of any such information.

Pandit Krishna Chandra Sharma:
May I know whether the wheat was 
examined by doctors for ration pur­
poses?

Shri Thlmmala Rao: The wheat was
subjected to the usual examination by 
our officers whether it is fit for con­
sumption or not and then issued.

Shri Dwlvedi: May I know whether 
the wheat available at Satna was sent 
to Sldhi where persons are dying ol 
hunger..........

Mr. Speaker: Order, order.
F ood P roduction  (E s t im a t i)

*3194. Shri Kishorimohan Tripathl:
(a) Will the Minister of Food and 
AffricBltnre be pleased to state the 
latest estimate of foodgrains produced 
in India from the Rabi crops this 
year?

(b) How does the above figure com­
pare with the corresponding figure of 
the last year?

Hie Deimty Minister of Food and 
Agiicoltare (Shri Thlmmala Rao): (a)
Estimates of production of Rabi food 
crops for the current year 1950-51 are 
not yet available as the harvest has 
]ust started in the various States. A 
statement indicating the condition of 
the crops as reported by the various 
State Governments is, however, laid 
on the Table of the House. fSee 
Appendix XXII, annexure No. 10.]

(b) The production of Rabi food­
grains (wheat and barley) during 1949­
50 is estimated at 8*5 million tons. 
Since corresponding figures for the 
current year are not available, no com­
parison can be instituted.

Shri Kldiorlmohan Tripathl: May 1
know if the Ministry of Agriculture has 
issued any forecast in respect of this 
production and if so, what is the l a t ^ ?

Shri Thlmmala Rao: We are await­
ing reports from all the States.

Mr. Speaker: Has the Ministry issued 
any forecast?

Shri Thlmmala Rao: I am not aware
of any such forecast being issued.

Shri R. C. Upadhyaya: I find that 
Kajasthan has not been included In the 
figures given in the statement.

Shri Thlmmala Rao: We have laid 
on the Table of the House the informa­
tion that has been received from aH
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the States. For instance, Madras Is 
also not included in the statement 
because we have not received a reply 
from them.

Shri B. C. Uiiadliyaya: Has Govern­
ment got any estimate to show the
probable loss in Rabi crop as a result 
Of locusts and untimely rains and hail- 
•torms?

Shri niiramala Rao: The statement 
is laid on the Table of the House. If 
the hon. Member wants me to read 
from that I can read about the general 
condition of the crops in all the Pro­
vinces.

Mr. Speaker: No, no. It is not 
necessary.

Shri Thimmala Rao: I can refer my 
hon. friend to the statement laid on the 
Table of the House.

Shri T. N. Siagh: The hon. Minister 
lias stated in answer to part (b) of 
the Question that he Is not in a position 
to  give the corresponding figures. May 
f know whether he has not in his 
possession the figures relating to pre­
vious years’ rabi crops?

Shri Thimmala Rao: I have got 
them here for the whole country. 1 
can give them.

Shri Sldhva: In view of the import­
ance of this matter, will the hon. Minis­
ter give us the total figure to see 
whether there is any adverse effect of 
the rabi crop?

Mr. Speaker: I am afraid the very 
object of putting a detailed statement 
Is defeated if questions are put in for 
the purpose of eliciting what is written 
in the statement. The best course will 
foe to study the statement first and put 
further questions later on.

Shri Kiiriiorimohan Tripathi: The
statement in question only describes 
the situation in different parts of the 
country. It does not include any figure 
of estimate.

Mr. Speaker: He has said in reply 
that the estimates are awaited.

Shri Bharati: Is it not a fact that in 
order to show the deficit every State 
submits an estimate of production to 
the Central Government?

Mr. Speaker: Order, order. The
<]uestion is restricted to rabi crop this 
year.

F ood P roduction  <Grant)

*3195. Shri Thimmappa Gowda: (a)
Will the Minister of Food and Agricol- 
tare  be pleased to stale tt\e amount of

grant asked by Mysore Government 
for increasing her food production in
1949-50 and 1950-51?

(b) What is the amount promised 
by the Cenlrfil Government to Mysors 
for the above 2 years?

(c) W’bnt is the amount that hfs 
been granted and the amount that has 
been already paid?

The Deputy Minister of Food and 
Agricaltare (Shri Thimmala Rao): (a)
and (b). The grants asked for by 
Mysore Government during 1949-50 and
1950-51 for increasing food production 
were Rs. 45*63 lakhs and 40 87 lakhs, 
respectively. The grants sanctioned by 
the Government of India after discus­
sions with the State Authorities wer® 
Rs. 42-63 lakhs and 39 97 lakhs res­
pectively.

(c) The grant for 1949-50 was paM 
in full. As regards 1950-51, the actual 
expenditure on G.M.F. grants will nol 
be known for some time.

Shri Thimmappa Gowda: May I
know when Government proposes lo 
pay the remaining amount?

Shri Thimmala Rao: When the actu^ 
expenditure incurred on G.M.F. w 
known, we will pay the balance.

A ir  C rash near K o ta g iri

*3196. Shri Sanjlvayya: WiU th« 
Minister of Commnnlcatloii* be pleat­
ed to state:

(a> whether Government’s attention 
has been drawn to the statement 
alleged to have been given by one ^  
the Judges of the Punjab High 
relating to the air crash near Kota­
giri, Coimbatore, saying that the valu­
ables of the victims were not proper­
ly protected; and

(b) tf so, whether it is a fact?
The Minister of CommnnicatifM 

(Shri Kidwai): (a) Yes.
(b) It is reported that Police and 

Forest officials guarded the wreckage 
from the time It was discovered by the 
search party. It Is difBcult to say 
whether, before the discovery, a ^  
article was pilfered. The attention of 
the Government of Madras has been 
drawn to these complaints.

Shri Sanjivayya: Have CJovemment
received any complaints from the near 
relatives of the victims in regard to 
this accident?

Shri Kidwai: Yes. We hove received 
such complaints. '

Shri Sanjivayya; Have GovemmenI 
16st in this accident any of their own 
valuable records?
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Shri lidwml: I am not aware of any 
•uch loss, but it the hon. Member 
wants a definite reply, he may put a 
fresh question.

Shrl Bharati: Do Government pro­
pose to ask the Company to pay com­
pensation to the relatives of the 
^ceased? Is there any suggestion 
before the Government?

Shri KIdwal: If they are entitled to 
any compensation they will pursue the 
inatter and Government cannot do any­
thing in this matter.

PMdlt Mttitfshwar Datl Upadliyay:
What is the valuation of the property 
tovolved, Sir?

Shri Sidwai: It is not known what 
WBM the property there.
Food G r a in s  f o r  M a d ra s  an d  B o m say

♦3197. Shrl Sanjivayya: Will the
Minister of Food aad Agricnltiire be 
pleased to state:

(a) the quantity of food grains ask­
ed by the Madras Government and the 
Bombay Government from the Central 
Government during the years 1040- 
W) and 1950-51; and

(b) the quanU^ granted actually 
by the Central Government dui^ing 
those years to the two State Govern  ̂
ments?

n e  Depn^ Minister of Food mm§ 
A ^ o ltn r e  (l^H Thinimala Rao): (a)
The quantities asked for by Bombay 
mud Madras during each of 1049« 1050 
and 1051 were as follows:

(In '000 tons) 
^1940 J950  1051

Bombay 1150 900 1025“ g
Madras 1149 726 1000

(b) Quantities supplied during 1940 
and 1950 and the quota for 1951 are:—

(In '000 tons)
J?50^_ 1951__

Bombay 1074 ~ 722~ 800
Madras 396 588 500

Shrl SanjlTayya: May I know the 
principle involved in the allotment of 
fbodgrains by the Centre to the various 
States?

Shrl Thlmmala Rao: What is known 
as the basic plan has been evolved all 
these years with regard to the require­
ments of the several States. This has 
been going on for some years with 
regard to the total production of the 
State, total capacity for procurement, 
and the total deficit that has to be 
made up from the Centre. It is on this 
basis that allocations are beina made 
from year to year. This year also, the

allocation is based on the previoui' 
experience.

Shri Sanjivayya: Does it not depend
on the allotment asked for by the 
States?

Shri Thiramala Rao: I have explain­
ed that it depends on all the factors, 
not on the single factor of the States^ 
demand.

Shri Sanjivayya: In view of the fa d
that rice is the staple food of Madras, 
do Government consider the desirability 
of allotting a major portion of the 
quota to Madras in the shape of rice?

Shrl Thirumala Rao: I have more 
than once said on the floor of the 
House that out of 500,000 tons allotted 
we are giving 300,000 tons in rice.

Shrl SanJIyayya: Is there any tru th  
in the press report which says that the  
Government of India have decided to- 
increase the quota to Madras from five 
lakhs to six lakhs tons?

Shri Thlmmala Rao: We are try in f 
to increase the quota; we have n ^  
Issued any press report.

Shrl SldhTa: What is the total pro-  ̂
curement in Bombay in 1950, and may 
I know whether that procurement is i»  
(consonance with the target fixed by the  
Government?

Shri ThinimaU Rae: I think ther
have procured 939.000 tons of rice and
187,000 tons of wheat.

Mr. Speaker: The hon. Member la 
referring to how far the procurement 
in Bombay has reached the target fixed.

Shri Thlmmala Rao: I want notice*
Shri Bharati: What is the deficit tn

1950 and in the current year, according 
to the Bombay Government and the 
Madras Government?

Mr. Speaker: I think there is no use 
in pursuing this further. These ques­
tions have been discussed on the floor 
of the House.

Shri Bharati: Not these identical 
questions. Sir. This is a very import­
ant question, and it has not been satis­
factorily answered..........

Mr. Speaker: The point has been 
discussed on the floor of the House in 
all its aspects.

Shri Bharati; I am only submitting 
that the hon. Minister has not answer­
ed satisfactorily.

Mr. Speaker: Order, order.
Shri Thiramala Rao: I am prepared 

to answer..........



^  Mr. Speaker: He may be prepared.
Shri Thimmala Rao: I only want to 

•ubm lt..........
Mr. Speaker: The hon. Minister need 

not submit anything.
Shri Thimmala Rao: There is no 

occasion for Mr. Bharatrs remark.
Mr. Speaker: Order, order; he Be^d 

not reply. Next question.
CALcurrA P ort  Co m m is s io n e r s  (P ort  

R a ilw a y )

♦3198. Shri S. C. Samanta: (a) Will 
the Minister of Transport be ple&Md 
to state the total track length of Port 
Railway under Calcutta Port Commit- 
iloners?

(b) How many locomotives do tb f 
Commissioners own at present?

(c) How many more locomothwr 
are urgently necessary now?

(d) Have any orders been placed?
The Minister of States, TranqM»rl 

and Railways (Shri Copalaswami): (a)
The total track length of the Port 
Commissioners’ Railway is 193*547 
miles.

(b) The Port Commissioners have at 
present 58 locomotives in good running 
condition.

(c) Six.
(d) Yes. An order for these six loco­

motives was placed on Hunslet f in g to  
Co., a British Arm, in September.
and they are expected to be delivered 
shortly.

Shri S. C. Samanta: May 1 know 
whether the track length of the Porf 
Railway was greater before?

Shri Gopalaswaml: I must sa r that 1
am unaware of that fact, if it was A 
fact.

Shri S. C. Samanta: May I know 
whether this Railway is connected with 
the main line of the B.N. Railway?

Shri Gopalaswaml: It m\ist be con­
nected; it cannot be disconnected from 
the main line.

Shri S. C. Samanta: I want to know 
the route through which it Is connected.

Shri Gopalaswaml: I must ask for 
notice of that.

Shri S. C. Samanta: Is it not a fact 
that it is connected with the ferry ghat 
in the Ganges?

Shri Gopalaswaml: The hon. Mem­
ber, I think, is in possession of detailed 
information. If he wishes to give in­

formation, I shall take it and get 11 
verified.

Shri S. C. Samanta: I wanted to point 
out the diCftculties in transport and so 
I wanted to know..........

Mr. Speaker: Order, order; that is 
not the object of the Question-hour. 
Next question.

A g ricultu ral  G rants to B hopal

*3199. Thakur Lai Singh: (a) Will 
the Minister of Food and Agricultnro
be pleased to state how much amount 
was sanctioned by the Government cf 
India to Bhopal during the year, 1950­
51 as (i) grants; and (ii) loan, cn 
account of (i) Irrigation Scheme; (il) 
Fertilizers; and (iii) Taccavi for seeds 
and bullocks?

(b) What t>«rt of these grants and 
loans iu m  actually been given to (1) 
cultivators; <il) Jagirdars; and (iil) 
Government Servants?

H ie Deputy Bflnlsler of Food andi 
Agricnltore (Shri Thimmala Rao): (a)
A statement is laid down on the Table 
of the House.

(b) The information asked for h a t 
been called for and will be placed 
the Table of the House when received.

STATEMENT

(Figuret in L*kh»- 
of RupoM.)

Hkmt of the telenae Axnounts aanotlonMl 
Grant* Lomui

(i) IrrigAtion Scheme 18.07 9 80

(ii) Fertiliz«̂ rH (inolud- 
ing SewAga ftrd 
Composting scBeme) 8.88 8,72

(iii) Tacovi for Sordt .. 2 08
BtiUooks .. f.OO

Thaknr Lai Singh: How much of this 
loan was given to the cultivators of 
sugarcane and how much for bullocks?

Shri Thimmala Rao: These loans are 
mainly intended for irrigation schemes* 
fertilizers, taccavi for seeds and 
bullocks. Two lakhs of rupees have 
been given for bullocks.

Thaknr Lai Singh: How much of the 
loan has been given to cultivators, wha 
are working on the lands and others?

Shri Thimmala Rao: I have not got 
the break-up of this.
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Thakar L»1 Slnfh: Is the Government 
considering the giving of special loans 
to the cultivators of sugarcane, in view 
of the fact that there is a sugar factory 
there, and sufficient sugar is not pro­
duced?

Shri Thirumala Kao: It all depends
on the recommendations made by the 
administrators there. If it is neqessary, 
we will consider the matter.

Shri Dwivedl: May I know if any 
‘O ther State belonging to the Centrally 
Administered Areas in the Malwa 
region has been given an equal amount 
as in the case of Bhopal, and if not, 
w h y ?

Mr. Speaker: How does this question 
arise? This question is restricted to 
Bhopal.

Shri Dwivedl: Bhopal is a Part C 
.State. All right; I shall ask another 
<luestion. May I know whether the 
jresults of the grants have been achiev­
ed in practice: whether any good has 
come out of these grants or whether 
th e  grant has simply lapsed and coma 
back?

Shri Thlmmala Rao: Additional food 
production anticipated as a result of 
-the loans is 13,000 tons covering an 
area of 130,000 acres.

Mr. Speaker: Next question: Mr. S. N, 
Das.

Skri S. N. Das: Question No. 3203.
Question No. 2206 may also be taken 

^long with this.
Tke Minlfliler of CommuBlcati<ms 

<Shri Kidwal): Yes; I  was myself 
^oing to suggest that.

Mr. Speaker: Yes.
D ipa rtm cn ta l  W o rksh ops  (R b-o rga-

NISATION)
*3203. Shri S. N. Das: (a) Will tha 

Minister of Commmiioatioiia be pleaa<
/€d to state whether re-organisation of 
Departmental Workshops, as advised 
by the American Engineer Dr. S 
Trone, has been completed?

(b) If so, what are the specifl*.* 
points of reforms?

The Minister of Communicatloiifl 
<Shri Kidwai): (a) and (b). A state­
ment showing the action taken on Dr, 
Trone’s recommendations is placed on
tho Table of lhe Mou.e. (See Appendix 
XXII. annexure No. 11.]

W oR K SH O fS Rr-OROANTSATION
C o m m i t t e e

♦3206. Shri S. N. Das: Will the 
Minister of Communications be pleas- 
i«d to slate:

(a) whether the report submitted by 
the Workshops Ke-organlsation Com«

mittee has been considered by Govern-* 
ment; and

(b) which of the recommendations 
have been accepted by Government?

The Minister of CommanicatioM 
(Shri Kidwal): (a) Yes, Sir.

(b) Government have generally 
accepted all the recommendations of 
the Committee.

Shri S. N. Das: With regard to the 
formation of the Board of management, 
the Committee recommended that there 
should be two representatives of the 
workers. May I know whether the 
Government accepts that number? The 
Government has suggested one repre­
sentative of labour.

Shri Kidwai: There is no representa­
tive of labour there, as such. But we 
have appointed as an experimental 
measure one of the employees in the 
workshop on the Board of management

Shri S. N. D£H: May I know whether 
the gentleman who is to represent 
labour has been already appointed?

Shri Kidwai: No representative of 
labour has been appointed. One of the 
workers has been appointed on the 
Board of management.

Shri S. N. Das: In the recommenda­
tions made by Dr. Trone, it was 
suggested that the buildings at Bombay 
and Alipore should be abandoned ana 
modem factories built on the outskirts 
of the city with labour villages hereby. 
"What did the workshops Committee say 
on this point?

Shri Kidwai: We have also under 
consideration the acquiring of factory 
buildings or sites to build factories 
both in Bombay an& Calcutta. In 
Bombay, we are negotiating the pur­
chase of one factory and in Calcutta, 
the Chief Minister has kindly agreed 
to select a site for us and get a new 
building. All that will take time. We 
have also to see what will be the 
financial effects of the now proposals.

Shri S. N. Das: May I know whether 
the recommendations made in the Dr. 
Trone’s Report regarding coordination 
and division of work have been given 
effect to?

Shri Kidwai: It is for that very pur­
pose that the Board has been appointed 
representing all interests.

G host R ation  C ards

*3294. Shri Sanjivayya: (a) Will 
the Minister of Food aad Agricaltnre
be pleased to state the number of 
ghost ration cards discovered during 
the year 1950?
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(b) What is the approximate quan­

tity of foodgrains that has been drawn 
through these cards?

The Deputy Minister of Food 
Agriculture (Shri Thimmala Rao): (a)
According to the information available, 
during the drive in 1950, about 3,81,000 
ghost ration cards were discovered, in 
States other than West Bengal and 
Delhi. As regards West Bengal and 
Delhi, information is available as to 
the number of cards cancelled but as 
to what proportion of these were ghost 
cards is not known.

(b) It is not possible to give an esti­
mate as it is not known for how long 
these cards were in existence.

Shri Sanjivayya: Is there a special 
machinery with the Government for 
detecting these ghost ration cards and 
for pursuing the matter?

Shri Thimmala Rao: There are
periodical checks on these cards; and 
people are also asked to deposit their 
cards when they leave the station.

Shri Sonayane: What effective stepf 
are taken to see that ghost cards once 
detected and dealt with do not again 
become ghost cards?

Shri Thimmala Rao; All steps are
taken to lay the ghost.

W heat p r o m  C anada

*3205. Shri Rathnaswamy: (a) WiU 
the Minister of Food and A ^ c u ltu re
be pleased to state whether it is a 
fact that the Canadian Government 
offered wheat to India as a free gift 
as a part of Canada’s contribution to­
wards Colombo Plan and if so, was 
this offer accepted by India?

(b) What is the total quantity of 
foodgrains imported from Canada on 
commercial basis and as a free gift in 
the last twelve months?

The Deputy Minister of Food and 
Agriculture (Shri Thimmala Rao): (a)
It has been proposed by the Canadian 
Government that India shoold accept 
some Canadian wheat as part of ' 
Canada’s contribution towards the 
Colombo Plan Pool. Government of 
India have agreed to accept the pro­
posal. Negotiations are und^r way.

(b) In October, 1950 India purchased
300,000 tons wheat from Canada. The 
bulk of this quantity has been shipped. 
No wheat has been received from 
Canada as a free g ift

Shri Rathnaswamy: Is it a fact that 
the wheat offered by Canada was of a 
▼ery low quality?

Shri ThlnmuU Kao: It la no question
of an offer from Canada. There a r r  
quantities and quantities of wheat of 
different qualities available in Canada 
and we can make the choice.

Shri T. N. Singh: Is there any truth* 
that the Government of. 

India have turned down the offer of the 
supply of wheat because it is of an 
inferior quality?

Shri Thimmala Rao: I have just now 
answered that question by saying that 
the choice Is with us to have the wheat 
that is suitable to us.

Shri Sl^ya: Sfr, this question of the- 
wheat being of an inferior quality was 
raised before in this House and Mr. 
Munshl then, I remeniber, said that the 
wheat offered by Canada was not fit. 
for human consumption. But her& 
something else Is being said by th» 
Deputy Minister. What is the fact?

Mr. Speaker; But where Is th» 
contradictlonT

•afwfi The Deputy Minister la.saying something different, Sir. Mr

Siwn because the wheatpven as a free gift was of a very
i a «  tu Deputy Minister
says there %re different qualities to 
choose from.

Mr. Speaker Yes, it Is quite obvloua. 
There Is nothing to be e»pin»nitd

Pandit Kridma Ghaadrs
w hat is the cost of Canadian wheat 
now?

Shri Thlnunala Rao: 1 would like tô  
have notice. Sir.

J u n  AND C otton  C u ltiv a tion

„ •W#7. Shri S. C. Samanto: (a) Wilh 
^ e  Minister of Food and Agriculture 
be pleased to state the acreage of land‘ 
under cultivation of Jute, cotton and 
other money crops separately in the 
State of West Bengal in the years 104î  
and 1950?

(b) Will any additional acreage be 
u tili^d  in 1951 in the State for ex­
panding the production of Jute and 
cotton and if so, how much?

n e  Deputy Minls^r of Food  ̂ _ 
Agriculture (Shri Thimmala Rao): (a)
The acreage under cultivation of Jute, 
cotton and other money crops in Wesi
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Bengal during 1948-49 and 1949-50 waf 
as under;

(Figures In thousand acres)
1948-49 1949-60

^Ute 850 498
Colton Negligible Lom thttn

000
Rap# and MuiUrd 

■eeda 138
Sesamum S6
Lintofld 44
Tobacco 00
DugArcant 60

101
18
01
40
07

(b) An additional area of 1,30,000 
acres is proposed to be brought under 
jute in West Bengal during 1951-52, of 
which 5,000 acres will come from recla­
mation of waste land, 100,000 by re­
placement of paddy, and 30,000 acres 
by double-cropping.

West Bengal is not a significant 
cotton growmg State, since area 
under the crop is onW about 200 acres* 
A scheme for tlie ciftivation of cotton 
In the State in 1951-52 on about 5,000 
acres of reclaimed waste land is how­
ever under consideration.

Shri 8. C. Samaata: May I know 
whether the railway land that was 
available has been utilised for growing 
Jute and other things?

Shri Thirumala Rao: I want notice
for that, Sir.

Shri S. C. Saaaata: May I know why
the Minister has omitted to mention 
the acreage under tea?

Shri Thimmala Rao: I do not know
the particular definition of a money 
crop. Tea is separate from Jute, cotton 
and sugarcane.

R oad T ransport  D epa rtm en t  n t  
H yderabad

•3209. Shri K. Valdya: (a) Will the 
Minister of Railways be pleased to 
state whether the Road Transport 
partment in Hyderabad State, attached 
to the Nizam’s State Railway, has 
been taken over under the manage­
ment of the Government of India and 
if so, why?

(b) What was the total Income and 
expenditure of the Department in the 
years 1949 and 19P0 and has the net 
revenue been credited to the Hydera­
bad State or to the Government of 
India?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): (a)
The Government of Hyderabad in con­
sultation with the Government of India 
decided purely as a temporary arrange­
ment to entrust the management of the 
Road Transport Department in Hydera­
bad State on an agency basis to the

Nlzam*s State Hallway on and from 
1st April, 1950.

(b) The gross earnings of this De­
partment for the years 1948^49 and 
1949-50 were Rs. 107*41 and Rs. 200*35 
lakhs, while the expenditure was Rs. 
124 70 and 154 60 lakhs respectively. 
The net revenue for these years was 
credited to the Hyderabad Government. 
As these accounts are maintained in 
terms of financial years, the separate 
figures for calendar years 1949 and
1950 are not readily available.

Shri K. Taidya: May I know whether 
the Department of Transport be re­
turned to Hyderabad?

Shri GkqnUaswaml: The Hyderabad 
State has expressed a wish to that 
effect. At the same time they have 
asked us to continue our agency func^ 
tions for another year from 1st April 
1951.

Shri S. V. Nalk: Sir, may I know 
what steps are under contemplation to 
ensure proper scales of pay and emolu­
ments to the workers of the Depart­
ment?

Bkti G^ipalaswaml: I believe the 
workers on the transport service are 
being treated exactly on the same lines 
as the workers on the Nizam's State 
Railway, that is to say, I think in most 
of the categories the CP.C. scales of 
pay have been applied. But I should 
like to make a leservation; it may be 
that in certain cases that has not beee 
done. That matter will be looked into.

F ood Control by S tates

*3211. Shri Krishnanaad Rai: Will
the Minister of Food and Agricultnre
be pleased to state:

(a) to what extent State Govern­
ments are free to determine in their 
Jurisdiction the extent and the manner 
of food control;

(b) whether State Governments are 
free to introduce partial de-rationing 
or increase or decrease their ration 
quota or commitments without addi-

.tional burden to the Government of 
India;

(c) whether some States have ex­
pressed their desire to introduce 
partial de-rationing, to increase ration 
quotas or to increase internal procure­
ment prices;

(d) if so, whether permission has 
been granted to any State for any of 
the above purpose; and

(e) whether any State has been freed 
from its obligation of procurement in
1951 and if so, its name?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao); (a) 
State Governments have to obtain the
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l ^ o r  «pprtmil of the Central Govern­
m ent berore carrying out any changes 
In the existing system of procurement 
>and distribution in their jurisdiction.

(b) As indicated under part (a) 
above. State Governments can carry 
o u t such changes only with the prior 
approval of the Centre.

(c) Yes.
(d) Yea.
(e) No.
Shrl Krlshnaiuuid Ral: Sir, may I

know what States are at present in full 
agreem ent with the present policy of 
control and rationing of food grains of 
the Government of India?

Shrl Thlrumala Bao: No question 
arises of a State’s full agreement. If 
any State wants sUght variations and 
If the State makes the necessary sug­
gestion it can obtain the permission of 
the Centifi to effect those variations.

S M  T. N. Singh; May I know
ivhether the Governments of Uttar 
Pradesh and Madhya Pradesh have 
suggested gradual decontrol and de» 
rationing even in some principal cities 
ot these two States?

Shrl TblramalJi Eao: No, Sir.
Shri 8. N. Das: May I know whether 

p e  State Governments are free to 
decide the procurement prices of 
grains?

Shri Thlmmala Rao: No.
Short Notice QnesUoB and Answer

S upreme Court J udgment on All- 
India Industrial (Bank Disputes) 
T ribunal Awards.
Bhri Bhatt: (a) Wni the Minister ot

Labour be pleased to state whether it 
Is a fact that the Supreme Court has 
declared the final as well as the interim 
awards made by the All-India Indus­
tria l (Bank Disputes) Tribunal, as 
iUegal?

(b) What are the main grounds of 
such a decision?

(c) Who was responsible for the 
Irregularities?

(d) How many bank employees all 
over India are aflected by the decision?

(e) What steps have Government 
taken or propose to take, with a view 
to affording relief to the employees 
concerned?

The MlnLster of Works, Prodoction 
and Supply (Shri GadgU): (a) The final 
award and 28 out of 34 subsidiary 
awards have been declared void by the 
Supreme Court.

(b) The award has been, declared 
void on the ground of lack' of juria- 
diction of the Tribunal. JurisdlctloD 
was disputed on two grounds, both 
arising out of the deputation of one ot 
the members of the Tribunal to the 
Indo-Pakistan Boundary Commission 
for a period of less than three months 
out of a total period of adjudication of 
about 14 months. The Supreme Court 
held that both when the member first 
left the Tribunal and when he later on 
rejoined it, Government should have 
issued notifications reconstituting the 
Tribunal In the former case and con­
stituting a new Tribunal in the latter. 
In the absence of such notifications the 
Tribunal had no jurisdiction to continue 
the proceedings.

(c) Government are responsible for 
the Irregularities, but I should like to 
say that failure to issue the two vital 
notifications was due not to any default 
on the part of anybody but to the view 
then held that in view of section 8(1) 
of the Industrial Disputes Act, 1947, it 
was not necessary to issue any noti­
fication.

(d) Government have np accurate 
figures but it is believed that about
60,000 employees are affected by the 
decision.

(e) The matter is under considera­
tion.

ftr ^
I? T% l i t  ?

[Shri Bhstt: Will the hon. Mlniaier 
please state whether the interim 
awards that were given have also been 
declared void on the same ground?]

•mPrw : ^  ^  ^o  
w<rrw iSf wmin ^  ^
VTT'T ir tf rv  ^  I

f  I
[Shri GadgU: As I said in reply to 

part (a) above, 28 out of 34 were 
declared void on this very ground. 
The remaining six that were made by 
all the three members combined still 
hold good.]

i n f : w r  *Wt aft
«T? ppr V fiTR a m
9TWT ^  ?r«rf fan  ?
[Shri Bhatt: Will the hon. Minlirter 

please state the amount of money in­
curred by the Government on this 
arbitration?]
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•ft w w f w : •ftfiw

'TTlpTT j  i

rShrl GsdgU: I require notice lor 
this.]

«ft ^ : «nr *rHsflJT tWt ^  

ft? ?rT«|fIT w  ^  ^
♦  W5«ft T

[Shri Bhatt; Will the hon. Minister 
idease state when at the earliest will 
the Government take this matter into 
consideration?]

ift n r e P w : sm  Ti^ 11

[Shri Gadsil: The Government have 
been considering the matter ever since.]

Shri Venkaiaraman: Is it a fact that 
immediately after the publication of the 
Judgment of the Supreme Court the 
Indian Bank increased their hours of 

work and consequently there was a 
Htrike in protest in Madras?

Shri Gadfill: I have no information 
on that point. Perhaps the information 
ol the hon. Member may be correct.

Shri Yenkataraman: Are Government 
aware that by reason of the delay 
which the Government may make in 
coming to a decision there may be 
threat of strike among all the bank 
employees in that province?

Shri Gadgll: I cannot visualise what 
will happen but I can assure the hon. 
Member that the Government are 
aware of the gravity of the situation: 
but, at the same time, Government 
mi'st pay due regard to the decision 
of the Highest Court in the land.

Shri Venkataramaii: May I know 
whether Government will consider the 
advisability of validating thin award 
by legislation?

Mr. Speaker: Order, order. It if a 
mggestion for action.

Prof. K. T. Shah; May I know 
whether after consideration Govem- 
inent will bring any measure, before 
this Parliament adjourns or is pro­
rogued?

Shri GadgU: If as a result of our 
consideration we come to the conclu­
sion that we must come to the House 
we shall certainly do it.

Shri Harihar Nath Shastri: How do 
the Government propose to safeguard 
the interests of the bank employees 
during the pendency period, that is 
during the period they are coa^idering 
the mattert

Shri GadfU: I can assure the bon. 
Member that the consideration will not 
take considerable time. As I have 
stated, we are quite conscious of that 
gravity of the situation.

Shri Harihar Nath Shastri; Have the 
Government received any proposal 111 
regard to amending the Constitution 
with a view to banning reference of 
awards by Industrial Tribunals to the 
Supreme Court?

Mr. Speaker: Order, order. It is a 
suggestion for action. If they have 
received any such suggestion they will 
consider it.

Shri Kamath: Is it not a fact that 
it was in accordance with the advice 
tendered by the Law Miniijtry and the 
Legal Advisers to Government "hat the* 
Labour Ministry did not issue the noti­
fication?

Shri Gadgil; The adv ce tendered to  
the Labour Ministry was that no such 
notification was necessary and I m ay  
tell the House that at least in this we 
were endorsed by the views expressed 
by three Judges.

Shri Kamath: Have any representa­
tions been received from the bank 
employees, individually or from their 
organisations, in respect of the rituation 
created by the judgment of the  
Supreme Court?

Shri Gadgil: I require notice.

Prof. K. T. Shah: May I know if the 
banks (employers) have all reverted 
to the conditions prevailing before the 
appointment of the Tribunal and its 
award?

Shri Gadgil: As I said, I do not know: 
but if the information of the hon. Mem-  ̂
ber is well founded, it may be corrects

Shri HussaiD Imam: May I know i f  
it is a fact that the banks have also 
approached the Government on this 
subject?

Shri Gadgil: I do not think so.

Shri Hussain Imam: Do the Govern­
ment propose to convene any confer­
ence of the bankers to come to m 
settlement, if possible?

Shri Gadgil: If as a matter for con­
sideration a conference of that 
character is necessary preliminary to  
arriving at a correct decision, it may 
be held.
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WRITTEN ANSWERS TO QUESTIONS

R est  H o uses  on N ational H ig h w a y s

*3188. Seth Govind Das: Will tlie 
Minister of Transport be pleased to 
state the number of rest-houses cons­
tructed on the National Highways for 
he facility of travellers during Janu­

ary, 1949 and during 1950?

The hUnisCer of States, TraMQMrt 
and Railways (Bhrl Gopalaswaid):
None.

T elephone Eq u ipm e n t  ( I m po r t  and 
M axutacture)

*3200. Shri Balmiki; (a) WiU the 
Minister of Communications be pleas­
ed to state what is the C.I.P. value of 
telephone equipment imported Jnto 
India during 1949-50 and 1950-51?

(b) What is the value of telephone 
equipment manufactured in India 
during 1949-50 and 1950-51?

The Minister of Commiinlcations 
(Shri Kldwai): (a) Rs. 44 lakhs during
1949-50 and Rs. 55 lakhs during 1950­
51.

(b) About Rs. 1 crore during each of
the years 1949-50 and 1950-51.

Storage for  F ood G rains

STATEMENT
Stores for foodgraiiu on modern lines 

conHrueiid by Oooernment d**rinf 
m r m o  and J950 195L

*3201. Shri Balmiki: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how much food grains is esti­
mated to be lost during a year on 
account of bad storage; and

(b) how many stores for food 
grains on modern lines have been con­
structed by Government during 1949­
50 and 1950-51?

The Deputy Minister of Food and 
Afrieulture (Shri Thirumala Eao): (a)
It is not possible to give correct esti­
mate of the quantities of foodgralns 
lost during a year on account of bad 
storage as systematic survey has not 
been carried out. In Indian Council 
of Agricultural Research bulletin No. 
57, however, it has been stated that the 
iasect pests destroy about five percent 
of the stored grain,

(b) A statement is placed on the
Table of U.o House.

1049.50 1950-61 Remarks.

Oentral Gk̂ vern 
mMit Nil NU

U. P. 1
82 . .

Madras 8
West BdDgal 1 1
BauriilitM 1 0* ♦StiU under

Rajastbar . . 16*
ooi^truotioo
*do

P.E.P.8.U. 7* •during
1949-51.

Hyderabad 75 63
Jammu and 

Kashmir 2 7

37 P.SJD.

N. B.—No godowns were ooDStruoted 
by other State Oovemments duririg the 
two year«.

( v )  w r  tirw ffWT ff i i  ^

#  snr PpwT

ftnjpfr t  ?
(fr) IT? s m tw *

WPT M t w  t  ?

( it) ^  ^  f  f

( it)  ftRR ^  ^  Prfim ^  

»rm t  ?
(i^) ^  ^  trfipr w r

V
‘G ro w  M ore F ood’ G rant for  V indhya 

Prade.^h
[*3202. Shri R. S. Tewari: (a) Will 

the Minister of Food and Apiculture 
be pleased to state the amount of 
money so far given to Vindhya Pra­
desh, by the Government of India for 
Grow More Food drive?

(b) For what purposes has this 
money been
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(c) How many wells have been 
sunk?

(d) For how many dams has money 
been given?

(e) What is the balance of the
money at present?]

The Deimty Minister of Food and 
Africttltiire (Shri Thlmmala Bao): (a) 
Grants and loans to the extent of 
Rs. 6*20 lakhs and 23*39 lakhs res­
pectively have been sanctioned for
Grow More Food schemes in Vindhya 
Pradesh.

(b) The break up of the schemes for
which grants and loans have been sanc­
tioned is given in the statement which 
Is placed on the Table of the House. 
[See Appendix XXII, annexure No.
12.]

(c) The well sinking scheme was 
sanctioned only towards the end of
1950. Two wells have been completed 
while 153 wells are under construction.

(d) No amount was asked for for the 
construction of dams in the State.

(e) The un-spent balance on the 1st 
March. 1951 was Rs. 12*21 lakhs.

M in is t r ie s  in  P art B States

*3208. Shri Raj Kanwar: Will the
Minister of States be pleased to state 
whether the appointments of indivi­
dual Ministers prior to their appoint­
ment to the various Ministries in Part 
B States are contingent on their 
receiving the approval of the Ministry 
of States?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
We have issued instructions to the 
Governments of Part B States that 
changes in the personnel, of the 
Ministries should be made with the 
approval of the Minister of States.

LA.R.I.

*3210. Master Nand Lai: (a) Will 
the Minister of Food and Asricnlture 
be pleased to state whether Govern­
ment intend to integrate the Indian 
Agricultural Research Institute with 
the Central College of Agriculture?

(b) If so» what will be the effect on 
(i) the permanent staff whose work 
remains in the College after Integra^ 
tion, (ii) the permanent staff whose 
work does not remain in the College 
after integration, and (iii) the tem­
porary staff declared surplus?

The Depnty Minister of Food and 
Agriotttture (Shri Thinunala Rao): (a)
Yes.

(b) As the integration wUl come 
Into force on 1st July, 1951, notices 
have been given to the surplus s t ^ .  
The question of the absorption of the  
surplus staff both permanent as well 
as temporary in the integrated setup 
is under examination.

; («F)wnwTir 

*Wr irror ^  ^fyrr
^  ^  ^  fi’TT

f  ?

(w ) ^  ^  \%\o'
n  f :€ r  inff 5nrr

^  ^  »rqT a m r

(»T) m  '^f sRfk ^  ir? 
IT5 ’T’l a m r  zh ^ f i r t

(^ ) f  Tf JT? ^  aTTimr
^  T̂T?fr f  ^  ^  ^

'STRft i  ?

(S=) fTT TT
^  armRT f  ?

('^ ) itF« 3t, M  ^

arwRT ?wr PiRrft ^
3fTQT?r inrr 5T«rr f’F’T ftnr 
w ^  ^  Jnrr ?

B one-cru sh in g  F actories

[•S212. Shri Khmpwde: (a) WUl the 
Minister of Food and Agilciiltiire be
pleased to state the number of bone 
crushing factories in India and the 
names of the States where they are 
located? •

(b) How many tons of boties were 
crushed during the years 1948, 1949
and 1950 and to what uses this bone 
powder was put or how much of it 
was exported to foreign countries?
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(c) How many maunds or tons of 

ten es  are crushed by these machines 
in  twelve hours?

(d) Are these machines imported 
trom abroad or are manufactured in 
our country?

(e) Was any quantity of bone powder 
imported from foreign countries?

(f) If so, what was the year of 
import, what are the names of coun­
tries and what was the quantity and 
the purpose for which it was utilised?]

The Deputy Mlmister of Food and 
Africnltnre (8hrl .Thlramala Rao): (a)
There are 51 bone-crushing factories 
in India. A list of their names and 
their location is placed on the Table 
^ f  the House. [See Appendix XXII, 
annexure No. 13.]

(b) From the information available, 
^ e  quantities of bones crushed in the 
different years are estimated as
follows:

Y ear Quantity
IMS 60,000 tonf
1949 65,000
1950 1,10,000

The bone powder (Bone-meal) is 
Msed for manuring and its export to 
foreign countries is not allowed.

(c) The quantity of bones crushed in
12 hours depends on the size of the 
Dis-Integratot and fineness of the pro­
duct desired. With a machine of 12'", 
IJ tons can be crushed entirely into 
bone-menl in 12 hours while a machine 
of 11" will crush about 2J tons in 
about the same time.

(d) The machines used in the fac­
tories at present are mostly imported. 
Recently, however, Indian made 
crushers have also appeared on the 
market.

(e) No.
(f) Does not arise.

N e w  R oads in  B hopal

•3213. Thakur Lai Singh: <a) Will 
the Minister of Transport be pleased
to state how many miles of new pucca 
roads were constructed in the State of 
Bhopal during the years 1948-4&. Ilf49= 
50 and 1950-51?

(b) How much 
thereon?

money was spent

The Minister of States, Transport 
and Railways (Shrl Gopalaswami):
(a) and (b). A statement containing 
the information required is laid on the 
Table of the House.

Written Ansioers 
STATEMENT

New pueca roadg canatmcted and 
wp$nditur$ incurred thereon in the St<U€ of 
Bhopal duHng the yeart 1948-4$, 1949-50 

and m o - a .

The construction of four new pucca 
roads, aggregating 46 miles in Hsngth, 
was taken up in 1948-49. The progress 
and expenditure during the years 1948­
49, 1949-50, and 1950-51 was as
follows:— *

No. of Expm- 
Year miles ditur.* 

completed Rfl. Lakha

R«mar\’A

1946.49 NU 1 32 Survey, invef- 
tigation, and 
oolleotioQ of 
fTiat r̂tala in 
progres®.

1949-50 3 2 57 Colleotion of 
material* in 
progress la 
oth'^r strict, 
ohes.

1950-51 9 1-79 Work in pro- 
greSB ii\ other 
«tretcjh<»s.

13 5*68

N ationalisatiov  of A ir w a y s

*3214. Shri Blyani: (a) Wiil the
Minister of Communications be pleas­
ed to state what is exactly the position 
in regard to the nationalisation of 
airways in India?

(b) Did the Government of India, 
at any time, consider seriously the 
nationalisation of De<*can Airway.s?

(c) If so, what were the reasons
which made Government to give it up?

(d) What were the recommendations 
of the Air Transport Enquiry Commit­
tee in regard to this?

The Minister of C«miiiiinicatloiis 
(Sin*! KIdwai): (a) to (c). I draw tho 
attention of the hon. Member to yester­
day’s discussion in the House when 
Government's proposals were explained.

(d) A copy of the Report has been 
supplied to the hon. Member.

CO -O PERA TIV E SoCTETrCS

♦321*>. T h a k u r  La! Will the
Minister of State's l>e pleased to state:

(a) how many Co-operative So<̂ ic:tics 
exist in the State of Bhopal at the
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present time and their authorized 
capital;

(b) how many are under liquidation;
(c) what amount of such Societies 

has been accounted for as Bad Debt: 
and

(d)* how many new Co-operative 
Societies were formed in the year 1950 
and what Is their capital? «

The Minuter of States, Xntasport 
and RaUways (Shrl Gopalaswami):
(a) There are 1,055 Co-operative 
Societies in Bhopal at present out of 
which 280 are working with a capital 
of Rs. 4,95,000.

(b) 775 Societies are under liquida­
tion.

(c) and (d). Information Is being 
collected and will be placed on the 
Table of the House as soon as possible.

Su r pl u s  *Ck>AR’

*3216. Shrl Raj Bahadur: (a) Will 
the Minister of Food and A^culture
be pleased to state whether any 
quantity of surplus ‘Goar’ Is lying In 
Rajasthan?

(b) If so, what Is the quantity of 
such surplus ‘Goar*?

(c) For how long has It been so 
lying as surplus?

(d) Has any quantity of 'Goar* been 
imported from Pakistan d u x ^  the 
last two years and if so, how much?

The Depnty Minister of Food and 
Agriculture (Shrl Thirumala Rao):
<a) No.

(b) and (c). Do not arise.
(d) Figures of Imports of *Goar* 

from Pakistan are not recorded 
separately In the trade accounts and 
hence the required Information Is not 
available.

M o vem ent  o r  P u l s is

•S217. Shri Rid Bahadur: (a) Will
the Minister of Food and Agrievlture
be pleased to state whether the move­
ment of pulses is free and un-restrict­
ed all over India excepting one State, 
namely, Rajasthan?

(b) If so, what are the reasons and 
Justification for this policy of making 
an exception in the case of Rajasthan?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):
(a) No. In Hyderabad State also,

(b) In these two States the ban is 
allowed to continue because of their 
difficult food position.

D amage to  chops

•3218. Shri R. C. Upadhyaya: Will 
the Minister of Food and Agriculture 
be pleased to state:

(a) the area alTected by recent rains 
and hailstorms in Alwar and Bharat- 
pur Districts of Rajasthan;

(b) the damage caused to the stand­
ing crops of wheat and barley in this 
area;

(c) the damage caused to the crops 
stocked in the bams; and

(d) whether Government propose to 
give some relief to the hard-pressed 
cultivators in these districts?
^T k ® J^P « ty  Minister al Food and 
Africultnre (Shri TUmaala Rao):

PreUmlnary reports recelv- 
ed by the Rajasthan Government show 
that damage has been caused by rains 
^ d  hailstorms in three Tehsils each of 
^ w a r  and Bharatpur Districts. The 
damage Is reported to be particularly 
heavy In 24 villages of Thana Gazi 
Tehsil of Alwar and a few villages of 
Deeg Tehsil of Bharatpur, and varies 
from 12* per cent, to 75 per cent, of 
the crop In different areas.

(d) The relief to be given to the 
cultivators will be decided by the 
RajMtoan Oovernmwjt when further 
details of the damage are received.

^  v r t o ^ o  f M  r
(V )

fTT ^  ^
f tP w  ifh rm rf ^

*PT Tiftr fvrfpRT ^  ^  i

(« )  if ^  
w ^  ^  «rr f  ?

Cotton  P roduction  S chem es

<»> Willthe Minister of Food and Agrlciiltiire
be pleased to state the amount of 
money earmarked for various cotton 
production schemes in the current 
year?

(b) In which State is the cultivation 
of cotton being intensified?]

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) and (b). A statement, giving details 
of the loans and grants sanctioned for 
the various States where increased 
cotton production schemes are to be 
Implemented during 1951-52, Is placed 
on the Table of the House.
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STATEMENT
Statos Qrantfl Loarfl

Rfl. Rs.
Punjab 2,17,468 2,00,000
P.E.P.S.U. 69,163 2,40,000
Madras * 10,00,000
Hyd' rabad 33,638 12,00,000
Bhopal 52,200 2,90,000
Madhya Bharat 1,33,854 3,60,000
Mysore 25,692 1,00,000
Uttar Pradeah 1,08,778 nil
Bombay 3,ii;i3a nil
Madhya Pradeih 1.29,344 8,00,000
Baura^htra 48,186 nil
Bajaathu) 63,030 nil

*!?ot yet ayaUAble

Arrests in Manipur
*3226. Shri R. K. Chavdhiirt: (a)

Will the Minister of States be pleased 
to state whether It is a fact that the 
General Secretary, ex-President and 
other executive of the State Congress 
of Manipur State were recently acrest- 
ed under orders of Manipur Govern­
ment and if so, under what circum­
stances was this action taken?

(b) ^ow  many persons have been 
detaioed to Maplpur under tbe Pre- 
venUve Detaotioa Apt or suatr o t t e  
^^iiMince or law on the ground that 
they belonged to Communist Party of 
India?

(c) How many of them were as­
sociated with criminal and violent 
actlvftteir?

The Minister of States, Traasport 
and Railways (Shri Gopalaswaad):
(a) Yes. On March 2, 1951, a group 
of persons belonging to the State 
Congress held a meeting on the Gandhi 
maidan o j^ s i te  to the Manipur Indus­
trial and Cultural Exhibition organised 
by the Chief Commissioner and-started 
delivering objectionable speeches. This 
caused considerable annoyance to the 
people who came to visit the Exhibition 
and a breach of the peace was appre­
hended. The Superintendent of Police 
went to the Gandhi maidan and asked 
the people assembled there to disperse. 
Although most of the people dispersed, 
the principal organisers refused to do 
&o. The meeting was then declared 
unlawful and seven persons were 
arrested and sent up for trial under 
sections 151 and 290 of the Indian 
Penal Code. .

(b) and (c). The information is 
being collected and will be laid on che 
Table of the House as soon as possible.

Natural Resources of Chilka Lake

♦3221. Shri B. K. Panl; (a) Will the 
Minister of Transport be pleased to 
state whether Government have con­
sidered the question of utilising vast 
natural resources of the great Chilka 
Lake in the State of Orissa?

(b) Has any enquiry or investigation 
been conducted in this respect and if 
so, do Government propose to place 
the report on the Table of the House?

The Minister of States, Tranipori 
and RaUwnys (Shri Gopalaswami):
(a) and (b). It is not clear what 
exactly the bon. Member has in mind. 
If he is referring to the possibility of 
utilising, Chilka Lake for pui:po8es of 
inland havigaition, tke matter Is one 
for the consideration of the Govern­
ment of Orissa. The GoYemment ot 
India have not, so far, made any 
hiquiry or investigation in this connec­
tion.

Inland Navioawon

Paai: WiU the 
be pleased to

*3222. Skri &  K.
Minister of 
state:

(a) whether Governmsnt propose to 
lay on the Table of the House the re­
port of Mr. Otto Popper, an inland 
navigation expert;

(b) whether Mr. Otto visUad the 
Chilka Lake in the. State of Orissa and 
if not, why not;

(c) whether he had visited the 
Baitarini and Brahmani Rivers which 
are important sources of transport in 
the State of Orissa; and

(d) whether Government have under 
consideration any specific plan to 
develop the internal River Transport 
in the State of Orissa?

The Minister of SUtes, Transport 
and RaUways (Shri Gopalaswami):
(a) Mr. Otto Popper submitted his 
report to the E.C.A.F.E. who will pub- 
Ush it in due course. Two copies of 
the report have been placed in the 
Library of the House.

(b) No. In view of the shortness of 
Mr. Popper’s stay, in India, his visits 
had to be confined to a few of the 
more important navigational systems 
in the country.

(c) Mr. Popper paid a brief visit to 
the lower reaches of the Rivers 
Brahmani and Baitarini in the course 
of his visit to the Mahanadl Delta.

(d) Apart from the improvement in 
navigability of the river Mahanadi as 
part of the Hirakud Dam project, the 
Government of India have no other 
plan under consideration.
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A ir  Co m pa n ies

*3223. Dr. DeshnmUi: (a) WiU the 
Minister of Commuaicatioiui be pleas- 
êd to state whether there is any pro­
posal for raising of the fares by air 
companies?

(b) Is it a fact that the Himalayan 
Aviation Ltd., have made a good profit 
and if so, what is the amount of pro­
fit made by them since the beginning?

(c) Are there any applications re­
ceived by Government for night 
services from any of the air compames 
and if so. which are those companies 
who have applied and for what routes?

The Minister of Commmileatloiis 
(8hrl Kldwal): (a) There is no s p ^ c  
proposal for a general increase in air 
lares, but the matter is under exami­
nation by Government.

(b) The financial return submitted 
'>y the company for the period 15th 
October to the 31st December, 1940 
shows that they incurred a loss of 
Rs. 49,137/12/- during the peHod. The 
returns for 1050 have not yet been 
received.

(c) I lay on the Table a statement 
giving the required information. [See 
Appendix XXII, annexure No. 14.]

P ostal FACiLrriEs during  G eneral 
E lections

<̂ 3224. Shri Kamath: (a) Will the 
Minister of Communications be pleas­
ed to state whether postal facilities are 
being considered with a view to en­
abling candidates at the ensuing 
General Elections to contact, cheaply 
and quickly, the very large body of 
electors, through circulars and letters; 
and

(b) If so, what are the various 
postal facilities and concessions?

The Minister of Communleations 
<Shri Kidwai): (a) Yes.

(b) No decision has yet been reached.

Cochin  P ort

215. Shri Sanjivayya: Will the Minis­
ter of Transport be pleased to state:

(a) whether the Government of India 
have decided to improve the . Cochin 
port;

(b) if so, at what cost; and
(c) when the work will commence 

In this respect at that port?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) Yes. The present plan for the

improvement of the port mainly con­
sists of the construction of the main 
wharf frontage and a new transit shed.

(b) Rs. 46*41 lakhs approximately.

(c) The work has already commenc­
ed and will, it is hoped, be completed 
early in 1952-63. ,

Superannuated  S taff

216. 8hrl Sidhva: Will the Minister 
of Food and Agriciiltare be pleased to 
state:

(a) the number and categories of 
staff who are superannuated but are 
still in the service of the Ministries of 
Food and Agriculture; and

(b) the reasons for retaining their 
services?

The Deputy Minister of Food and 
Affrlcnhare (Shri Thlnimala Rao):
(a) Qass 1 -4 ,

Class III—2,
Totol—6.

(b) In the interest of public service.

R eserv a tio n  of A ccommodation

217. Prof. K. T. Shah: Will the 
Minister of Railways be pleased to 
state whether there is any system of 
priority or preference, in reserving 
accommodation on Railway Trains for 
(i) Public Servants; (ii) Members of 
Public Bodies like the Legislatures in 
India; and (iii) for those like leaders 
of Railway Employees* Federation 
travellint; on public business in regard 
to the Railways in India?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
A limited number of Upper Class 
berths is set apart on important trains 
ex-Delhi for Government OflRcers and 
their personal attendants travelling on 
duty at short notice.

Hon, Members of Parliament have 
the privilege of purchasing tickets and 
booking accommodation for rail 
journeys in connection with Sessions 
of Parliament up to 30 days in advance 
as against the usual period of 10 days 
allowed to the public.

No other preference is accorded in 
reserving accommodation in Railway 
trains.

Charge for C ancellation of A ir  
R eservation  and T ickets

218. Prof. K. T. Shah: (a) Will the 
Minister ol Communications bt pleased 
to state whether it is a fact that 
a charge for cancellation of air reserv­
ation and tickets is levied by the
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principal Air Transport Lines operating 
in India, but varying in proportion to 
the period of notice k> the Air line 
concerned for such cancellation?

(b) If so, what was the amount of 
receipts derived from this source by 
the principal Air Transport Services 
operating in India in 1947-48 (post­
partition), 1948-49, and 1949-50?

(c) Is there any system of priority 
or preference in reserving accommoda­
tion by air lines operating in India for
(i) Public Servants, (ii) Members of 
Public Bodies like the Legislatures in

India; or (iii) others travelling on 
public business?

The Minister of CoiniiiiiBicatloiis 
(Shri Kldwai): Yes. Sir.

(b) I lay on the Table a statement 
giving the required information. [See 
Appendix XXII, annexure No. 15.j

(c) Yes, Sir. Under arrangements 
with certain Indian Air Transport Com­
panies, a certain number of passages 
on some of their services are held in 
reserve for Government bookings up 
to a specified time.
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P A R L I A M E N T  O F  I N D I A
Tuesday, n th  April, 1951

The House met at a Quarter to Eleven 
of the Clock.

[Mr. Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-52 A.M.

VISVA-BHARATI BILL

J 'i  ^  U)* 

^ ^  ^  ^

lS J

u i  U el 5,1

- 4i^)i ^

[The Minister of Education (Maulana 
Axad): I beg to move for leave to 
introduce a Bill to declare the insti­
tution known as “Visva-Bharati” to be 
an Institution of national importance 
and to provide for its functioning as 
a unitary; teaching and residential 
university.]

Mr. Speaker: The question Is:
‘‘That leave granted to intro­

duce a Bill to declare the institu­
tion known as ‘Visva-Bharati' to

71 PSD

688t

be an institution of national im­
portance and to provide for its 
functioning as a unitary, teaching 
and residential university.**

" The motion was adopted.

[Maulana Azad: I 
Bill.]

-

introduce the

MINIMUM WAGES (AMENDMENT) 
BILL—Coficld.

• Mr. Speaker: The House will now
proceed with the further consideration 
of the following motion moved by the 
hon. Shri Jagjivan Ram on the 24th 
March, 1951:

“That the Bill further to amend 
the Minimum Wages Act, 1948, be 
taken into consideration.** ^
Dr. M. M. Das has tabled a motion 

that the further consideration of the 
Bill be postponed till the Planning Com­
mission makes its report. Is the hon. 
Member keen to move the motion?

Dr. M. M. Das (West Bengal): Yes, 
Sir.

Mr. Speaker: Before I permit his
motion I should like to know from him 
briefly why he wants to postpone con­
sideration of this Bill.

Dr. M. M. Das: My reasons are firstly, 
that the Labour Ministry itself has 
referred the matter to the Planning 
Commission and the report of the Plan­
ning Commtesion on the reference of 
the Labour Ministry has not yet been 
published. They have not submitted 
any report. Secondly, my contention is 
that unless and until the sale prices o | 
the different agricultural produce in the 
country are fixed, the fixation of 
minimum wages for agricultural labour 
cannot be imdertaken. These are the 
two considerations which have inspired 
me to tabte the motion.
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Mr, Speaker: I will permit the 
motion.

Dr. M. M. Das: I beg to move:
'T h a t the further consideration 

of the Bill be postponed till the 
Planning; Commission submit tbelr 
reports/*

Mr. Speaker: I do not think any 
further argument is necessary. Does 
he want to urge any further argu­
ment?

Dr. M. M. Das: I would like to dilate 
upon it.

Mr. Speaker: The question is:
“That the further consideration 

of the Bill be postponed till the 
Planning Commission submil their 
reports.” '

The motion was negatived.

Mr. Speaker: We will now continue 
further oonsideration of the main 
motion.
12 N o o n .

Shri Venkatjiraman (Madras): I am 
grateful to the House for having taken 
up this motion for consideration be­
cause if this Bill is not now passed in 
the amended form in which we want 
it. we feel that all the notifications 
which are about to be issued by the 
State Governments fixing minimum 
wages in respect of P art I of the 
Schedule will become void and we will 
have another judgment very similar to 
the one we have just now had from 
the Supreme Court. The minimum 
wage legislation was introduced in 1948 
and in some case.s minimum wages 
have been fixed. In some others there 
are committees which are functioning 
and which are about to report, as a 
result of which minimum wages in 
other industries are also going to be 
fixed. If at this stage this Bill had 
been postponed, I am afraid that all 
the work which we had already under­
taken and all the principles for which 
this House had stood committed to for 
all these years would have been thrown 
to the winds. I am again grateful to 
vou, Sir, and to the House for having 
taken up this Bill for consideration.

The hon. Minister in introducing this 
Bill made It appear as If he were only 
asking for the extension of time for 
the implementation of the minimum 
wages legislation. But a closer 
scrutiny of the Bill will disclose that 
thpre are four parts to this Bill. The 
first one asks for extension of time for 
the axation of minimum wages in what 
is knowri as industrial establishments 
ut>to thf period of 31sl March, 1952.

The second part deals with agricul­
ture. In the second part, instead of 
aaking the House to fix a time within 
which agricultural wages should b* 
fixed the hon. Minister has suggested 
in the amendment that the minlmimi 
wages for workers in agriculture may 
be fixed as and when it pleases the 
State Governments. Then there is ai> 
other part of this same clause, that is, 
instead of fixing minimum wages for 
all classes of occupations and in all 
parts of the State, power is given to 
the State Government to fix minimum 
wages in respect of certain occupa­
tions only and in respect of certain 
areas only. I consider that parts two 
and three which I have just mentioned 
abridge the principles embodied in the 
Minimum Wages Act which we have 
already passed. The principle which
we accepted when we passed the 
Minimum Wages Act of 1948 was that 
minimum wages should be fixed In res­
pect of all occupations and in respect 
of the entire area and not left to the 
sweet will and pleasure of the State 
Governments who may fix minimum 
wages as and when they liked or In 
respect of certain occupations only or 
in respect of certain areas only.
[ P a n d i t  T h a k u r  D a s  B h a r g a v a  in the  

Choir.]
In this respect, I am afraid the hon-'' 
Minister has whittled down the original 
provisions of the Bill. Now, the fourth 
part of this Bill deals with tho.se In­
stances in which the State Government 
will introduce the principle of fixation 
of minimum wages after the coming 
Into force of the Act of 1 9 4 8 . In this 
part, the amendment suggested by the 
Minister is that Instead of saying that 
the. appropriate Government will have 
two years to fix the minimum wages In 
respect of those notified occupations, 
the State Governments may be left 
without any time-llmlt. I am entirely 
in support of the last part of this B IU  
because unless there Is some agitation 
on the part of the employees In the 
S fa le s arkfrif' for fixation  of m in im um  
wages in employment which is not 
already Included In the Schedule, the 
State Governments are not likely to 
act, and if there is an agitation 
certainly they will act quickly. There­
fore. from that point of view, It Is un­
necessary I think that two years' time 
limit should be fixed in respect of 
occupations which are not already in­
cluded in the schedule.

After having analysed the several 
provisions of the Bill. I now oroceed 
to point out that this minimum wage 
legislation has had a chequered history 
and one begins to doubt whether the 
Government is really serious about 
enforcing i t  In the first place, the 
Oovenimezit h e t not come forward with
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Mny explanation as to why, notwith­
standing the lapse of three laars, 
minimum wages have not been Tlxed, 
or no attempt has been made to flx 
minimum wages, in several States. 
Section 28 o£ the present Act gives the 
power to the Central Government to 
issue instructions from time to time 
for the purpose of enforcing this 
minimum wage legislation, and not^ 
withstanding that, no instructions 
appear to have been issued and I do 
not know whether the State Govern­
ments have disobeyed the instructions 
issued by the Central Government or 
what the real position is. My submis­
sion to you is that the Central Govern­
ment has itself been somewhat luke­
warm about this legislation. It has not 
exercised the powers it possesses 
tinder the Act. It has not got the State 
Governments to go ahead with this 
piece of legislation, so that the imple­
mentation could have been finished 
within the time prescribed by the Act.

There are a number of fallacies 
which are being trotted out and one 
such is the fallacy trotted out by my 
hon. friend Dr. Mono Mohan Das. The 
fundamental principle of any minimum 
wage legislation is that if an industry 
cannot afford to pay the minimum 
wages which are required for the 
barest necessities of life which will 
keep the body and soul of the worker 
together, that industry has no right to 
exist. If you cannot carry on agri­
culture without paying even thd susten­
ance of the worker, if you cannot 
carry on agriculture without starving 
the poor man, if you cannot carry on 
agriculture without making him die 
inch by inch, then I have absolutely 
no hesitation in saying that agriculture 
may be closed.

Shri Bharati (Madras): Are you
prepared to increase the price of agri­
cultural products?

Shri Venkataraman: The question of 
price is different from the question of 
cK>sing the agricultural industry. I 
know that in 1948 when the main Bill 
was being discussed my hon. friend 
Mr. Subramaniam and my hon. friend 
Mr. Alagesan were two of the people 
who very warmly supported that Bill 
in this House and said that at last the 
Government had come forward with 
this legislation, because at that time 
they found a lot of trouble in the 
MoHros nrovince * over agricultural 

{Interruption), I can quote. I 
know and 1 state this on full authority, 
because in the year 1947-48 there was 
a very ŝ ’eat agrarian trouble in the 
Tanjorc district, the richest rice- 
growing district of our province, and 
I persoDolly went there in order to 
mediate and bring about a settlement 
between the mirasdars and he kisans.

It was done at the instance of the 
Congress Committee of Tamil Nad 
and my hon. friend Mr. Kala Venkata- 
rao waa tne/i the Minister for Revenue. 
All of them know that, but for the 
interference of the prestige of the 
Congress and a few individuals, there 
would have been a conflagration in that 
district. ̂ It is now all right to forget 
the past and say that we need not flx 
minimum wages, because there is 
comparative quiet in that area. The 
comparative quiet has been achieved, 
not by your efforts but by the wild 
promises and by the persuasioQ of 
some of the leaders of the trade imion 
movement in that part of the country. 
We went and told the workers there 
that they need noV agitate and what 
they wanted to achieve by agitation 
we could get for them through legifk 
lation. We are now told that we can 
close agriculture instead of fixing 
minimum wages. This is hardly an 
attitude to be adopted by any responsi­
ble Members of this House. It does 
not fit them to say that just because 
the agitation has been smoothened by 
the efforts of responsible trade union 
men we need not fix minimum wages 
for any particular industry or agri­
culture.

Now, I pass on to another point. It 
is reported in the newspapers that the 
Planning Commission said that it would 
be difRcult to fix minimum wages for 
agriculture at the present stage. Be­
yond that, the Planning Commission 
has not said that you should not flx 
minimum wages for agriculture. In 
order to meet the objection of the 
Planning Commission, I understand 
that the Government has come forward 
with this clause that the minimum
wages may be fixed in respect of certain 
occupations and in respect of certain 
areas only. It is only to meet that 
objection that this amendment has 
been proposed by the hon. Minister and 
I therefore submit for your considera­
tion that the very objection alleged to 
have been made by the Planning Com­
mission has been met. I am also infor­
med by the hon. Minister now in 
charge of this Bill that the Planning 
Commission has actually approved of 
this Bill and that it has given its bles­
sings, so that Government can go
ahead with the fixation of minimum 
wages in agriculture in respect of
certain areas and in respect of certain 
.selected occupations. Therefore, I want 
the House not to be misled into a 
supposed or imaginary objection alleged 
to be emanating from .such a hirh 
authority as the Planning Commission.

Shri Bharati: We are not aware of 
its recommendations at all. I do not 
know how far the hon. Member's in­
formation is correct. We should hav# 
a copy of its report.
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Shil Venkataraman: The hon. Minis­
ter will confirm what I say now.

Having said this, I feel that the 
Government ought to ftx a date line 
for enforcing minimum wages in agri­
culture. As the Bill now stands, it 
leaves it entirely to the State Govern­
ments to fix minimum wages^in agri­
culture as and when they choose. Suchr 
a  discretion—wide as it is—entrusted 
to State Governments is not calculated 
as far as I can see to make for great 
progress in this respect or in respect 
of any other social legislation. In our 
day to day administration, we have 
found that the State Governments are 
liable to greater pressure from interests 
which influence them than the Central 
Government. (An Hon. M ember: Ques­
tion.) I say this with c!onsiderable 
hesitation, but I must express what 
pasttes in my mind. I cannot always 
repeat opinions and views held by 
others. I have to say what I feel and 
I have found, and it cannot be ques­
tioned, that the State Governments are 
subject to influence from interested 
parties. (Shri Bharati: It is very un­
fair to say that.) It is not unfair at 
all. I never make statements without 
authority. In the last session of Parlia­
ment, the hon. Shri Jagjivan Ram said 
that there had been objections and 
troubles from interested parties as far 
as provincial Governments were con­
cerned, and that was why the legis­
lation (iould not be implemented within 
time. I crave leave to refer to that 
portion and answer the questions which 
have been raised just now. This is 
what the hon. Minister said. I am un­
able to place my hands on the exact 
spot; so I shall mention it a little later 
and proceed to a more important 
point.

A consideration of this question 
leads us on to the next more important 
question: what is the use of the Central 
Government legislating for things 
which it has no power to enforce? If 
the Central Government passes any 
legislation, it should have the power 
to enforce that legislation in the event 
of the State Government not carrying 
it out. The clause providing for direc­
tions has been found to be useless. If 
the Central Government really wants 
that certain social legislation should 
be implemented by the States, then it 
m ust arm itself with the power to 
notify, as in this case, the minimum 
wages itself instead of allowing It to 
fhe State Governments.

Let me make this point clear. If 
we legislate that within 31st March 
1963 minimum wages in agriculture 
should be fixed by aU State Goveror 
ments and if the State Governments 
da not do it within the time, I submit

that it is necessary in the legislation 
that*you bring forward to arm your­
self with the power to notify the 
minimum wages after the expiry 
of the time prescribed. This point of 
view had been supported by an editorial 
in the Indian News Chronicle last year 
when the hon. Minister came forward 
with his Bill for extension of time. The 
Indian News Chronicle said that unless 
the Central Government armed itself 
with powers to carry out the obliga­
tions which had been neglected by th<i 
State Governments, many of our legis­
lations would be merely dead letter.

Therefore, my submission to this 
House is that not only this Bill should 
be passed, but that a time-limit should 
be fixed for the enforcement of the 
minimum wages in agriculture and in 
my view—I have also given an amend­
ment—the time-limit should not exceed 
the 31st of March 1953. Along with 
that the Central Government should 
assume responsibility and the powers  ̂
to implement the legislation if the 
State Governments neglect or fail to 
do it within the time prescribed.

I have nothing more to add. I would 
only say that this Bill is necessary or 
has been necessitated by the neglect 
and default of the State Governments 
and we hope and trust that at least 
within the time prescribed in this Bill 
the State Governments will be able im 
implement this legislation and fix 
minimum wages in the country.

TFT: f
3rr«r w  ^  'n : arrtr ?r «ftrT
^  ftiTT I IT? 3TT3T %
3TT3r % TET ^  'T^

»RT ftr 5? 3ft ^

v n r  ^
WT 'SIT5T I 'K

«ff a fk  sft

'ft ^  I
% (mee­
tings) | f  9iT5r 5TJr|f ftr
^  JRTJIT 9TTJT I ̂

% «nr finnn- % ^

(Minimum 
Wages A c t ) ? 0 ^  (introduee)
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ftf̂ TT aftr *rriT5ftir (House)
#  ^  tfRT %«Tr I 3W ^  ^

VT ^nnr f<jrr jtitt m , ir? ^  
w  «rr ftr %

fr^?rr(t (State) ?KSfn0r 
^  ?Pt (implement)
T?: ^  I sr?T JT? srrar t

ft> % fe*r f?^!RT- «ijjtf 
^  sp fs^nw  i', aiH  >T?r% spt 

«R <^snr .(Plamiing
Commission) % ?mT# aft 
«TRff «p : f ^ T  *R t, w  ^
‘̂ pTr >nTT I ' ^ i f ^  *T ^
f v m  f̂ r̂r |  w wlnf
^  *T55?r 5 '^ifn»i
f̂ift5T5T *r?rf^ 5pt ;T5r|[fV ?nT

% f^rtT9i ^ I ^
t  ftr 5rr?yr %?r t

^ ^
^  11 3T>ft '^T^’T ^  5it

(report) #5TTT f f  i  ^  
f f  wtTPTT »r*Tr t  fip w<sr <rc ^  
wr^ 5fr»T«fpft9 ?« ^ r d v % f  I «Ft*T

% 5f»T '^^ »nft 13srtr ^
% Tf^R ^  3T;?Tirr ?J»Tr«Tr r̂rq wt 
if ?\s -̂d?% H»T arnpft anfff i
irnr srrsTTra' f c r  + <  ̂ o,
(conferences) f, aflr ^  

f  % 1>H
WJTT̂ ?y % sft^fT (Pro­
duction) it ^  ^  ^  I ftrc STTT

^  ^  ^  r̂
l{»^ (industry)
^rnr 5 ^  ?r PF<rr
ornr ? s ttt 3tt5t ^  5  ^

; # !ft w vriT TT# * n r ^  % M  
«r*ft ?w  ̂  ̂ I

17 APRIL 1951 (Amendment) Bill *897

^  ? r r ^ 3 f r r w T t ,
^  ^  t  I 3HIT %
^  I  ?rt ̂  WT JT' I  5T?t

^  % 5TR^
^  1 1  ? ^ 5 r r  ?nrm shjrifT^f

ftr r̂nTrT 11 3 m  ^  ^  f^ 'ta  ^
^  ?r»TT fft arrr spt mwr ^  ft*
T?^ ^  ?t an  ̂ % qt^
STPT rw  *T ir^ r̂T?flr«tfi I arnr

>f) 3R ft: %■ ?IJr ??nT ?T?
*W f  ^  3TT5 3TR % %frt HTK5
arr̂  ark f v  qr ?<nrr
?rv f»T5!̂  f  I 3T̂  3TTT l |?
Fsr ^  ^  ?nm  ^  f  ft?

??T5fr 3ft lê r ?iTf
?5*nrrTT qpfi ?n?fl t

v(
qr?rr f, ^  ^»t sr#

^  ?rnft ^
'TR 5ft #% % arr# Tft̂ TT vr

*PT I  I

arrr ^  <Tar jjt-rr ^ rf^  
ft? 3T»fi i%<\o arr?r I ft? 
^  (Harijan
Enquiry Committee) % h«p«t 

■ ^  fw' 3TT̂  srr̂ ?r % er?>nrr w 
^  m 5ft*T Pmr «rr aftr ^  
arrft a»t^ ^  t% ^ff'rfc^rr ?k*
^  ^  iPT I ^  anfir

% <T <2[ifjVr«ix (agriculture 
labour) f  aft?: 3ft ^  ^ vnr 
f  I fTfl-rsT arwr t  r̂tr fw 
^VT % '̂ •1
^ I amr 5ft Jrfl irti vra* f  
ftf f*T ^  (Welfare
State) !FT«w ^  ^ J ia rcq  >i| 
•F^ t' ft? ^Jnfr ?it îTVTT irnnr j # 
t  r̂flsrJ afk *Tii|f(lf % fssJ vnm
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[ TTtr ]

t ' Ji? t  ?»T ^

3TT i  

3j\r ^  artr ^
(have-nots) t  ^  VT̂T

5fT t |  11  *iT^n: ^ i  w  I

fi i I n̂rft̂ T T̂TFK
115 i  ^
t  I snrr ^  ^  f f  Ht
l*r ffT^TRt ^  ^  % ^ fe ’Trf

?>fl I w ? r  w ^ \ x  w  ^  f®
8TB»T ^  *mrtT ?>TT I t^yiPT̂ r 

«ifr 5TTW 3rrr T>fP5PT

#  m 's  € (t  t t  TfT t  ^
»P»T ?T^?r' <STW
f t ,  »r|t cHT ^  '•TTfl ark ?iT^n:

% fe lt spm sp't ?ft ^  ^  ^

% f ^ ,  ?rrt W 3T ^  ^ ? r
i f l  i t f  JflTO ^

I Iff ?5m^TJT^ ^

?jf5R fT̂ r̂T ^  t  ? ^rnr arnr 
t  sniT ?ft arrT 7?rr P f

«r? f̂ ?K»

f r r  ^  5R? ^ I ’T ^  f ,  ^
?R®r JT? ŜFTT w  ^  t  I ^  % 

^  (industry) ■
t ,  ^  ^  ^  »iT ^ » r  t

T t ^  3PT^ ^  % ft jff  ^  «PT 

r̂% I % mpT ^  % -ETR^

JI? t  Pp f3R  ?KC nffllf W JI? ^  

t  ^  ?K° ^  ^  ^
^  fw?5?ft aflT ^ an^

WIW ^  ’ftW  TT *17% I 
If? TW ?rar a r m w  t  ftf 

«i?f * r a ^ ? n r ^  ^rnr i

»nft < rw R  9ft P T ^ m  ^

ifrr arff«#g fir«r (Atneadment 
Bill) T̂T*î  wif t  ^  ^  xi*̂ *)

<R JTf (Discre-
tidQ) ^  ferr t, ^%fH^Tqr 
•̂T? STRT t̂ f  9fJT % st*P ?nW,

iFnnT ^  I ^  ^ S T ^  t  ffT 315 

% Tl̂TcT ^ 1  I ^  ^  r{*ft ^  
f  sft ST̂ JT T̂T̂ rrf % gPT ^ 

f  ^  ^  3RTKT ^rqwat 
t  I JTT5T 5Jtf5R ftr ^  %?rm# Vt-̂ ftT- 
»inr (Grow More Food)«i>rww
f  I r̂tPt snr̂ ftir ?rmr %
^ i— q̂r 3T̂  ^4t
%f#tJT ?nipn: ^  )f ??5TTCTq’ frrfft f  •
i[?T f5y? ^irr i r |
5T?iTf*P 3T^ ftrr^  m ^ i r  fir^ ^  

%5=̂t̂  o<+i< sm  ?T«r ^ 
TT  ̂(Power) %3ftr??r ^
% 51?̂ t 5TJT ^  I f  «T 53T?̂t 5T̂

I ^  ^  lT?r̂  *pt
SfTT, ^HTH SPT 3f|T w  % ^VPTTfiTV 

*prfnft«w%̂  (economic conBe- 
quences)sift ?W5Wt r̂̂ sprTair ^  t 

5»TT̂ sr??r  ̂ r̂n̂ 'f # aftr
?*r # nftafr arifsiry (amendment) 
jpr (move) t  ^   ̂ #
xiw> ^  "FT JTW (time) 3flT ^  
f  .1 »TW t  ft> 9TVTT f?r H'ffl'i

<n: » i f f f  t  ? X
?W W f̂t̂ r ^  

(implement) i anR jt?
^  m f?r?TJ??r ^  ?>ft t 
anftrr srtr ftrawir

??t# »rr *r? ^

■ »CT> STFT ^  t  < 5 F ^  ^
aft ffr f̂ r % »iT̂?r *F?jftt^ Jî  
 ̂ ftr aft r̂ ^  JKI*̂ W<T 

(objection) wfff i|f strh ^ 
jjftT «P?r arrar  ̂fv f»rrt «t«î
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(faote) aftr fifiw (figures) 
tf, flT*r«T 9TVT

?PT *R l #■ 9W RT

^T??iT I  fip ^rrwrr^i'' w t 5t
«I>T fT>TT»r ^ t[ 5fr C.#%T5mW 

(Agricultural 
Labour Enquiry Committee) vr 
3IRt3FT «rr 3f\T ^  ^ r f  OT 

T'fif’JTH (rr.atoiial) sn rrfw rn  i 
'̂T^JTTt (enquiry) ^  ^  

^  ?> ?5riT n t^t n  <ft,

^  ftr?s nWf 
aftr ¥r*iH i  afk
’'Tf ^  ?pr& Pr f>TT̂  Ti^r ^hihm 
îHT t  af̂ T ^  sFt qrar 

t  f*P «Ft?i?r?r 9 |? r« 7 m  

?  I inq- ft: 51^95

sft»TÔ  (Prcductioa) 9?nT ^  
^  ^  ?r*i*r 3rr*r t t  

WTR (actually) sft ^
5? TUT tf^fT f, «5T 5̂t
5TT9i »T^ 'H lfll I STT'T ^
I  gfr ?5V H <̂55?rT t. STi'T 3 0 ^  

t  3fr .% ?TOR
!ilff?TT aflT f«r?TR95T?.T «l*n ^?TT

t  ark  ^  i
%tt ipiHT u?g fT 3n<T 

5TOB wn»T 5, f tw  ^  ?r5y?T ^  

^wrrrr «rnw # «ft#
^  ^ b ;tt  T«?rT i ,  sn ^  

i'«nt % ^  ?  5rpft<n!F?i sn f̂f, 
g?r% ^rtir ^  ??nTr ft?
^  sft»«WPT ^  3TĴ  *|fT ?t% I %■

^  ? fv ^  ain»ft
« m r  » t w  |  aftr % wtn 
»cPt srVt ^  ?ft I" sT^ 5it ?^T»f
Tt9T ^  WT?r *t^ %<.3l I %fti*T

^  Tt ĴTT t  JTf
^  ^  T5T i ,  srrftrr ^  ^  ^  
^  ^  >̂TT 11 ^  p r^T  
% ^?r ?r *TT 3TSTr5sr apr 

=rr ^  ^  *R <T?fT ^rt ^  ITT

If® ^  ^ r̂JTTt ^  f ®  ?r^
f*T5r5TT I ^  TO %  ^

(iaterest) si^ fmr i arrar̂ Jr 
it fV  JTt5̂ 5TT *t ji* (, «)H' 3 rf^ ' 3 ’̂Tlf 

TT, ^  +fui 5^nrr %i5*ii >r!!?f 
aftr #T(rT5flrt, «pfi% v n r
TT# % f55t̂  g W If 51^

f*R$m' aftr OTflVTtrv^inxTiT^arfkv 
3RT *̂T5rT3ft ^  HÎ T ^VIT ^ SfV 5TV 

Pl> ^  5T 5PT ^  ? aftr
^9VT ^  % '9r4i<̂ »i H »T

^  ? I ^  ^  Pp W
^  5HT ^  f l l ^ ,  aftr 5HT
TT Pf 3ft »s?fV VT5̂  fvH R

srtr ^  5*r
?ft *1? ^ ftp PTR ?*rnT 'IT w  ^
3ft irr eft ITT
(cash or kind) # ?tt vr 
aftr ??y«iT| »nrf!: ^  ^
m  ^  «f : tftT
^  >flr f®  ^  w ?r firwrr srtr
5R gsF >T? Pfjh 3rm r, ^  WT 3frT 

ihvRH ^  «T̂  ^  I f  ^  
îTW^Tirtt #  vm  fvirr ^  ftn^

^  frnr^ arrf f  i
*FT T i f l f t T C  

5f^ t, 3!T % TJ5# TT v^nrnr ^
11  fniTR  ^  ^ i^ P p  it% w i i t  

w t q iq lt i f  «PT*r ^
% fw? 5»? «rr v m A  i ,  

t  «ftr aiv w pg I ’Timfr f  

«ftr j?rff tiT? ^  y g fN #  «q{̂ rnlV 
ij, f!T ^  j f  v n r  f? :#  WT̂  *nn(^
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% fw r 1»T a fk  f®

Tw Hff T̂ frr, eft 
?R«P(T ^  II? ?t 3TT5n t  fv 
<3?T ^  ITT wt ( I n -

duBtries) ^ wi5*tr
(Cooperative lines) ^

3fk ^
;y;r ^  ^ 5 5  spTTt^lft sftT f̂fT̂

^ n r  sffarf w ^«rr f i

?iT^K ^r.»P ¥  ^  srrarrt %

>

r̂r»T̂ ¥̂ r?y it? r̂r̂rr
I  ft? ^  ?r?y5 ^snT^T^f ^nrrw 

gft ^  ^  (State
Govts.) <rc ^  f ,  eft ^r
wr ’RftsTT ?>rr t  *t? <̂rr
t .  ft? ^  ^  f  
aftr tw  ?> %̂Fy ftr r̂ff 
a r  ^  T? t ,  ^
Tt amw Jiff 5t?rn ^

T?T t  I ’ST̂  ̂ ^
5Ĵ  ^ ?ITÎ  R%ftrf«T f?Î T

(Couacil)  ̂ 3TT̂  ̂ sftr 
?5T*ift «̂frr ^stk# % 

j(|5T ?5fft f̂tft ^  ^  f̂Vr:
\%R\ ^ ^  ̂  ^.  ̂ (Act)
qr?r fatr, 3Ttt Terr ft?rT
MTf̂ ftr fsr̂ TT «T3?rr  ̂ aftr 
n̂ni *ift t  it?

^  nft 3TOW w ?mTr 'STR I

??Tf  ̂^ ^
«n̂T 3W«̂ srRft<TtTTVTtf 

TC ^  ^  3rrr ^  f̂ r*5rtrft
irt ^rĵ  I 3TT7 ^  f  ftr

!PT ^<T ft:̂  fiT i[
sfN: irft? *ra^ % f ^  ^

?, IT?
ft? irft9T 3IT<T % HiTTSr

?«TT5T t» ^
^  ti? ? aftr g r̂ry'T 

. ^1^ ? ,  'Sr  ̂ 'i'i*in ?r^f?r
?IT *n̂ # spt #ITR ^|f ?> 

ftf 8ITT «̂<i)if'< ^  IR1T»T «R 
?, IT̂  *T̂ IT r̂

STPTJTr ftr 3117 ?5T % f̂ lT ^
? r ^  f e f t e  ^  f  I P̂T

^  tC T^sH ^% 3rTarrw ir$*iH  

Tn^(Coiifereace of the later- 
national Labour Organization) 
^amr % stMstF̂ t# t?t mftrff^- 
êTR *T?3T IT5̂  ?tnr ^  ^  ^

(implement) *p^ i 
^  f?iT n̂r  ̂ ijf5TiT5T

(Asian Labour Con­
ference)  ̂ if ?in  ̂ «R
5nr̂ t>TT TT*r  ̂ n̂rrrfrT?̂  ftriTr aft? 

'TT *1'»i ĈT ^  f̂ rRr '̂TTCT %
5T ?ft̂  f̂ iTT iTin aft̂ C IT?

f??5JRrT5T %‘f5yî  ^  
arfw tT%sn % f?5i3: IHTT
afk *r?r TT # *THT ftf
ipr apt T?% I OT %
«TT? ?iTTf> ir̂ r̂ T̂fe (Central 
Govt.) # w  vnr % Fsn̂
%??5r (Central Boai-d) 
f tw  ^  Jri^fr ^r i ^  >ft f̂tm îT 

srr?r t .  ^
(meeting) gt̂  5f> ^
% TFsift % vrfM̂ sr ant aftr ^
5 ŵ fjT fipnn if TPT TT# in% 

^  3>Tft«Rr <? afk ir?f 
*JT *r̂  ?fiT *TraT *nrr ftp w
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^  fv^rr 3rRT>rr ^  r i v r
(time lim it) ftj’srr

I arrr 3n=?r’cf5|t<T w m  #  »it 

W  ^  JTR" t  ^
5nf3nr ?> r̂i’frr t  f% srnr ’fi'sr

^  I f  ® >TTt

t  %  snr '̂ ^  ^
'sfPT^, ?ft v z  5r(iT*Tr sftx
^  TW Jr<r
^  H f3T?f5r ^ r  f

^  «ft?T ^1 >Tr<’<T ^arJT-
^  i  ^y< «pr
31^  11  ̂3nfr frTRT
ftp ffo % ?Tfr<^< ar><

H ^ oo IT ^  filWT ^

T? >if, «pffPp ^  *Pt 5 ^
^  I 5f<r ^  '?»T

^  ?r<̂ s wfPT w  3tVi

^  ^  5T9?«r f«PJTT
*r®rT, ?TT 'ff® *PTT ^  ^  wnift 

v i ^  infM  f95yr ^  f tr  'TPPft 

ark ^  ^ ^
f>T̂  I 3n<sr t  ^  1!f*P

^  »Tt̂ lf *PT95i %3[3r (wages) 
?T^ f*r?5% f  w f ^  ^
^  5Tf  ̂f ,  f < ^ r  f
^  ^!J^ v<?t t  3fr< m  ?T':? » it^
^  T< 8R?IT ’̂ ’
«rtr 3fh^5R(operation) %■ srwr 
T? m'< <i?T ar«®T f̂ ?n% f  i

?wiT?rT t arrr ^  ̂
<j«p 3fHr, ITT i f
^  «r<4 ^  #irr< f  sfhc #
^ 5R !snT «̂1 ft¥RT 8rnr«̂  r̂
• r t r ^  i>r f ^ w  wniJji 5 ^  ^
%«T t  Pp ^  ’Tw VI# ?r !¥€(
ŵT w A  I fyfiw? 4'i^Or tt

%fpr 3?t< ^  ?$rr fwp# »ft
sriar r̂nr# ^  ^  f ,

*rf?v ?rî  ^  ^  t  3rtr 
^  ^  «pi 3tV7

■̂( ?R  % ^ r  arrT «i>r w^x
p rr  i  I

4  am  % 3T? *»fW 
Pf am SFeftJi 'K

^  H TITT Hr?«ff

TTT fFT»T WT»J ^  % IT? W
Ŵ T sr ^  fsF 3TT<T % f?5T W
% 'i%i? 9f?r t  • anT % f^ri? 
zr^  fwfe (Time limit) ^  ^  

7? ^  g'̂T TT q[?ii>*T (En­
force) t 3T»TT srrr sfnTsrt f  
f*»? t![̂  %?y«R3Tr SOT (VVelfaro State) 
«|5t cTT̂  ?5  f̂ffT t  ^
^  ^  'jTT̂ TT t  f«|f 3TPT pSf

^  I

STRT 5T? t  fsp 3)Tft arrr
îft t?Rr+'fi'<«

(Agricultural Enquiry Commi­
ttee) ff, #■ an? # t  ftif 
arrr ^  ^  f® wnff
|5T (train) ftnn 
TT, Trf^ (policy) afir sft7T»r 
(program)no) qr w»T ?R 
t ’, ^  VW  JfTWf ^  *o«

W  ^ l̂̂ n* I ^Rrt ^
VK (p ra c tic a l)  anj^w
ft'̂ TT, <» 1*1*1 % ̂  ^  *PT

f  I im r ^  ^  ?iw?r 3 jft fm  t  ’ 
tpp ?TT!i) ?ft a r r q - s f ’ f«F fir tvrff 
^  3HQ?r=Rm¥s (u n -
■employment ) «(ft snw%̂  (pro­
blem) ^  wrf«r (solve) vk t I  
f ,  Jlrty ?TT9i STTT V^ f t  5T ^



f«fl x\n ]
^  ^  s r  t |  f , aft ft?

?»TTT ijTT fT (Nui-
aaiice) artT ^

I. anrr vRrft 
(Planning Commission) % ̂ STfirv 
«ft7T qr ^ i r  ^  ^  f^wrr
3rr?T, ^  ^

^  >T5r^ ^  Ttr t ,  3T^ ^

^  fT̂ y-T 5̂T r̂ ^Trsr t .  ^  ^  

w'HJff w  TPT ^  errin’ ^rnr ?ft f in r r  

?f5r ^ iT  ^  t  I 3nn: ^  

f?’=fFTT̂  n  ^  Sftft 3T»Tif

W  Ef.PT Tt i%Tf 5it h r̂it 11 *pnr
>p- tJTT 5STIT 5ft ^

»ft ipiw I n% i  fv
f tR  hW  #  3n<T % 3 F ^  ^

ftiJrr, ^  *pt ^rftiwr 

% 5PPT ^  ; g'JT ^  ^fd^rS'g
(nitiliae) *p»’, isfFrt ^  f  i
*Tnr wmf afk q̂̂ rr t̂atw

f , *T?rr «T^ f̂ >5T̂  f*n«''S«

(soandg,ls) ??r fra«r (House) 
W »w, f t r #  #■ trsp

§3T, f%?ft i[ 5ft '̂IT fap̂ ft 
w 5TO, q = ^  p r R  ^qtrr

gsrr . WT ^ ‘ % sttt ^

*f>*T  ̂ WIT
f^ fF ^  <̂F% dlf% >3̂  ^

forr «rr i *Pfr ^rrar f
fr u? ?rrtt JTRftq- %
?T5r ^ t, A >5®5TT f  f% fJTT

f f w r r  % 5PT ^  am? 

 ̂ *f̂  I ^   ̂ Wt »T̂
w  !̂nr vt srrtt frin srrar, aftr 

*̂1

tpsr^rc, ^  *fk 5[̂ r  ̂ ?ftfr^ f«rpT f  
flift »nM IF >̂nT ^  ars  ̂ ?TTf It
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f i  Jm ^stft
t  fv arftn? !T̂ V> JTT

*mr 571̂  wqr 3tt̂  w
w  ̂ ark ^  w ff % am ^  
^  ^*r ^  siflr vrfw ^  ^
3ft % 3Treift t m  >̂311% i' ̂  

^  >ft !T?m- fir?r ^mr; afk ?i7?̂ nT 
5T»j5rr sFtftsr % f ^
«r^ I 11̂  =#ir sffcT

13ftT  ^  ^  ^

^  ^  ^  ars# riTW
apt vtfw  I

4 w  % # f̂5T atfw ^
I iT|[ (Election)

în 'T̂  apTT n?i<r?i'i % "̂Htl
*117 T̂ ^  î v$T5H ?ft arrar 
^ra r t ,  sTRftJT <r'<<prOi ^  ^  

* n ^  =5rrf|[̂ , jt?
(Adult Franchise) 9 if^  *Rrr- 
fsr̂ riT ^ ?ft^ ft:
^  ¥t «î r w n, ^  ^  arr̂  
t  I apR fjp̂ ft Tirff (Party)

*RTT % v n r  W Sf 
I ^  ^  ir| Prfpra’

^  ^T9T f  f r  ^'i*f *1̂  
m  ^ 5m- 4 % aftr g’sT ^

arr̂  srî  ^  wr?:# ^
I aftr wH

^  arr̂ rr r̂ffjft i i A

3(»T% wpnftJT *Nt It, f̂ nr % 
% srf̂  ĵrT ?jrr artr

fir?r ^  arrfrr̂  îpYine (Amend­
ment) < Pf It ^  ^  «rrf*T

5Tt P f f i ^  ^  ^ JTPft

f?Rr»RT ^  ^
introduce) ^  anir % w
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aflT ^  JT?

f t  3rPT #q?R

11  4  Hr  ^f^T! =̂ r?[crr f  
f% f*T >rfl'«r % ffyir sk®

? I

(English translation of the above 
speech.)

Shri Chandrika Ram (Bihar): Sir, 
it IS a matter of pleasure to me that 
you have given me some time to speak 
on this occasion today. The problem 
under discussion has been pending 
before the Government for the last 
ten years and is in no way a new one. 
This question as to what should be 
done for the agricultural labourers' was 
raised in the year 1942. All the pro- 
vmcial governments and the Ceiitral 
Government considered this problem, 
several conferences* were convered, 
and many meetings were held; and in 
the end it was decided that some 
legislation should be made to this 
effect. It was with this purpose in 
view that the Minister of Labour of 
the Government of India introduced 
the Minimum Wages Act in 1948, and 
this House passed it A time-limit cf 
two years was fixed for its implemen­
tation, and all the State Governments 
were advised at that time to in)ple^ 
ment it up to 15th March, 1951. It is 
said that there were many difficuUies 
and handicaps in its implementation 
and SC) this problem was placed before 
the Planning Commission which is con­
sidering similar other issues. There has 
been some misunderstanding about the 
Planning Commission’s report in this 
connection, and it is alleged that zbe 
Planning Commission is against any 
fixation of wages for the agricultural 
labourers. First of all we have to keep 
this fact in mind that India is an agri­
cultural country and has a vast work­
ing class population. According to the 
report of the Planning Commission, 
which is ready now, there are seventeen 
crore working-class people here. 
Actually the number of working hands 

‘is only three to three and a half crores 
and if we take their families also into 
consideration, their number comes to 
about 17 crores. You hold meetings and 
conferences day in and day out and 
say that production should be increased 
in fields as well as In factories. Then 
how is it that you forget that some­
thing must be done for the good of the 
workers who work at agriculture—the 
principal industry of our country. 
You realise it that nothing has so far 
been done in order to give facilities 
to these people. They have no houses 
to live in. llie ir  houses are no bettei 
than cattle sheds. If they live any­
where at all it is the cattle-shed ol

the big landlord. This is why they- 
suffer from all sorts of diseases. You 

' might have read in that report that 
previously they used to get two to five 
annas a day as their wages. And now 
in these days when the prices have 
gone up so high they get only eiglit to 
twelve annas a day as their wages and 
at the most it has gone up to one rupee 
a day at some places. Under these 
conditions you can yourself imagine 
as to how a labourer who gets one 
rupee a day as his wages, can main­
tain his family in India where he has 
to work under ever-changing climatic 
and seasonal changes, in scorching 
I'oat of the summer, under the monsoon, 
showers and in the biting cold of the 
winter.

Not only this much but also you- 
should know that when in 1950 we 
had a chance to visit Darbhanga 
district in connection with the work of 
the Harijan Enquiry Committee, we 
saw with our own eyes that ten families 
were sold for one hundred and fifty 
rupees only. They belonged to the 
Moosahar caste and were agricultural 
labourers. One peasant came and pur­
chased them from the other peasant 
aftor sohie money to him. You
talk of high things and say that you 
are going to establish a welfare state, 
you say that the present Government 
is meant for the betterment of the poor 
people and the labourers, you say that 
whatever you are going to do is for 
the good of the poor, the labourers 
nri/̂ l ;p ' have-nrjts. but I dare say that 
the attitude of this Government is not 
at all satisfactory in that direction* The 
Provincial Governments think that the 
elections are ahead and if they will 
settle the minimum wages of the agri­
cultural labourers, they will have to 
face hardships at the same time from, 
that end. The attitude of the Govern­
ment of India too does not seem 
favourable. You talk about the Plan­
ning Commission. But it has plainly 
laid down that wherever the wages are- 
low and the condition of the labourers 
bad, wages should be fixed, and if the 
Government would work to that end, 
it would be a great achievement for 
the entire society and would be 
advantageous to all. But what is the 
condition at present? If you go to the 
villages you would find that the poor 
villagers somehow manage to get work 
only for 150 days out of 365 days of 
the year, for the rest of the time they 
remain idle. There is no industry, n a  
work or no such craft that may keep 
them busy in their spare time. The 
major problem that confronts them is 
that they do not get sufficient wages 
during those 150 days for which they 
work and in this way they are unable ta  
maintain their families. Under these 
conditions it is essential that the ir 
wages should be fixed.
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Chandrika Ram]
The amendment Bill of the Minimum 

Wages Act, which has been brought 
forth by the Government, gives the 
discretion to the Provincial Govern­
ments to fix up the wages of these 
labourers whenever they think it pro­
per. I am of the opinion that this Is 
a wrong procedure. There are many 
such things under the Provincial 
Governments which they think more 
essential. For example the problem of 
'Grow More Food* is there for them 
to tackle. Although it is a provincial 
subject, the Central Government inter­
fere in it where they think it neces­
sary. Therefore is it not essential, as 
my friend has just now stated, ihat 
the Central Government should take 
power into their hands and decide 
this issue at an early date. I do not 
want any hurry in this matter, but as 
against this I want that the Govern­
ment should solve this problem after 
giving due thought to it and also 
taking its economic consequences and 
other things into consideration. This 
is why we have given one year’s time 
in the amendments which have been 
moved by many of my friends as well 
as by me. I know that the Govern­
ment have reached at this conclusion 
that perhaps they may implement it 
by the 31st December, 1953. If this is 
a fact I would be only too pleased at 
it. After all the difference of 31st 
March and 31st December does not 
matter much, so far as the tackling 
of this important problem is con­
cerned.

Second thing that' I have to submit 
with respect this subject is that 
weighty objections are raised and it is 
said that the Government have not 
got facts and figures with them, nor 
have they any means to know them 
and subsequently fix up the wages. 
With regard to this objection I would 
submit that two years ago the Minis­
try of Agriculture of the Government 
of India had set up an Agricultural 
Labour Enquiry Committee. It gathered 
sufficient material by way of infor­
mation. To start with this enquiry 
would have extended to two thousand 
vilJtiKcs, but in fact it was actually 
carried  out in eight hundred villages 
only. Every requisite material ts 
ready and we can no more complain 
that we have no means at our disposal 
to ascertain the facts and figures. If 
we look into that enquiry we would 
find that their condition is very bad. 
It is strange that your mind does not 
go to these labourers who actually 
work in the fields and even at a time 
when the talk of increasing the pro­
duction goes on, on all side. You lock 
aft^T the bull that draws the plough, 
you look after the man who is called 
th e  landlord and who moves around

the field without actually doing any­
thing for that field. My submission is 
that you should also pay attention 
towards the man whose o<mdition is 
worse than the bull itself, who has to 
walk step by step after the bull, and 
who has no strength left in his limbs 
to increase the production. The out­
standing th»ng is that everybody is 
led by his self-interest; and the 
labourers can hardly be considere(^ as 
sages and ascetics who would not 
think in their own terms. But we have 
to see as to what does he derive from 
the field in which he works. The tiller 
does not get anything from tfie pro­
duce of the field whether it is ten 
malinds or twenty maunds of grains; 
naturally he has no interest in the 
development of that field. Today we 
talk of increasing our production, but 
it is all humbug and hypocracy, be­
cause the labourer does not get any 
encouragement or stimulant to work 
harder. Our slogans to increase the 
production will not bear any fruit so 
long as we do not fix the minimum 
wages of the tiller and do not create 
any interest in him for producing 
more. I do not say that his money 
earnings or anything, which the peasant 
or the landlord would not be in a 
position to give to him, should be 
settled, but I only say that his fair 
wages whether in cash or in kind 
should be fixed from place to place 
so as to create some interest in the 
tiller for his work, and he also should 
get some satisfactory portion from the 
production. Unless and until it is not 
done the production cannot increase. 
Only two things have come into light 
from the work done by the Enquiry 
Committee. One thing is that these 
labourers have no houses to live in 
and there are no arrangements for
providing them with any shelter. As 
the Government builds houses, schools 
and hospitals for the workers who 
work in big factories and provide them 
with similar other facilities, similarly 
it is the duty of the Government to 
employ these labourers in the different 
Industries run on cor-operative lines 
or in cottage industries and handi­
crafts or similar other works during 
their spare time. I want only this 
much for these labourers and nothli^ 
more. So it is imperative on the part 
of the Government to make such 
arrangements for them.

The other question tKat comes 
before us is the question of Improving 
their condition. We have left this 
question to the States Governments 
and now see what are its results. 
Legislations are made and the l a ^  
«?o framed remain conflned to the 
statute-book, they are not enforced 
This Ip out bltf»ir experience. As back
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as in 1921 when some of our represen­
tatives were elected to the Bihar Coun­
cil they tried their utmost to improve 
their condition. The result was that 
an act was passed in 1921 to this efl'ect. 
But you should know that the then 
Government of Bihar never thought it 
proper to enforce that Act. This is 
why I say that your responsibility 
does not cease with the passing of any 
legislation and then leaving it to the 
provincial governments to enforce it 
afterwards. You say that you are aim­
ing at a welfare state and are estab­
lishing it for the benefit of the poor 
labourers. But this is all useless so 
long as you do not give the poor 
labourer his proper place in the 
society. We are not going to agree 
with you in saying that you are# 
establishing a welfare state so long as 
the condition of the labourers who are 
the backbone of the society and are 
the real producers does not improve. 
So I would request the hon. Minister 
to fix up some time limit for this 
purpose, in the year 1944, your re­
presentative had said in the Confer­
ence of the International Labour 
Organization that India would be the 
first country to implement such a 
legislation. After that in the year 1949 
this problem was considered in the 
Asian Labour Conference as well, 
which was presided over by our hon. 
Shri Jagjivan Ram. The Conference 
considered the question of irnproving 
the labour condition not only in India 
but in the other Asian countries as 
well. There too India agreed that she 
would be the first to do that job. After 
that our Central Government set up a 
Central Board for this purpose, and I 
also had the privilege of being one 
of its members. At its first meeting the 
representatives of all the states attend­
ed, some friends from the Labour 
Department were also present in it. 
It was decided at that time that such 
and such a thing would be done and 
a time limit be fixed for it. You have 
agreed to do it even in presence of 
the world nations; and as such it be­
comes obligatory upon you to accom­
plish it as soon as possible. Some of 
our friends apprehend that if t l^  
wages of the labourers would be nxed, 
production would decrease because 
they will not work. But my opinion is 
quite different from that because I 
have some personal experience of 
working in the 'tlelds and also of liv­
ing among those people. One of my 
friends has just now stated that three 
hundred acres of land remained un­
ploughed in the Saharanpur district 
of U.P. because they could not 
labourers to till It. I say if due heed 
is not paid to them and no satisfactory 
arrangements are made to t th r a ,  not 
only a few acres of land in U P. will

remain unploughed but all the lakhs 
of acres of land in the country would 
meet the same fate and you would 
find no labourers. What happens today 
is this that they migrate to cities 
because tl îey do not get sufficient wages 
in the villages. They pull rickshas 
there, do other similar jobs and in 
this way remain away from the 
tyranny and the excesses that are 
being perpetrated on them in the vil­
lages. So far as the question of their 
wages is concerned I understand that 
you are not prepared to fix it at 
Rs. 1/12/- or 1/8/- per day even, but 
I have calculated it from the available 
figures of their daily income and have 
seen it that their income in the cities 
is not less than five rupees on any 
day. Therefore it is not the question 
of their wages or of improving their 
condition alone but this is a question 
of the whole country. It pertains to 
the agriculture of the whole country, 
which has taken the form of a major 
problem now.

Therefore, I want to say that by 
making legislation for the agricultural 
labourers, you should not try to show 
that you have got much regard for 
them. You should fix time-limit for 
this and if the need arises you should 
try  to enforce it. If you want to 
establish a welfare state then it is 
necessary for you to do like that.

The second thing is that recently 
your Agricultural Enquiry Committee 
held a meeting in which it was stated

■ that you have trained some people 
who will follow your policy and pro­
gramme, and their number will not 
be less than 400. They have acquired 
practical experience by working in the 
fields and mixing with the villagers. 
But what is their condition today? On 
one side you say that you are solving 
the unemployment problem while on 
the other hand instead of employing 
them you are turning them out, and 
they will do nothing except creating 
nuisance in our society. Therefore, if 
we enforce those laws according to the 
recommendations of the Planning 
Commission in those parts of the 
country where their wages are the 
lowest, where their condition is most 
miserable, we can greatly improve 
their lot. If we cannot enforce it in 
all the parts of India, atleast we I'an 
start with some of them only. When 
other people will see us working in 
that manner, they shall also try to do 
like that. Therefore, it is essential 
that we should utilise the services of 
those people who have gained ex- 

4 >erience under us. You waste millions 
of rupees and I do not know how 
many scandals have been exposed on 
the floor of this House. In some caae-
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[Shri Chandrika Ram] 
you have wasted a crore while in 
other two crores and so on. Could you 
not tiad twenty five lakhs ot rupees 
out of these in order to give them 
employment? Often it is said that it 
is m the hands of the State Govern­
ments but may I ask whether the 
Central Government have no ®r®as 
under them? Why do not you start it 
in those areas? Other areas may be 
small but Delhi, Ajmer and Coorg are 
the places where you can easily s w t  
it. Therefore my suggestion is that 
the Government should make provi­
sion of at least 25 or 5®,, 
rupees, if not more, m the budget 
and should try to implement it w i^  
the aid of that money and thus the 
»anemployed persons will be beneniea 
by it and you will be also setting an 
example f6r the States Governments 
This is a very important thmg and I 
am  sure, the States Governments will 
also try to implement it with greater 
zeal.

1 do not want to say much about i t  
This is a thing which has nothing to 
do with elections. If you ^
from the point of view of elections, 
then elections are held on and o ^ n .  
But the States Governments “ “ s j ' 
bear in mind that accordmg to adult 
franchise, they form haU the P O P ^ ' 
tion of our country. If any P®jjy 
-wants to do something only from the 
point of view of forthcoming elertions 
then it becomes all the more >^P°^ 
tant that the Government should 
tackle this problem A^st of all a d  
try  to win over their confidence, w e 
can hope to achieve success I?''® 
Therefore. I want to appe^ to toe 
hon Minister, who has got e v e ^
sympathy and consideration for them.
that he should introduce his amend­
m ent S i  t o e  Bill 80 that It may^be

I want to submit again that it is very 
L rential to do sometoing for toese 
poor labourers.

Shri Khandubhal Desal (Bombay): 
ThouBh the Bill before this House on 
the face of it appears to be regressive, 
I b a te  no hSitaUon in supportmg 
the Bill. A question may be asKad 
w ^  I W p o rt this Bill even to o ^ h  
on the face of it the BiU looks a little 
regressive... ^

ShrlnuUl Durgabai
sympathize with toe hon. Minister

-p c rb ap s.

Shrl Khandubhal Desai; Please give
me time to explain my point. I am 
just going to place before the House 
my justification for supporting this 
Bill from the point of view of the 
Indian National Trade Union Con­
gress. We do not believe in getting 
legislation only on the statute-book on 
a theoretical basis but we want it, 
after it is passed, to be properly imple­
mented and administered (Hear, 
hear).

Shrimatl Durgabai: That is the com­
plaint now.

Shrl Khandubhal Desai: I am just
coming to that point. For the last few 
years, on the floor of this House, we 

 ̂ have been very enthusiastic on putting 
' so many Bills on statute-book, adopt­

ing one clause or the other for the 
improvement of society, but we have 
been lethargic in either administering 
or implementing it. I  am one of those 
who believe that it is the obligation 
of the Central Government to see 
thut the Bills \vhi;.h they pass here 
ought to be implemented and adminis­
tered by the States according to the 
time schedule which they once lay 
down in the Bill itself. We have been 
accustomed to hear on the floor of 
this House when a particular question 
comes up: This is not our responsi­
bility. It is the S tate- Government’s 
responsibility. That is the shelter 
under which some of the Central 
Ministers have unfortunately sought 
refuge. But as far as the people are 
concerned, we do not make any dis­
tinction between the Central Govern­
ment or the State Governments. We 
take the Government as a whole. The 
fact that the State Governments have 
not been able to implement this Bill 
up to now and have come before the 
Central Government saying: We are 
not able to do it, is in my opinion a 
sad commentary on both the Central 
Government and the State Govern­
ments. {Interruption) Why I support 
this Bill is because, in a large country 
like India where conditions differ 
from region to region and from State 
to State, a provision has been made 
here in this Bill so that any State will 
now be able to notify the implementa­
tion of this Bill, according to condi­
tions. At the same time,....

Shrimati Dur^abalt On a point of 
order. May I know whether it is open 
or not ooen to an hon. Member to 
seek any information on any point from 
any hon. Member who is speaking?

Mr. Chairman: The hon. Member is 
fully aware of the practice of ^ i s  
House. Unless the Member speakmg 
gives way, he cannot be forced to give 
way.
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Shri Khandubhai Desai: Normally^
I would not have yielded; but being 
M person ot the fair sex, I have to 
bow...

Shri Bharati: He has yielded only 
w  the point of order.

Shrimati Durgabai: I do not want 
'Any concession on the ground of sex.

Shri Khandubhai Desai: The point 
I  was trying to make out is, whatever 
power the Central Government is 
taking, or whatever latitude they are , 
now taking, should be the last exten­
sion and this should be the last exten- 
jiion Bill that the Government brings 
before this House.

There is one other matter to which 
I would like to draw the attention of 
this House. II the Bill is kept as if 
is, again the Central Governnxent wiii 
come up before the legislature some 
time hence and say, let us extencl the 
period by two or three years: may be 
four or five years, one does not know. 
Unless we lay down a time limit, 
during which every State Government 
must prepare itself for bringing into 
operation this Bill, the purpose would 
not be served. Parliament and Govern­
ment have placed before the country, 
the Minimum Wages Act, particularly 
this Act which affects the employees 
of small industries which are located 
more or less in rural areas, that is 
P art I, and as far as part II is con­
cerned, agricultural labour. According 
to my rough calculation, it affects not 
less than 80 to 90 million people, who, 
in  my opinion will decide the future 
fate of this Government or any Gov­
ernment. It is a fairly large number.

Shri Chandrika Ram: The report of 
the Labour Enquiry Committee is tliat 
not more than 15 crores are affected 
by this.

Shri Khandubhai Desai: What I feel 
is, it affects, as I said, one-third of 
the population of this country. A r^ 
^tep 11'at is now being taken by this 
Bill should be final and before long, 
it should be implemented. A time­
limit should be placed even in the 
ease of Part II of the Schedule so that 
by that time the State Governments 
may prepare to implement this Bill. 
This legislation, if it does an3^hing, it 
is taking us to a welfare State about 
which we are talking a great deal. The 
disparity between the standard of 
living of the rural areas and urban 
areas is there. That is, in my opinion, 
one of the chief grounds on which 
-anti-social elements are exploiting 
our people. I think Government would 
be simply putting Into practice what 
they have been preaching for the last 
3 | years if they accept the a m e n d ^ n t 
before the House that a time-limit

should be fixed. In these circum­
stances, I would appeal to the hoo. 
Minister in charge of this Bill todajr 
to accept that amendment and assure 
not only this House, but through this 
House the whole country that now 
they are determined to see that this 
Bill is going to be implemented witb 
a view to remove the disparities, that 
exist between the standard of life of 
the rural areas and the urban areas.

Shri Karunakara Menon (Madras): 
How can the Central Government force 
the State Governments?

Shri Khandubhai Desai: My hon. 
friend here asks how the Central 
Government can enforce its legislation 
on the State Governments. If it is not 
able to enforce its legislation, then, 
I think, they must come before this 
ParUament to amend the Constitution 
if it is so necessary.

With these few words, I support 
this Bill.

Shri Kamath (Madhya Pradesh): 
This amending Bill is, I have no hesi­
tation in saying, a retrograde piece 
of legislation. I almost said re­
actionary; but it is sufllcient to call it 
a retrograde measure. At one time it 
was feared that the Minimum Wages 
Act was about to join the merry 
throng of dead letters "whose shining 
examples are the Estate Duty Bill, 
and the Industries Regulation Bill. I 
do not know what fate is going to 
overtake the Labour Relations Bill and 
the Trade Unions Bill. Be that as it 
may, it was inopportune and im­
proper for Government not to have 
enforced the provisions of the Mini­
mum Wages Act. The Labour Minister 
has very often boasted of numerous 
labour laws which he has brought 
before the House, and variojs welfare 
measures that he has been able to 
enact. But, I am afraid, the Minimum 
Wages Act, so far as the implementa­
tion of this Act is concerned, has been 
a blot on his escutcheon, and I am 
indeed sorry that it has remained 
almost a dead letter.

The Act provided, as the Statement 
of Objeds and Rear.ons, shows clearly, 
that the State Governments were to 
fix the minimum rates of wages in 
respect of emplo3nnents specified in 
the Schedule to the Act before 15th 
March 1951. That date, the Ides of 
March of this year, has come and gone 
and the State Governments, many of 
them, have not taken action in pursu­
ance of the provisions of the Act. I 
do not know what method was adopted 
by Government to extend this date, 
15th March 1951, because today, we 
are still oQoaldering the amending
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Bill. I wonder whether by mere execu- 
Uye order or by instructionii sent to the 
State Governments, the date has been 
extended. That, to my mind, is an 
irregular procedure. 1 would like the 
Minister to tell us how the date was 
extended.

Shri Hussain imam (Bihar): Any
authority lor extending?

Shri Kamath: So far as 1 know,
there is no authority in the Act which 
was passed in 1948.

The background to this amending 
Bill is rather interesting. It wouid 
appear that this measure was discus­
sed in the Standing Committee of the 
Ministry of Labour as late as the 
17th March 1951. And the Committee 
expressed itself strongly in favour of a 
time-limit for the fixation of minimum 
wages in agriculture. BUt in spite of 
such a time-limit the implementation 
of the Minimum Wages Act has been 
very slow. Three years were given, 
from 1948 to 1951, but precious little 
was done during this long interval of 
three years. There was unanimity— 
mark the word unanimity. There was 
unanimity among the members of the 
Standing Committee that without a 
time-limit the State Governments 
would neglect the fixation of minimum 
wages in agriculture for a very long 
time. In case it was not possible to 
fix minimum wages for agriculture by 
31st of March, 1952, it should be 
possible to do so by 31st March, 1953. 
But the am ending'Bill leaves that 
vague and leaves it to the sweet will 
and pleasure of the State Government. 
That should not be the case. The 
Standing Committee for Labour sug­
gested that the Ministry should bear 
this criticism of the proposed amend*- 
ing Bill in mind in enacting the legis­
lation. Finally, after some discussion 
in the Committee, the Minister of 
Labour agreed to bring this matter 
before the Cabinet. That was subse­
quent to the 17th of March, 1951. And 
the Bill was introduced, I believe, in 
Parliament some time during the early 
part of this session. Because of the 
objections and criticisms made by the 
Standing Committee, the Minister 
agreed to refer the m atter to the 
Cabinet. I do not know what view the  ̂
Cabinet has taken. Some amendments 
are sought to be proposed by the 
Minister of Labour, but even those 
amendments do not meet the situation 
adequately. They are only half-hearted 
measures to meet the difficult situation 
created by the non-flxation of mini­
mum wages for agricultural labour. I 

Lit a Question in Parliament during 
session, asking the Minister to&

state the reasons why in certain 
States minimum wages have not yet 
been fixed. The Minister said that 
enquiries were being made from the 
State Governments concerned, though 
in view of the amending Bill whicb 
“I introduced on Monday last, this- 
may not be necessary at this stage,” 
To say the least, this is an amusinfc 
view to take of the situation. Three 
long years have elapsed since Parlia­
ment enacted this legislation, a very 
important piece of legislation with a  
social purpose behind it, I may even 
say a socio-economic purpose behind 
it. As my friend Mr. Khandubhai 
Desai observed the other day, though 
in a different context, we are com­
mitted to the creation of or the 
establisliment of a welfare State, and 
this would have gone at least one 
step, one small step, towards the crea­
tion of such a State. But three years 
later, the Centre has no information 
why the State Governments did not 
care to fix minimum wages in these 
establishments or employments such 
as are specified in Parts I and II of 
the Schedule to the original Act. And 
what is more, the Minister goes on 
to say that in view of the amending 
Bill introduced in Parliament, there is 
no need to enquire about this matter. 
This attitude is hardly one which can 
be called an attitude of responsibility 
to Parliament. Parliament wants ta  
know, on a point of information why 
the State Governments failed to take 
any action in implementation or in 
pursuance of the provisions of this 
Act. The Minister merely says that 
enquiries are being made, and even 
then adds that these are not necessary 
because of the amending Bill. I say it. 
is precisely because of this amending 
Bill that it is necessary to find out 
why no action has been taken so far. 
It is necessary to tell the House and 
the country why no action has been 
takeA. Otherwise, this will encourage 
a tendency on the part of the State 
Governments which will not be con­
ducive to the unity and the strength 
of India.

Shri Sondhi (Punjab): They think 
they are wiser

Shri Kamath: I am glad ^ a t  
Mr. Sondhi at least thinks that they 
are wiser. I know he has got a store 
of wisdom in himself and is in a 
position to judge who” is wise, who is 
unwise and who is otherwise.

Shri Sondhi: They think so.
Shri Kamath: J  am glad to hear 

that. Mr. Sondhi must have been in 
touch with the State Governments and 
they might have conveyed to him 
aeoetly  information wblch he may



6:)ao Minimum Gaffes 17 APRIL 1951 (Amendment) BUI «M1

.to convey to this House in 
toe public interest, perhaps. Well, I
Will leave it at th a t

Hon. Members: It is already oo9
0 clock.

1 Is the hon. Member 
likely to finish now?

Shri Kamath; No, Sir, I shall re­
quire a little more time.

Mr. Chairman: Then we adjourn
now to meet ^gain at 2-30 PM.
4 Wouse then adjourned for Lunch 
till Half Past Two of the Clock. -

The House re-assembled after Lunch 
at Half Past Two of the Clock.
[Pandit Thakur Das Bhargava in the 

Chair.:^
Shri Kamath: When the House rose 

lor lunch I was trying to make out 
that without telling the House why 
the States had not been able to i\x 
minimum rates of wages under Parts 
I and II of the Schedule to the Act, 
the Government has come to the House 
with an amending Bill. This is neither 
proper nor desirable. The suspicion in 
my mind is that just because sohie 
States refused to fix such minimum 
wages, perhaps in some industrial 
establishments and most of them for 
agricultural labour, the Centrp 
knuckled under to the States and this: 
to my mind is an unhealthy develop­
ment so far as our own political future 
is concerned. If this tendency were 
not curbed by the Centre it will mean 
an encouragement, if npt an incite­
ment, to centrifugal forces.

This is a minor piece of legislaiion 
from one point of view, it is only an ^ 
amending Bill, but the social purpose 
behind it cannot be overlooked by this 
House. As no reliable data about tlie 
standard of living and conditions of 
employment of agricultural labourers 
were available at the time the Act 
was passed, the Government of India 
started an Agricultural Labour Enquiry 
in each State and the enquiry began, 
so far as I recollect, in May 1949 and 
perhaps it has been concluded in some 
States and is nearing completion in 
most other States. I am given to under­
stand that certain States, particularly 
West Bengal and also, I believe, 
Madhya Pradesh, have raised objec­
tions to the implementation of the 
Minimum Wages Act on the ground 
that cultivators are not in a position 
to pay such minimum wages to agri­
cultural labour. What political con­
siderations may have been behind these 
protestations and objections by the 
State Governments it is not easy^ to 
go into. But under clause 2 of the Bill
71 PSD

before the House ihe State Govern­
ments again are given full discretion 
in the matter of fixation of dates, U'le 
dead line or the last date for the deterw 
mination of minimum wages for egri- 
sultural labourers. This, to my mind, 
is giving an undue liberty or latitude 
to State Governments which have 
already shown an unwillingness to 
move forward in this direction at all: 
and that, I am sure, neither ♦he 
Minister of Labour nor the Minister 
deputising for him today in this House 
is anxious to promote, namely, to give 
more latitude to a reluctant party 
which is bent upon not implementing 
the legislation of the Centre in this 
regard. Otherwise within three years 
there should not have been much 
difficulty in showing some progress in 
this direction. The amending UilL 
therefore is to my mind letting down,
I will not say betraying, the cause of 
the most down-trodden section of 
labour in our country.

India is an agricultural country. Its 
economy is mainly agricultural and 
agricultural labour, I believe, forms 
nearly 26 per cent, or even more of 
the total population. This labour is 
not organised and is not in a position 
to fight for its rights as other sections 
of labour are able to do and that is 
all the more reason why the Govern­
ment should take more interest and 
show a greater solicitude for the wel­
fare of this most backward class of 
Indian labour.

Another disquieting feature of tho 
present amending Bill is that the 
State Governments are to be .'jiven 
power to fix minimum wages for a 
part of the State and also for any 
class of employment in the particular 
State. What confusion this might pro­
duce it is easy to Imagine. A Stale 
may fix minimum wages in one or

■ two districts and may not do so for 
other districts. In such circumstances 
it is not inconceivable that labour 
from those districts where minimum 
wages are not fixed will tend to 
migrate to other districts where a 
minimum wage has been fixed. In 
Madhya Pradesh there was some 
difficulty one or two years ago about 
agricultural labour trying to get into 
hidi labour, because there was no 
minimum wage in agriculture and , 
higher wage was paid to labourers in 
the bidi-making industry. The Govern­
ment of Madhya Pradesh in order to 
get over the difficulty passed an Act 
more or less prohibiting the diversion 
of agricultural labour to bidi labour.
But that Act has been held by the 
High Court of Madhya Pradesh as 
ultra lyfres of tho Constitution and so 
the status quo ante has been restored 
and the conflict between agricultural
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Ja hour and bidi labour is going strong 
and it has created all sorts of diffi­
culties in the m atter of agriculture. 
This, to my mind, is a development 
which we must fight from Parliament 
and from the Centre.

The Agricultural Labour Enquiry 
has revealed that in certain backward 
parts of Bihar, Orissa and Madhya 
Pradesh they are paid a ridiculously 
low wage of eight annas a day for 
men and four annas a day for women, 
even these days when the cost of 
living is, so high. (lnterruptio7i) Re­
ports have reached the Centre that 
the minimum wage is as low as eight 
annas for men and four annas fcr 
women per day in certain tracts. AIJ 
the data collected by the Agricultural 
Labour Enquiry should be tabulated 
and published and made available to 
the House and the public and it will 
reveal many disquieting features ol 
the situation.

Then there is the fear that the fixa­
tion of minimum wages for agricul­
tural labour would hamper our rural 
economy. But this fear, to my mind, 
at any rate, is more imaginary than 
real. As the House very well knows, 
there are three categories of wages: 
the minimum wage, the fair wage and 
the living wage. What we are trying 
to enact here in this very modest Bill, 
as we have enacted in the very modest 
Act, pertains only to minimum wage 
which is barely sufficient to meet the 
biological needs of a human being, 
that is, the very elementary necessities 
or the barest quantum of food, cloth­
ing and shelter. I may even say it is 

. only to hold, as the saying goes, body 
and soul together, to make the human 
being exist and not live—living js a 
much higher condition than mere 
existing, and the minimum wage is 
supposed to enable the human behig 
to just exist. Even in this very limited 
field, this very restricted field, we 
have found th a t . needless difficulties 
have been posed, or created, by some 
of the State Governments. Every 
civilised country has, or must giv^ a 
minimum wage to its labour. Tne
I.L.O., as far as I am aware, has given 
a directive that minimum wages in 

♦agriculture should be fixed by all the 
member-nations, and the wage so far 
as India is concerned must be at least 
one rupee a day for men and eight 
to ten annas, or perhaps twelve annas, 
for women.

Shrl BharaU: How many nations 
have done it? I would inquire of rry 
friend.

Shri Kamath: I would be thankful 
to Mr. Bharati for that information.

Shri &harati: 1 asked to be en­
lightened on i t

Shri Kamath: The I.L.O. has many 
members, but India is the most 
populous member-nation, and certainly, 
Mr. Bharati, with the Hindu Code 

coming before Parliament, will agree 
that India is certainly one of the most 
progressive countries in the world, 
and she must take a progressive stop 
in this regard and not take....

Shrimati Durgabai: Do you think 
the country is progressive only if that 
Bill is passed? ^

Shri Kamath: Why is my hon. 
friend sceptical that the Bill would 
not be passed?

Shrimati Purgabai: The hon. Mem­
ber’s optimism may help this House.

Shri Kamath: Optimism, as well as 
my hon. friend’s patience, both are 
necessary for life.

Shrimati Durgabai: For several years 
the patience has been exhausted.

The Minister of Works, Production 
and Supply (Shri Gadgil): M ininum 
speech now.

Shri Kamath: Now, it is a well- 
known fact that with the very marked 
rise in the prices of agricultural com­
modities, the cultivator is in a better 
position today to pay a higher wage 
to agricultural labourers than he was 
formerly and this is an additional 
reason why this Minimum Wages Act 
passed some years ago, must be imple­
mented and not left to the whims, 
fancies and caprices of the State Gov­
ernments. But somehow or other 
either some vested interests or some 
reactionary forces somewhere are 
coming in the way and it is uo to the 
Government- at the Centre and to this 
Parliament of our Sovereign Demo­
cratic Republic, which aims at the 
creation of a welfare state, to take 
steps, as early as possible, in this 
direction and see that the purpose of 
the Act is not thwarted by any force 
whatsoever, therefore, I would sugge?it 
that, firstly, the data collected by the 
Agricultural Labour Inquiry must be 
made available— âll the data collected 
by them must be made available to 
this House as early as possible. 
Secondly, I would suggest that though 
the proposed amending Bill gives full 
power and discretion to the Stats 
Governments in the matter of flxins 
the date for implementation of the 
Act, I submit that this will result in 
inter confusion without a co-ordinat­
ing and a guiding and even, may 1 
say, a unifying force emanating from 
the Centre. Left to themselves, they
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will promote o n ly  chaos in the field. 
Some States, who have already shown 
some unwiUingness. will I am afraid, 
never fix minimum wages, if left to 
themselves, and the amending Act 
and the original Act will be reduced 
to nullity in practice. Therefore, the 
better method would be to postpoae— 
that is a lesser evil—the implementa­
tion of the Act by, say, a year at the 
most, and not to postpone it indefi­
nitely—that will certainly not conduce 
to the welfare of our labour, and the 
most backward and most harassed, 
may I say down-trodden, section of 
labour in the country. The Bill which 
is before the House, is, therefore, 1 
repeat, a retrograde measure and 
unless it is amended I feel I cannot 
give my support to it as brought 
before the House.

I oppose the Bill.
Shri Rathnaswamy (Madras) rose—
Shri C. Sabramanlam (Madras): 

rose—

Mr. Chairman: Shri C. 
manlam.

Subra-

Shri Rathnaswamy: May I suggest 
for your due consideration that in 
view of the fact that there are so 
many Members wanting to speak on 
this Bill, fifteen minutes may be 
allotted to each speaker?

Hon. Members: No time-limit.

Mr. Chairman: No time-limit is 
usually fixed so far as Bills are con­
cerned, but as I find there are many 
Members who are anxious to speak, 
if the House so desires It can be fixed. 
At the same time, I would request 
hon. Members to finish their speeches 
within ten and not fifteen minutes be­
cause after all I find there are very 
few new points being made and the 
earlier arguments are being repeated.

Shri C. Subramanlam: The opposi­
tion to this Bill has centred round the 
provisions relating to agricultural 
labour, and in my view that opposi­
tion has mainly arisen because of this 
misunderstanding of the scope of this 
Bill, firstly, and, secondly, because of 
certain wrong assumptions made re­
garding the working of the State 
Governments and the Central Govern­
ment. It was argued that this House 
is asked, by this Bill, to go back upon 
the principles which it has already 
accepted. A reading of the Bill will 
clearly show that there is no going 
behind any of the principles which we 
have already accepted. We are not 
saying that there should be no 
minimum wages for agricultural

labour, we are not saying that Vio 
condition ol agricultural labour has now 
improved and that therefore there is 
no necessity for the implementation 
of the Minimum Wages Act. It is nu t 
so. This House is committed to th e  
prmeiple of minimum wages to ag»i- 
cultural labour. It is committed to the 
welfare and uplift of the agricultural 
labourer and this BiU, in my view, in 
no way goes back upon those princi­
ples which we have accepted. But in 
the implementation of the Minimum 
Wages Act, we have found certain 
dififlculties and this Bill makes provi­
sion to overcome those difficulties. 
Certain hon. Members made reference 
to this Bill as a retrograde step. On 
what ground? Because this Bill plnces 
the responsibility for the implementa­
tion of the Bill on the State .G overn ­
ments. That is, according to certain 
Members, a retrograde step. I really 
fail to understand them. Some Mem­
bers are in the habit of assuming
superior airs and thinking that they
have more wisdom than the members 
of the State Legislatures; they have 
also, in the course of time, come to 
think that they have got a more re­
presentative character than the mem­
bers of the State Legislatures, forget­
ting that they themselves are the 
creatures of the State Legislatures.
To think that we alone can safeguard
the interests of the down-trodden agri­
cultural labourer is a wrong assump­
tion to go upon. The State Legislatures 
also are there and they are as much 
responsible, and I am sure they are 
aware of that responsibility they owe 
to the agricultural labourer. As far 
as I know, steps are being taken in 
many of the States for the implemen­
tation of this Act. If there is any 
delay in the work not being as speedy 
as this Parliament would wish, it Is 
due to certain practical difficulties. 
Without realising those difficulties, we 
simply criticise that the State Govern­
ments are not moving in the matter.
A Committee was appointed by the 
Madras Government for the purpose 
of making recommendations for the 
implementation of this Act and I 
happened to be a member of that 
Committee. I have studied this ques­
tion a little deeply and I may tell the 
House that while it is very easy to 
pass a Bill, if you go into its imple­
mentation, you find so many difficul­
ties. The first one is this. It is not a«; 
if agricultural labour is confined to 
certain centralised localities like fac­
tories. It is as widespread as the 
country itself, and every field is a 
factory. So the question is how you 
are going to implement the Act. You 
should see that it is enforced in the 
entire agricultural sector in the coun­
try and I feel that it will be very
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difficult to enforce it unless agricul­
tural labour itself is vigilant and the 
cultivators also realise their responsi­
bilities. In my view, this field should 
be cleared first.

Then, you find a bewildering variety 
in the conditions of agricultural 
labour. The conditions vary not only 
from district tci district and taluk to 
ialnk but from firka to firka and 
village to village. What is the princi­
ple that you will adopt in, fixing 
minimum wages? A thorough study 
of the entire field of agriculture will 
have to be made, not with reference 
to one district or taluk but village by 
village. Only then will it be possible 
to find out from the mass of contra­
dictions and varieties whether it 
would be feasible to evolve a uniform 
formula for the fixation of minimum 
wages. Not only do the conditions of 
agricultural labour vary so much, but 
the classes of employees also are too * 
numerous to admit of calculation. 
Therefore, you cannot very well say 
that here and now we should fix mini­
mum wages for agricultural labour, 
and that too not for a particular class 
of agricultural labour but for the 
entire field contemplated in Part II.
It may be all right for us sitting in 
this Parliament to fix 1952 or 1953 as 
the target date. As an incentive to 
the State Governments we may do 
that, but I may tell you that the iwr 
plementation would be impossible even 
by the year 1953. You let alone the 
so-called backward States, but even 
in the most forward States this would 
be the position and another Bill will 
have to be brought in the next Parlia­
ment extending the time. That is why, 
after considering all these dlfAculties, 
the suggestion has been wisely made 
to leave the implementation to the 
State Governments. After all. State 
Governments and State Legislatures 
are -not irresponsible bodies. They 
have been elected by the voters. I 
find certain hon.* Members here 
developing ;an attitude of criticising 
the State Governments here. Apart 
from its propriety, it is a dangerous 
thing. If we begin to criticise the State 
Legislatures, and the State Legislatures 
begin to criticise us, then......

Shrimati Rentika Ray (West Bengal): 
They will improve and we will also 
improve.

Shri C. Subramanlam: I hope so. 
But if we start doing that, then the 
only business that we can transact in 
Parliament would be to answer the 
criticism of the State Legislatures and 
the State Legislatures will in turn be

engaged in answering the criticisms 
made m Parliament. Apart from this, 

well known canon of criticism 
that it should be made in a forum 
where it can be effectively answered 
by the body which is criticised. Un­
fortunately, there is nobody here 
representing the State Governments 
as such to say whether the State 
Governments are acting in a responsi­
ble or an irresponsible way. To say, 
as my hon. friend Shri Venkataraman 
chose to do, that the State Govern­
ments are likely to be influenced by 
vested interests to a greater extent 
than the Central Government can only 
result in the thing being paid back in 
the same coin to Parliament in certain 
of the Legislatures of the States. That 
is not certainly the way in which a 
responsible House should act. After 
all, the State Governments and the 
Central Government are regulated by 
the Constitution and we should take it 
that we are functioning in our sphere 
with a due sense of responsibility 
and they are functioning in theirs in 
the same way.

I would say that the implementa­
tion of the Minimum Wages Act in 
regard to agricultural labour should 
bA squarely placed on the shoulders of 
tne State Governments. It is no use 
our fixing target dates. If you do so, 
the State Governments would say, “It 
is impossible for us to adhere to this 
date. Therefore we have not taken 
any steps.** In view of that, we 
should leave it to them to implement 
the Act as soon as possible. It is not 
as if pressure could be exercised only 
upon Parliament. That pressure can 
be more effectively brought upon the 
State Legislatures. After -all, it is the 
State Governments which are in 
greater touch with the agricultural . 
labour and agriculture is a subject 
which is peculiarly within the sphere 
of the State Legislatures. Therefore, 
the responsibility should be left to the 
State Legislatures and Governments 
and if they fail to carry it out, their 
masters—the voters and the people— 
will take it upon themselves to teach 
them a les3v>n in the elections. In the 
circumstances, I am unable to accept 
the argument that this measure is a 
retrograde one simply because the 
State Governments are asked to imple­
ment it.

Shri Venkataraman: May I enauire 
whether the hon. Mertiber was a Mem­
ber of the Land Revenue Enquiry 
Committee or of the Minimum Wages 
Committee on Agricultural Labour?

Shri C. Subramanlam: I was a mem­
ber of the Land Revenue and Tenures 
Reforms Committee appointed by the
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Madras’ Government, but one of the 
questions referred to it was the imple­
mentation of the Minimum Wages Act. 
We had the advantage of looking into 
the materials made available to the 
other two Committees. So, with the 
experience of these two Committees 
I am speaking.

There is one other aspect also. My 
hon. friend very glibly said that when­
ever an industry is unable to pay 
minimum wages or fair wages, it 
should die.

Shri Venkataraman: Not fair wages, 
but minimum wages.

Shri C. Subramaniam: Even mini­
mum wages. After all, in fixing mini­
mum wages, what are you going to 
fix? Is it going to be some illusory or 
imaginary figure? Minimum wages 
3pm ultimately be the maxi-

‘ ■ mum wages also. Once you 
fix the minimum wages you cannot 
induce anybody to pay more than 
that and ultimately the wage you 
fix will tend to work out to 
the maximum wage also. With that 
end in view you have to fix the mini­
mum wage. According to Mr. Venkata­
raman if an industry is not able to 
pay that minimum wage that industry 
should die, which means that 
the agricultural industry should close 
down. Instead of enthusing people in 
the grow-more-food campaign Mr. 
Venkataraman wants the agricultural 
industry to close down, because they 
have not been able to implement the 
Minimum Wages Act.

And again it will not stop with the * 
agricultural industry. It will ultimatell 
spread to other industries as well 
Really speaking, I am unable to under 
stand this argument. I can very wel 
understand the argument that ther 
should* be more equitable distributioi 
of the profits between labour and th( 
cultivator. But the argument that an 
industry which Is not able to imple­
ment the provisions of the Minimum 
Wages Act should close down would.
I am sure, not appeal to this House.

It must be realised that we are pas­
sing through very difficult times. 
There is food shortage everywhere, as 
a result of which we have Imposed 
controls. When these controls will be 
removed nobody knows. Since controls 
exist, the agriculturist receives only 
the controlled prices, the prices fixed 
by Government. So far as the Madra« 
State is concerned, I can say that ihi 
agriculturists are finding the presen) 
prices very very unremunerative it 
they jrrow food crops, with the result 
that they incur losses. My hon. friend 
Mr. Venkataraman will no doubt argue- 
for the continuance of the controls so*

long as the food scarcity lasts, which 
means that the agriculturisf, in his 
turn, will only get controlled rates for 
his produce. At the same time you 
ask him to pay higher wages. Will it 
be possible?

For the matter of th a t,,you can as 
well say: “Nationalise the entire agri­
culture.” That would be one good 
solution. I am sure my Iron, friend 
Mr. Venkataraman will jump at that 
idea. But with what results we do 
not know. It is now a fashion among 
labour leaders to say “Nationalise all 
industries and everything will be all 
right.” When we pay only controlled 
and restricted price to the agricul­
turist, what is the use of asking him 
to pay a higher wage to the agricul­
tural labour.

Therefore, I feel that this is a matter 
which can well be taken up after thlr 
period of transition through which we 
are passing is over. Then^ will be the 
time for us to assess what would bu 
the natural level of prices of agricul­
tural commodities and what could be 
fairly paid to the agricultural labour 
We are fixing the end of 19^ as the 
time-limit by which this Act should 
be implemented. Can this House give 
an assurance, can anybody give an 
assurance that by the end of 1953 the 
food scarcity will be over, that controls 
would be removed and the agricul­
turist would be allowed to' sell his 
produce in the open market? That is 
why I am suggesting that Instead of 
fixing any defihite time-limit, it should 
be left to the responsible State Govern­
ments to act as diligently as possible 
in this matter and fix the minimum 
wage.

There is another aspect to this ques­
tion. Once you pass this Act and fix 
a time-limit, you will find agitation 
being carried t>n from town to town 
and- from village to village. Unfortu­
nately in this country doctors have tr. 
thrive on diseases; and lawyers on 
litigation. Therefore, a doctor Is 
interested in the increase of epidemics 
and diseases. So also a lawyer is 
interested in the increase of litigd- 
tion, whether constitutional, civil or 
criminal. So also labour leadership ir 
this country maintains itself on labour 
unrest. If you want to extend their 
area of ooeration this will be the be.st 
thing to do and there will be sufficient 
scope for agitation for labour leaders 
They need not confine themselves to 
industrial areas in the towns. T h ^  can 
Inflltrate to vllta»w «i»,ogpe they go 
Into the v l l l i ^
the different *choob of labour
leaders, one belon«ln« to the soclaUn
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(Shri C. Subramaniam] 
group, the other belonging to the con­
gress group and the third belonging 
to the communist group will view with 
one another and the demands will go 
sky high, with the result that no agri­
culturist. will be able to satisfy them. 
Ultimately what will happen is that 
the better situated agriculturist will 
be able to displace labour by mechanis­
ing agriculture and they will become 
unemployed—of course good material 
for communism! As far as the pooi 
agriculturists are concerned, who form 
the majority of the agricultural popula­
tion, they will have to suffer' in 
between—the labour legislation, the 
labour leaders and their land.

Therefore, instead of launching upon 
this scheme, without thinking of the 
consequences,—of course I do admit 
that the principle of fixation of mini­
mum wages is good—it is better to 
leave the responsibility of implement­
ing this Act as speedily as possible to 
the State Governments.

Therefore, I wholeheartedly support 
tb® provisions of the Bill. If any time­
limit Is Imposed as target, you may 
take It from me that there will have 
to be another Bill extending Ine target 
again.

irt »nrT, w fPp ^  ^  ^

?n%, T̂T «ft ^  ^
j m r l r  ^  ^  wir 

^  t>rn: 

nfT’T w r I ^  ^
(miaimum wage) ’TT ^
(fair wage) fwPnr (living
wage) <51*? ^ f  I

a m  ^  ^
^  fMPnm

^  sfiapT JlT 'rftinr

I ^  TTSTT ^

 ̂ t ^
(grades) (scale)

«rr v r  wnjqr, s r ^  %

?tnm  f  aftr
afh: JT3T^ anq^ ^  ipt? t 

^  t i  ^  ^niRT q??TT I  i

5Tt f«T 7  ^  3IT3r

^  ^  ^  ?TT5y
>1?% ^  ^  t  aftr |ffr<Tt ^  »ft «rf 

^  ^  f  I ?r̂ T
\V (/:  f  ^  11̂  spr

ftsTT *r!rT ?nrir arr# 
sTHff 3T«nrr s r ^  ^  ^ «ft i
'jft % 7?% ^  ftirr »PTr

5 fipT 1'^ ^
^  *pn m  Pp arrr \% t.\ %

^  W  ^  *P»:
«piT % ̂  ^  I ?*rr^

<rR5ft<r aftr «flr

c'<iVn w*TT̂  *nrw ^  v(
^̂ 1 aftr ®Pf STCT 
^«TT farr i  a r m
arr«T<r ^  ^  5555TT t |  f  1 'J’t
^  ■^i^r jf ft> ^

{X) % ^  >niT«n, ^
JTTnilr ^  WT fsfw I aftr 5T^

t  w  3rrr
TO T?r t  afr?: ^  ^  iTfr

y W % *141 ^ I rft
^  fw  a r ^  ^  ^TT r̂ i

aftr i* n ft JTHff ^  *rm ?n n ^  *ft 

?»K<f %
* T !r^  % ^ r m  ^  ^

<rnpfl f  %ftsT t  3RW % ?iT«r

^rr??rr f
(Laboiir Standiag Committee) 
#  arnrr aftr
f f  *rPT5ft«T »nft ^ ^ s rm iT t

•PTT 5RT ’Tjlt
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f l^  *PT  ̂ f  ^  t  •
v t f  ^  ^  ^  W’R irn>
5F? ? f% ?iT 11 am
^  arnr t ,  srsm rtiiv t ^
^  ^  «ia«i X >̂*T It
W  ^  ^  ^  T̂Rnr
5ft ^  Ji? fv f>r
spff n̂nr sik arrift srwre

VT*^ *1̂  ^IHH ^  I 
!J5T *Pt*Tirtf  ipfti?r̂ arr̂ sTRflr 
t, 3fk ?̂ft3ra- 3n?ft t, twin?
^  ft# % tjT ?> *t^  I aflT 
^  ^  t  fv 3nr ?ft ?*f f® 5r 
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®: 3ftr f̂T ferr aftr

^  5® I w ^
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tÎ tt, It 5»n̂  sTî  sranrr 'tiipit ?
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3rPT# 4¥t« ̂
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fSwi*r ^r?TT'W^T ^??rr f  

t  5 I ^ ? f t ^ 5 T « i r t t
Ptviwi ^  I a n f ^ ^  aft 5»nTT 
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(Etiglish translation of the above 
speech)

Shri Bhatt (Bombay): Sir, I shall 
not be going into any kind o r  details 
with regard to the Minimum Wages 

 ̂ Act. This work of wagerfixing has 
come to assume some importance be­
cause some people in industry have 
Started getting work out of petty em­
ployees and labourers which would al­
most amount to beyar. Hence, the ex­
pression ‘Minimum Wage’, or ‘Fair 
Wage* or ‘Living Wage* has come to be 
used. If I were to employ easier termi­
nology 1 might use the expression *roti 
v€lan* for 'minimum wage’ and ‘jiuon 
nirvah" or *jivan vetan* in place of ‘liv­
ing wage* and *fair wage*. The fixation 
of wages is not a new thing. We flx 
grades and scales of pay in the case 
of people serving in Government 
offices which too is a kina of wage 
fixation. But as our sphere of adivi- 
ties expands, when disputes arise bet­
ween the employer and the employee 
we are  obliged to frame rule‘j. TJius 
we are not doiag it loday for the lirst 
time. This procpss started in Indie* 
several years ago and it is also being 
done in other parts of /he world. 
When the law relating to Minirium 
Wages was passed in 1940 we set o 
tim elim it for our Provinces or States, 
as laid down in the first part of the 
Appendix. In pursuance of that pro­
vision the industrialists \<rere called 
upon some time back to fix the mini­
mum wages by the 15th March, 1951. 
Our hon. friends, Shri Subramaniam. 
Shri Venkataraman and others are 
•occtupied in the Madras tangle which 
is fa th e r complicated and which tlrey 

trying to resolve by mutual dis­
cussion. I would like to ask them 
what have all those Provinces done 
who had been asked to take action 
as provided in Part (1). Since they 
are not doing it we are today con­
strained to bring forward this amend­
ment under which we are extending 
the limit by one year. The Centre 
wants to do a lot of good work and 
the Legislative Assemblies of our 
States also want to solve the problem 
of th« poor classes , and the labourers 
most sympathetically but I have to 
submit very respectfully that, as told 
by the hon. Minister, when this
amendment came up ^before the Labour 
Standing Committee it was found that 
8ome of the Provinces were not at 
present prepared to undertake that 
job, that they lacked the courage. 
Now, why should they lack the cour­
age? What are they afraid of? If  we 
want to do anything we should say so 
frankly. If, however, they feel this is 
not the opportune time for it they
should tell the Centre that they would 

a position to do anjM^hmg
1 ^  say ten or fif t^ n  years. The
Ctntre would thus realize that it is
71 PSD

no use for them to waste their time 
and energy in enacting this .legis­
lation. On the other hand, they just 
keep having some trouble or the 
other and this trouble comes just a 
month or two before the expiry of the 
time-Umit. Then they come out with 
the plea, ‘We shall not be able to do 
anything about it at this time. Please 
give us a year's or six months’ exten­
sion before we can do anything.’ In 
this connection I have to ask the hon. 
Minister, as I have done before, that 
he must tell us what is the exact 
position, what are the States that do 

' not want to do it and why and what 
are exactly the difficulties in the way 
of their fixing the minimum wages. 
Some say the wages of the labourers 
have already gone up so high thCit it 
is no longer necessary to fix the mini* 
mum wages. But,, then, why are they 
fighting shy of it? Here in Delhi, Just 
recently, the Delhi Transport Aujthority 
fixed the minimum wages Jlor their 
workers. Wages at a rate higher than 
that fixed by them are being received 
by people. But does that mean that 
the wages we fix are going to endure 
for ever and would not be raised? 
That is not the thing. Someone might 
say in a lawyerlike fashion that the 
minimum wage now to be fixed is also 
going to be the maximum wage. But 
1 would say the labourers not like 
that. Their brains and ttijft brains of 
their leaders, whether professing the 
Congress creed or the Coi;\munist 
ideology, are constantly working. They 
are neither idle nor stuck up. They 
must hit out something new. More­
over, we are not going to lower our 
standards. One man is glad enough to 
eat bread alone, another wants bread 
with chutni and a vegetable too. Our 
Sondhiji would like to have his roast 
chicken and grow fatter still. Similarly 
someone else might like to fat
on milk purries. Thus man.j®^nts to 
march on to better and h ^h er th ii^s 
of life. And, as we mpve p rw ard  the 
horizon expands. Let us^not take it 
for granted that the minimum wage— 
suppose it is five ru|>ees today—is 
going to stay where it is and would 
not be -raised. So let us not worry 
about that. We have only to state 
whether this thing ought to be done 
or not. If we. decide in favour of the 
fixation of therminimum wages, it will 
be a matter fojF* further decision where 
we would like to have this done and 
for whose benefit. So long as attention 
was focussed on the millowners alone 
the agriculturists always used to sup­
port labour but now that the question 
of the agricultural labour has arisen 
the agriculturists have started feeling 
apprehensive. They are afraid they 
are in for suffering. I must say that 
they should not feel any mart tlmt
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they would be made to part with larger 
amoimts. In many places, even now, 
the wages given are not less than the 
minimum wages. May be they are not 
paying them enough in Kamathji’s 
Madhya Pradesh but I can say from 
my experience that proper wages are 
being paid. They are rather being 
paid more than the minimum wage 
that has been fixed. Besides, I see no 
harm it some areas are exempted. 1 
fail to understand why the State Gov­
ernments are fighting shy of it and 
are not prepared to do it. For they 
have never advanced the argument 
that they are not doing it because ot 
such and such difficulties, nor has the 
hon. Minister told us so. Hence, a pro­
posal was moved a t the Labour Stand­
ing Committee that the Bill was not 
acceptable to them in its present 
form. If you want to keep this Bill in 
its present form 1 would ask you that 
you should rather not have it a t all 
and carry on as best as possible. For . 
instance, what happened to our * 
Health Insurance Bill? We passed it 
but it just remained as it was for a 
year and now we are out to amend it.
If there is some such snag in this 
case too, brini; it to us and we shall 
try to set it right. But now whatever 
amendment was called for should have 
been brought forward by the hon. 

^Minister for it was said a t the meeting 
of the Labour Standing Committee, 
and even now amendments have been 
proposed by Shri Venkataraman and 
others, that they should at least be 
granted time up to 1953. I t is not 
mentioned, however, what they pro­
pose doing up to 1953. It is not 
essential that the minimum wage be 
applied to the whole of the State. 
Clause 2 part (2) of this Bill provides 
that they may fix it in the case of a 
specified area and a specified trade. 
When such is the latitude given, why 
be afraid? How is it, then, that the 
Stat^ Governments come forward with 
the plea that they would not be able 
to do it up to 1953? I would therefore 
s^y that, ui my opinion, whenever we 
wish to do something we must formu- 
Ifit^ our objective. We must have an 
aim before us for we cannot achieve 
o\ir purpose unless we have a definite 
aim and objective. This is the right 
find proper thing. I would not enter 
i^to a lengthy argument because many 
of my other friends are also anxious 
to speak. But I must submit very 
respectfully that this proposal that has 
been brought forward by my hon. 
friends should have proceeded from 
the hon. Minister, Now he should 
accept it. I think the State Govern­
ments would also try  to solve the 
difficulty. The period asked for, viz., 
yp H  I W ,  is too long a period. I hope

they would be able to do it  within 
that period. Hence, without criticis­
ing ai^body, I express the hope that 
we would be able to act up to the 
suggestions that have been made and 
would achieve our end.

Shri Rathnaswamy: 1 entirely dis­
agree with the views expressed by 
Mr. Subramaniam. When he said that 
agricultural labour would become un­
profitable, I would say that if such of 
those people find this agricultural 
industry not to their profit, they may 
as well surrender their lands to the 
tillers of the soil. This is an un­
founded apprehension felt only by 
persons like my hon. friend Mr. Subra­
maniam in this country. There is no 
other justification to think that there 
is not that amount of interest or 
sincerity on the part of the States to 
implement this Act which was passed 
about two years back. There is some 
justification to feel that most of the 
States in this country only sucounb 
to the dilatory and delaying tactics of 
the vested interests and business m a ^  
nates, liie ie  is one danger which 1 
should liK^e to  p o i n t  to such of those 
who are hxmg minimum wages
in this couiuiy eliiier in respect of 
agricultural xuaustry or of urban in­
dustry and tiiat aanger is something 
very p o te x i t i a i  and I would urge on 
those to give due consideration to such 
possibilities. You know for certain 
that in this country, and particularly 
in the South, these agricultural workers 
are largely influenced by the re­
actionary forces and anti-national 
forces and X should like to draw your 
attention to some of the outbursts and 
demonstrations of the agricultural 
workers in districts like Tanjore in 
the Madras State. Therefore, unless 
the Government takes early steps and 
unless the Government takes a little 
more interest in this matter of fixing 
adequate wages for the workers either 
in respect of agricultural industry or 
other industries in this country, I am 
afraid these workers would constitute 
a potential danger to the security and 
the stability of the State. Therefore, 
our Government both in the States 
and in the Centre should turn their 
attention to this very important ques­
tion of fixing the minimum wages as 
early as possible, instead of succimib- 
ing to <he delaying and dilatory tactics 
of vested interests in this country, of 
fixing a living wage, a fair wage to a 
worker and which alone would make 
him contented and happy. Only if he 
is contented and happy, we could 
expect more production in this coun­
try and unless we do that, I am afraid, 
whatever we may do in regard itf 
improving of seeds or other ingredijpnts 
in respe^ of production, it is not
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going to solve this question of food 
production in our country. As I re­
marked a few days back, it is a very 
tragic thing that the Government pays 
so much of attention to other factors 
ignoring a very important factor, 
namely, that the human material is a 
very potential factor in the chain of 
production in this country. The 
human factor is a very important link 
in the chain of production and that 
should be attended to by the Govern­
ment. What are the actual conditions 
of the agricultural workers in the 
villages today? My hon. friend, 
Mr. Kamath was referring to some 
State. I believe it is M adina Pradesh 
and there he said that the agricultural 
worker is getting about eight nnnas 
to one rupee but I can tell you that 
the worker In the rural parts In the 
Madras State hardly gets six aunas 
to eight annas a day...

An Hon. Member: Where do you 
get this figure?

Shrl C. Subrftmanlsm: Two rupees 
is the minimum wage that a man gets 
and one rupee for a woman.

Shrl Bharati: That may be in 
Tanjore perhaps.

Shrl Rathnaswamy: This is borne 
out by personal experience. When T 
had the privilege of going round some 
of these districts, particularly Tanjore 
in the South. I came across persons 
who gave evidence to me to the effect 
that they were not getting even six 
annas a day. I may tell vou this is 
on very good authority and my state­
ment here in this home out
by my personal exnerienre

Shrl Bharati! Wb'^t work is
it? Was it for n full day w'>rk or any 
kind of labour?

Shrl RathBaswamy: I need not 
labour to point out to you, Sir, the 
appalling and the tragic conditions in 
which the poor agricultural workers 
live in the rural parts in this country. 
They only exist and do not lead a 
life. There is absolutely no chance of 
leading a dignified and decent life in 
this country. It is not an uncommon 
feature that an arricultural worker 
has many dependants on Ms slender 
earnings to support and in more oases 
than one, I have come across agricul­
tural workers having a number of 
c h i ld r e n ,  with their aged parents to 
look after and a number of depen­
dants to support and that is the piti­
able pliffht in which an agricultural 
worker lives in this country. I ask how 
will it be possible for him to look 
after his own self, keep his body and 
soul together and at the same time

look after so many people who depend 
upon him with the slender earnings? 
This apart, there are other dUncuities 
apd there are numerous troubles to 
which he is subjected in the rural 
parts. What do you say about the 
rural debts? An agricultural worker 
sometimes has got to mortgage his 
property for the sake of attending to 
his domestic necessities and in most 
cases I have come across workers who 
have sold away their little holdings 
and consequently, their conditions have 
been......

Mr. Chairman:,! do not want to 
interrupt the hon. Member. I may tell 
him that we are not discussing the 
Minimimi Wages Act itself. When he 
himself was so anxious to speak, he 
gave the House an indication of his 
desire that some time-limit should be 
fixed. I propose to finish' the discus­
sion at four o’clock, I would therefore 
request the hon. Member to be brief 
so that other hon. Members may aU«o 
get a chance.

Shrl Rafhnaswamy: I shall finish 
in a few minutes. Sir.

The fact is that the agricultural 
worker in particular in this country 
does not lead a life worthy of a 
human' being. This is something to 
which our Government must pay 
attention.

There is another fact to which I 
should like to draw your attention. In 
some of the factories we And that a 
worker gets hardly about Rs. 40 a 
month whereas the manager and other 
nflflcers get as hi^h a salary as 
Rs. 2,000 and 3.000. This looks like 
a very cruel disparity wMch is beyond 
human ronceotion. I always feel that 
unless the Government sets Its own 
house in order, unless Government 
takes early steps to reduce and elimlr 
nate the disparity which Is existing 
within the four rorners of the Govern­
ment itself, unless the Government 
takes early steps to reduce the hiQh 
salaries of offlcers and raise the 
pnlary of the menials, I am afraid this 
disoarity In the private concerns will 
not be removed end therefore I ycntnre 
fo sue^est on this occasion that if 
Government alone could reduce this 
Hisot»rity between an officer and a 
rhowkidnr it will have a very salu­
tary and healthy effect on the private 
concerns In this country.

I do not want to say anything more 
as many other hon. 
very anxious to speak on this s u b l^ .
I should only conclude by saying that 
unless the Goveniment takes it into 
its head to fix a fair 
wage, a decent wage to the industrtal
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and agricultural workers in this 
country, very early, I am afraid, these 
discontented workers would constitute 
a potential danger to the security and 
stability of the State.

^  sftr ^  *lft %?TT ^  ^  t  I 5?
?ft JT? |r ftff ^  %■ ? r ^

^  ^  t .  ? 1  ^  ^
Pp m x  T5T ^  t?*P JTT ^  ^rrw 

snn: ?rrere «r?T  ̂^
5ft ^  'P: 3TT#

?ppj sfTT̂  TT «ftfT f*B?rr I 
«r?t ^  JT? ^pnfPTTf ftf

^rnr h' ^  srinfl^ 
e r v r f f  % frr«r ^  a i^n r «pt

^ppm aft *ra^ ^  a r^ fw  v t
?RlRft f  I % T tf 5T  ̂*PT 
9V9T fip %5T % 3T»?T ^  <iO?
cTiWr ^  ^  t  3ftT ^?lcr %

iTsr̂ T ^  11 >fr »rnT̂
% n̂PcTTi

?rnw  «r>Rr #  ^r^r,

fsp srrsr 3HR it?
qrsT ^  srrar ^
^ yTivrft ^  f̂t
^  H5T arr? 5ft ^  IT? qiff 
Pp *1? ?pfpn ^  ^  WPT I ^  »T̂  
^intciT fv  ^  r̂ ^  «ift
arr fliW t I n? P̂TfiTT arf?T w€t t  
aftr iT?'3^?nT5r
9|^ <T+ ^  T?W ^ *T ^  I ^

wj?r^nffr ar^r f i rsr i f  fvsH ftir 
^  anft gr*p 5?rtnsf^^ ^  

ft ^  «n»ft t  I ??r % 3T?̂?: t̂ «fr

9?T *RT?yT fOTT fsrr f  ^  
3rf ^  *i>i <<a iHlf % «nf^^ 

3TT<jfr f  sftr ^  arnrpft ^  
^jer ^t̂ ft I  «̂P5T % Mir«%t'
^  ^ t  ^  ^  % *r§5T I t

eft 3rr?«ft t  ^  ^  ^
?R? ^  »rftf f  1'^
3ft 5rt 3f;ff?n: ?lr, ^ftrsr ^«ftetrtl 

% ^rw ^  ^  5ft ? t

T f r t  I
3ftt#cT <mwr

T?5rr I  I ^  u?  ^  Pp jt? 

itv  t  ^  %JT5rf?:% ?rr«r «ttjt 
ft, 3fV̂  ^  ^  t
^  ^  I t̂TlPŵ
f T 3 ^  ?!in' '>ra % 9T*r^ 
aftr n w r m ?ft 4 # ^  ^  v?T 
«TT 1% 3nR ip^ ^  ^ rrf^  ?ft 
«T? ^
vffts? 51? ?T9 r̂ >r(t^ ? aftr ^  % 
3TfT?: ^5pfl 5rT̂5T *1^ ? f«p; ^  ^  
f̂T̂ rn: ^  ^ ^ ff v t ^

>TTf #  ^̂ IWfJTT Pp ?*T H'J|<!<y ^  5TT^ 
?TRr f ,  #  ^5TRr ^
^rft?  I  I #TT 3nm t  Pp fsPT wt*ff 
It ?*T TT iitn i *T¥5n'5 ^  *A 5rntrt 
^  t  I 5ft5T?t3m

JTT ^ frtr  % fft^»iT f  «r?t

arnr f a r  ? ̂  *p^  % f^sif ’ft
*T^ ^  ?n>5t ^  I >T? ^

t  I sniT arrr spt OT »ift 
iTspfr 15ft sn-T ^  JT? ^

spTfIT ?>TT 3fk ^ r  ^  
ftr ^  ̂  «n=T?: aft fl5ft ? f ^  

’#5r % *T3j^ ^  *H!«rT 
It ?, *Pt w t *Tf?r
T?nT t  aftr g€i % am ^
<pP ^  ^ v t r ^ V W  ftTT »
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PfT ^  rVTT 5I^«PT

aftr arnr •rl'̂ Rir 9TR ^
^  WRT

ft*P W^ll n>l<Hf fk> 3TTW

^  *r TfT ^  I 307
% ?Wfr *nw sT^ ^  ^

fi> sTTT arnf ^[»iT
’P*iT ^  ^  I ^  ^  % infw v
^ 8n^ !T <i>î  giT 3rm<T ^

*r g*T ^  ?TCT! % PptRrt ^
^  if I ^  >ft «flfl fft

VT Wlftrv f  aftr ^TT fWVTT

f  aftt w r ?r 5 ? ^  wm i?i
1̂  f% ^nwfn: % M  

3[W*rA' a t JHT t  ^
T|T, ^  w  'fTUr % »T?W ^  «̂T 

^  ^  ^  ^  I

«r? ̂  v t  fJnn^ m  jt? 
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Vt^ «F«f «r«^ *IIWT t  I ^  3TTT ^  
^  •pf srtr f*RT w a r

j  ^  ^  # «mr VT fiwT t
'TK 8n^ ?n> ^  T t sPTw ^  p r r  
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^  5iwgr ^  fTTTsftT t  fiPT %
TW «ft JTT ?ft^ r̂ift̂ T
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w  ^5!T3r 3RT

«f>ft ?f?T, ^

^  r̂̂ PRTT ^  f , wff*F <sw TTZ# 

TT 5 rft ^  +I4  «T^

?ft f w  ^  aftr ^  trt 

^  arh: Tsnmft ^  v t  ift
t  JTT ^  I

Mr. Chairman: Is the hon. Member 
supporting the Bill or opposing the 
Bill? ^

Ch. Ranbir Sku?h: 1 am supporting 
the Bill with some amendments in my 
mind.

Shrl Meeran (Madras): To be more 
appropriate—with mental reserva­
tions.

4' ^  ^  ^̂ T̂FTT
j  fiF ^  finrPT n  ^

f  I 4  ^  i

t  ? t I

^ft t  P f ^  5Tiff, ^
^  ?Tff, ^  ^  ^p rfr

spT '5TFT I ^  ^  ^  5RTHT

f  ft? ^  t  I
srnr f?: ^  ^  ^

WITT ^  I 

’Tt^f ^  ^  f  ^  v t f  

^  5  ^  ? T ^
5f?T ^  ^HTRT, ST̂TT HT^IT ?ft

f. » ^  ^
5  TT̂  Rrm^ ^  f^^«5T?r
I  I 4’ «FT W R  J  tfhc

ir f t  ^  ^rorr f  fv

arqr ^  eft

^  3ftr ^  ^  ^
?>l

(English tranalation of the above 
speech.)

Ch. Ranbir Singh (Punjab>: Sir,
while supporting the Bill I am rowi- 
pelled to submit that the hon. Minister 
by not fixing the time-limit has not 
rendered a good service eitJier to the 
labourers or to the coun t^ . I n a y  
say this much also that he has tried 
to usurp some of the rights cf the 
Parliament because had there been 
some time-limit of say one or two 
years and had the Parliament thought 
it worth while to Increase the same 
then it would have found an oppor­
tunity to discuss the same. While I 
think the fixing of the time-limit to 
be essential, I cannot do any injustice 
to those State Governments who 
recognise the importance of this ques­
tion. Nobody can deny the fact that 
the most destitute class In this co u n ty  
is that of agricultural labourers and 
village labourers. But nobody can 
deny this fact also, as my able friend 
Shri Rathnaswamy has stated, that this 
problem cannot be solved, even if It 
be supposed for one minute that the 
pay level of the higher officers be 
brought down to Rs. 100 at once even 
then I think it Is not possible to solve 
this problem. I do not think that this 
problem can be solved so easily. This 
is a great problem and cannot be 
solved until the production of the 
country is increased. I am not un­
aware of the fact as to why the State 
Governments have not been able to 
solve this problem so far. It hinges 
upon a very difficult problem and it is 
that the few rich persons own large 
industries and have large incomes but 
so far as the question of land owners 
Is concerned very few of them are as 
poor as the agricultural labourer. It 
is just possible that there may be some 
rich Zamindars among them but after 
the abolition of Zamlndarl they are 

rroinc to rempin as snch. There­
after remains the question of petty 
and poor land holders and the agricul­
tural labourers. I submit that it is 
ej?sential that justice should be done to 
the Bgricultural labourer. It Is not only 
ri^ht but Imperative as well. He must 
be heloed. For this reason the other 
day when some other question was 
before the House, I had submitted 
that if the system of Rationing was to 
be extended !t should be enforced on 
agricultural labourer because his lot 
is the poorest of all and he has no 
means to purchase commodities in the 
open market. One of my hon. friends 
has stated that their number is 
7 crores while another friend gave 
their number as 15 crores, I submit 
that the number of those people whow 
they have to deal with al«io comes to 
15 crores. Therefore, while you hav®
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to consider lo r the welfare of these 
seven or 15 crores of people you can­
not at the same time lorget the other 
15 c]^res. is certainly a compli­
cated problem. If you were to fix 
their wages you will also have to see 
a t the same time whether the pro­
duction of the land, which is produced 
with the help of agricultural labourer, 
gives to the landholders a suitable 
profit or not, and in accordance with 
this you will have to fix the prices of 
the various commodities. You cannot 
think otherwise and in no case cotton 
cannot be sold at such rates as are 
lowest in the whole world as you find 
it being sold in our country today. 
Then you will not be able to get cheap 
raw materials for your industries as 
for instance you take sugarcane today 
at very cheap rates for your sugar 
factories. The people who are called 
land holders have neither any voice 
nor are they in any way opposed to the 
fixing of their wages. I myself hold a 
little land as far as I am concerned 
I hold that it would be an wise act 
on the part of the Government that 
what to say of one year they should 
fix the minimum wages of the agri­
cultural labourers even before the 
coming elections. Whether the Govern­
ment would be able to fulfil their 
commitments or not would be seen 
afterwards. It is likely to cause a lot 
of difference in the fate of the elec­
tions. I can give you the names of so 
many legislations which though they 
have been passed by the Parliament 
have not been implemented even till 
today. Even if we could not achieve 
success in Implementing this legisla­
tion then at least we would certainly 
succeed in showing a way to the 
country. It is also just possible that 
our attempts may bear fruit and we 
may succeed after a year or ^ o .  If 
the wages of the agricultural labourer 
are fixed, no Government could refuse 
to fix the prices of the agricultural 
products so that the tenants may also 
get some part of the profits. Where 
the workers will have a hand in for­
mulating the policy of the country aide 
by side with them the agricultural 
labourer and those who own hardly 
two. three or five acres of land will 
certainly have a hand In deciding the 
future policy of the country. I believe 
that the position of the agricultural 
labourer is worse than tho.se who own 
two, three or five acres of the land, 
and these land holders are compara- 
tivelv in a better position than the 
agricultural labourers. As my able 
friend Shrl Rathnaswamy has stated 
there is a vast difference between the 
standards of living of the people of 
this country. You ran yourself have 
an Idea regarding the difference of 
ftandard of living of a poor tenant

living in the villages and that of an 
officer working in the Secretariat and 
drawing a salary pay of say Rs. 4,000 
per mensem. For this reason too 1 
wish that the wages should soon be 
fixed. While you fix the wages of the 
agricultural labourer, you at the 
same time must take into considera­
tion the fact that the prices of the 
agricultural produce should be so 
fixed as may be beneficial to them.

Now without taking much time of 
the House I very humbly submit that 
I wish that the hon. Minister fixes 
the time-limit till the year 1952 instead 
of 1953 and, if possible, as Dr. Ram 
;^ubhag Singh has submitted the time­
limit should preferably be fixed before 
the elections take place.

Shri Gadgil: Then the Zamindars 
would not give votes to us.

Ch. Ranbir Singh: Who is there to 
listen to the poor peasants. But any­
how the Government should consider 
the case of those people also who 
themselves work hard in the fields 
and take very little help from agri­
cultural labour because at the time of 
harvest they cannot harvest the crops 
all by themselves. Hence the Govern­
ment should see that those who sow 
the seeds, guard and protect the fields 
and work day and night in them also 
get their full remunerations.

Mr. Chairman; Is the hon. Member 
supporting the Bill or opposing the 
Bill?

Ch. Ranbir Singh: I am supporting 
the Billgvith some amendments in my 
mind.

Shri Meeran (Madras): To be more 
appropriate—with mental reservations.

Ch. Ranbir Singh: Sir, I would like 
to tell my hon. friend that there is 
no reservation in my mind as remark­
ed by him. I like to tell him that I 
am also so keenly desirous of this as 
he may perhaps be. 1 wish that in­
stead of two years or one year the 
time-limit of only four months should 
be fixed. I also like to state that it 
is not very difficult to do so. It will 
hardly take one month’s time to have 
a complete idea about each of the 
villages of each of the States. There 
is no worth mentioning difference bet­
ween the conditions obtaining in 
different villages. It Is not difficult 
for the Government, if they so desire, 
to have an idea of the conditions 
obtaining in the villages. However as 
my hon. friend suggests, I have 
mental reservation. I support this Bill 
and request the hon. Minister to accept 
the time-Umlt of if not 1953 then of
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1952 and if he is out to please us 
then he may accept the suggestion 
and preferably fix some date in 1951.

Shrlmati itenuka Ray; In 1948, with 
great enthusiasm and with great ex­
pectations this House enacted two 
measures, one the Employees’ State 
Insurance Act and the other the Mini­
mum Wages Act. The enthusiasm that 
this House felt about this measure has 
been, I am constrained to say, very 
much damped because of the things 
that have happened since. I remember 
saying myself that this particular 
legislation would be the nucleus of a 
charter of rights for the workers of 
this country. But to-day we find that 
about this Minimum Wages Act, re ­
garding which we gave three clear 
years to the Governments, both at the 
Centre and in the Provinces, to bring 
m minimum wages for agricultural 
labour, nothing has been done till 
now. I do not want to reiterate the 
arguments that have already been 
made, in particular by our labour 
leaders who had put the points very 
clearly. I only want to say this much, 
that almost all Members of this House 
are agreed that a time-limit must be 
fixed in the Bill as it stands before 
we can accept it. But the fixing of a 
time-limit by itself is not enough. 
These three years have shown very 
little activity on this front. A young 
Member of this House Mr. Subra- 
maniam.,.

^  RTfRtii HfPT : ^  f  I 
[An Hon. Member: He is old.]
Shrlmati Renuka Ray: ^  is quite 

young, I do not mean th e^u m b er of 
years he has bepn in this House. Well, 
he advocated a counsel which I should  
say, looked like one of extreme des­
pair and extreme gloom, ^^hile he w is 
speaking, I was wondering whether 
he was advocating the case for Com­
munism, because if the difficulty is so 
great that it is impossible of solution 
and-if the State Governments and the 
Central Government cannot overcome 
the difficulties and we cannot even 
fix a minimum wage for labour, then 
the only alternative that remains open- 
is to try Communism. There is no 
other alternative. Therefore, I was 
really wondering whether he was in­
directly supporting the case for Com­
munism. If we do not go ahead with 
ih« measures necessary for bringing 
about a welfare state, then we cannot 
avoid Communism. We talk a lot 
about bringing about a welfare state, 
but whether it is the Central Govern­
ment or the State Governments, when 
it comes to Implementation, we find 
very little is done. I am aware of the 
fact that 8 0  far as this particular

legislation is concerned, the hon. 
Labour Minister is handicapped be­
cause of the lack of interest displayed 
by the State Governn^ents. Neverthe­
less, I do feel that it is not good 
enough just to extend the time-limit 
and be faced with the same situation 
again. Some steps must be taken now 
to see that there is some advance so 
that when next year the time-limit 
expires, we can actually bring in the 
minimum wages for agriculture and 
not just have an extension for an­
other year and another year again.

Now, Mr. Subramaniam in his speech 
said that the difficulties were so great 
because of the difference existing in 
the different villages with regard to 
the position of labour. But 1  would 
like to point out that whatever these 
diflferences might have Jjeen, there 
were three long years and tha t was 
quite sufficient time to have found out 
some formula by which we could have 
brought in this minimum wages for 
agriculture, and onfe year more is more 
than sufficient if there is the intention 
to achieve the aim. Sixty per cent, of 
the labour in this country is landless 
labour and when we talk of agricul­
tural labour, it is this class of labour 
that is a^ected, and it is no use for 
certain people who have got land over 
a certain minimum to say that they 
are the only people who are slightly 
better off to-day—and that is a fact— 
and they cannot afford to give these 
wages to their labour. I cannot under­
stand the argument that you must 
take away controls and allow the 
agriculturist to put up prices as he 
likes before he can giVe minimum 
wages to labour. The Agriculturist is 
the o n ^  person who is reaping some 
benefit under the present regime, I 
should say. ^

Ch. Ranbir Singh} Has anyone cal­
culated these losses or benefits to agri­
culturists?

Shrlmati Renaka Ray: I am not
giving way; even as It is, I have very 
little time. It is clear that th is thing 
has got to be done and if any legis­
lation has got to be passed or nny 
changes elTscted in the Constitution,
I am sure this House will be prepared 
to pass those legislations and agree to 
those changes. This House will be pre­
pared to change the Constitution it 
that is necessary to empower Parlia­
ment in such a way that really this 
very much needed reform does come 
in and is implemented. It may be said 
that it is easy enough for us to say 
all this, but it is very diflftcult for the 
Central Government to do anything. 
Mr. Venkataraman suggested that the • 
Central Government should bring out 
a Notification. But I do not think^ that 
would brine about much result
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1 personally feel that Ihe only way in 
which the Centre could make the 
States play the game is to utilise the 
power that the Centre has, the finan­
cial power. It Ls an overall pro|)lem 
of all-India importance. It is not a 
question of one State or another. I 
know the States are faced with their 
own difficulties which they want to 
overcome. But it is for th t Centre to 
tell the States that If they want 
development grants or subsidies, iu 
matters of real Importance, where we 
give directives, if they do not follow 
those directives we :»hall have to 
curtail the grants. It was so in the 
case of food and it is the same here 
also. This is a matter of primary mi* 
portance. It may not seem so ap­
parently to some of us but actually, 
as Mr. Khandubhai Desai pointed out, 
the prosperity of the country depends 
on the contentment of labour. And 
agricultural labour is the largest force 
of labour in this country and if this 
Government really means what it 
says, when it brings forward this 
legislation—even the extension of time 
they require we are willing to give 
if a time-limit is vlxed—it should in 
the meantime get into touch with the 
State Governments and see to it that 
whatever power they have, particularly 
the agency of financial power, they 
use it to make the States conform 
to and bring about /  ithin a year’s 
time minimum wages fox agricultural 
labour.

. Shri Sarangdhar Das (Orissa): It
is very unfortunate for ms to say this 
that all these legislations about mini­
mum wages, fair wages and so on and 
so forth are nothing but show-pieces 
to lull the people to sleep. I say show­
pieces most advisedly for this reason 
that we here in this Parliament pass 
laws which create enthusiasm all over 
the country, every one in the House 
knowing full well that ':e peoole who 
are to implement these laws are in the 
State Governments and legislatures 
and they will see to it that these are 
not implemented. That is  ̂ why I say 
that it is all wmdow-dressins- 
Mr. Subramaniam said here are
planning to grow more while
labour leaders talk o£ wa<eh
and minimum wages but I want to 
nsk him. do you arow iiore food on 
empty stomach? I do 
into wages in kind ^r casn tirat 
agricultural labourers m 
are cetting. Enoueh has been said 
about it. But I wish to point out that 
e v e n -the one, two or three aciewalla 
aariculturist or cultivator is ^ o  an 
agricultural labourer. His p a d ^  or 
wheat or other grams a’:®. 
the end of Baisafch
after he has to work just tbe same as 
the landless laboureis. 1 do not wish
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to go into the disputed fact of the 
percentage of the people who are af^ri- 
cultural labourers. But I wish to poiiit 
out, while many of you ar^discussin^ 
the food crisis which we are faced 
with now and while we are begging 
for food from America* Russia or 
China, that every one ot us wishes 
that our country should produce 
enough food for ourselves. At the same 
time we are breeding at a rate that 
it becomes impossible with the present 
per acre yield to supply c:\ough food 
to every body. Also we knew that the 
land ur\der cultivation or even the 
fallow land is in the hands of people 
like you and me who belong to ihe 
higher castes oi society, not only 
Hindu but also Muslim and the rest 
oJ; the people labour for us. Because 
they labour, we are able to feed oui- 
selves well and grow stout and strong 
and we have time to talk about 
culture, while those tolling miUions 
who produce the food for us do not 
have enough even for two meals a 
day for themselves. Do you expect 
these people to produce* more?

I also wish to point cut that the 
per acre yield of every crop in India 
IS the lowest in the world. In paddv» 
Japan and China produce three or four 
times more than we do. These are 
yields that have to be improved in 
order to have sufficient food for the 
whole country and cannot tje
done unless the people who actually 
till the soil are well fed and contented.
I do not plead for the down-trodden, 
as* they are called, for this reason, 
naifiely, that the M em ^rs of, this 
House have a habit of calling s (^ i^ s te  
and labour leaders as ^ ^ h ie f -  
mongers. But I am pleading for the 
Members of this House themselves, 
♦or the people of this country and for 
the production of sufficient 
is why it is necessary to fix the mini-, 
mum wages for agricultural labourers 
as soon as possible.

( S h r im a t i  D u r g a b a i in the Chair]
Mr. Subramaniam says that the 

minimum wages will be 
maximum wages but 1 would urge him 
to concede the mmimum wages first 
and then leave it to those 
fix their maximum wages as in every 
other ileld they have 
cultural labourers are “•> ?hebody* they- are scattered all over the
country and they “f®. "f* h°the ?dea sequently we all pooh-pooh the Idw
of giving a better living to

and*the“ 's t r ^ ^ h ‘“ f the SSion 
movement, which
^ a u w  w T L o w  their strength and
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what they can do, because we know 
how the^ can strike and tie up every 
thing, their demands aie considered 
and conceded. But when it comes to 
agricultural labourers, those ignorant, 
uncouth rustics, who are not vocal, 
their demands are laughed at. Bat a 
time is coming, if you do not con­
cede their minjmum ’requirements, il 
the Government which claims to be 
mabap Government and wants to 
establish a welfare Sicte does not 
concede the minimum wage and does 
not use any kind of pressure that is 
possible under the Constitution and 
waits until the Constitution is amend­
ed, unless they use some kind of pres­
sure, as Mrs. Ray pointed out just 
now, on the State Governments to. se« 
that they fix minimum wages to r agri­
cultural labour within a measurable 
period of time, say a year or two, 
then the time is comin*^ when those 
labourers themselves will take the 
land itself from you and me, because 
you and I own the land, not these 
labourers. The Minister himself may 
be a lawyer living in cities and may 
never have cared ^bout lands but 
most of us own lands. Here I do not 
mean to say. as Mr. Subramaniam 
alleged that there is an impression, 
that representatives in the State legis­
latures are in anyway inferior per­
sons, but in a Stale legislature, 
whether they are representatives or 
. nominated Npeople, they have
4 P.M. qij q narrow outlook.
Here in Parliament where brains
from ail quarters of the country
come and clash with each other,
there is a broader outlook, and
usmg that outlook we can pass 
legislation and see to it that produc­
tion increases by proper implementa­
tion of the ways and means for im­

' proving it. Simply saying, “Produce 
more, or else you die'*, will not do. 
Those days are gone. The labourers, 
because of very low w'ages, all over 
the country are runnhiij away from 
the fields to the nearest towns, to 
wherever there are factories. It does 
not necessarily mean that all do get 
jobs in th e . factories or other enter­
prises, but the tendency for the last 
three or four years for labourers has 
been to run away from the villages to 
the towns. 1 know how in my place 
plenty of big cultivators, land-owners 

. owning 50 to 500 acres are lying help­
less; their land is lying fallow because 
they cannot get labour. This is the 
aspect to which I draw the attention 
of the House, and the Minister parti­
cularly. I am not pleading for these

hungry people—which has already 
been done by other speakers—I am 
pleading so that the whole country

will get enough food. Consequently, I 
think, this is a more important matter 
for you to pay attention to than simply 
say that it cannot be done now, that 
it must be put off.

I therefore oppose this Bill for post­
ponement of implementation of the 
minimum wage legislation. I parti­
cularly oppose the clause which leaves 
the extension of the time-limit to fix 
agricultural wages to the discretion of 
State Governments. If we pass the 
Bill in it present form it will mean 
freedom to the State Governments to 
put off its implementation from year 
to year and from decade to decade 
until some revolution comes, as 
Mrs. Renuka Ray has said and as an­
other speaker from South India has 
said.

Shri Gadgil: Nearly ten speakers 
have participated in the discussioi) 
and I think most of the points covered 
are quite common. What the Bill 
really desires to do is, firstly, to 
extend the time up to the 31st day of 
March, 1952 so far as the employments 
in Part I of the Schedule are con­
cerned. Secondly, so far as the emr 
ployments in Part II are concerned, 
the Bill, as it stands, seeks to give 
complete discretion to the various 
States. And one more amendment to 
the proviso is that the scheme, instead 
of making it compulsory to be intro­
duced in the entire territory of the 
State, can be introduced by stages 
and by areas.

Now, so far as the history of this 
legislation is concerned, the House is 
probably aware of the fact that as 
early as 1946 the Bill was introduced 
and was circulated by executive order, 
for eliciting public opinion. Then in 
November 1946 it was referred to a 
Select Committee. It was ultimately 
passed in the year 1948. It is true, no 
doubt, that in the original Bill a time­
limit was fixed and it was expected 
that within that time-lipnit the State 
Governments would be able to do 
something with respect to P art I as 
also Part II. In the course of today*s 
discussion thpro has been some mis­
representation about the State Govern­
ments. I want to inform the House 
that so far as the State Governments 
were concerned, I carmot say they 
were reluctant or unwilling or in­
different. As a matter of fact, so far 
as the employments in Part I are con­
cerned. considerable progress has 
been made. I want to inform the 
House also that so far as the Central 
Government is concerned, in the 
matter of Madras Port. Bombay P ort 
Calcutta Port, and the Delhi Transport 
Services the Government has fixed 
minimum rates in respect of certain 
categories of workers.



«9M Minimum Waget 17 APRIL 1961 (Amendment) Bill 69t7

Shrl Venkataranuji: What are they, 
may i  know?

Shrl Gadgil: So far as Madras State
“  ""ill- flourmill, anal mill, oil mill, tobacco manu­
factory. Then, Madhya Pradesh: 
tobacco manufactory, public motor 
'transport, oil mill, cement indu^ry, 
glass industry. As regards West 
Bengal: rice mill and flour mill. Then, 
as regards Punjab: oil mills» planta­
tions, inferior employees under local 
authorities. The categories in Bihar 
are: woollen carpet-making or shawl- 
nialdng, rice mill, flour mill, dhal mill. 
biri making manufactory, oil mill, road 
construction or stone-crushing, public 
motor transport, tanneries, tobacco 
manufactory. For Ajmer it is tobacco 
manufactory only. For Delhi it is: flour 
mill, dhal mill, inferior employees 
under local authorities, building con­
struction, public motor transport, 
stone-crushing. Finally, Andaman and 
Nicobar Islands: timber operations.

So far as other States are concerned, 
steps are being taken and it was at 
the suggestion of these States that 
some time should be given for the full 
implementation so far as Part I is 
concerned, and hence the necessity of 
extending the date till the 31st day 
of March, 1952. So far as Part I is 
concerned, it offers no difficulty, but 
so far as fixing of minimum wage for 
employments under Part II is con­
cerned, it offers a very tough problem. 
In the first place, the area, as hns 
been said by one of my friends, is as 
wide as the country itself. Knowing 
full well the magnitude of the proi- 
blem. an agricultural labour inquiry - 
was instituted and it is doing its work 
which 4t has to do by certain stages. 
The? Roecial problems of fixin/z mini­
mum wages for agricultural workers 
were first discussed by the Central 
Advisory Board which has come into 
operation on the passing of the Bill in 
1948, and then after careful delibera­
tion a questionnaire was drawn nn 
and circulated from which certain 
data has been collected. How difficult 
it is may be easily visualised from, 
the fact that there are different land 
tenures; different traditions and so 
much variation in the conditions and 
circumstances area-wise, class-wise 
and function-wise. This was illustrated 
very well when half a dozen Members 
from Madras expressed half a dozen 
views on one particular matter. Know­
ing the complexity of the problem, the 
Enouiry Committee is working. It is 
collecting data, but in the course of 
these two years it was not possible to 
rollect sufficient data to justify the 
fixation of minimum wages imme­
diately. Therefore, in the month of 
November 1950, there was some dis­

cussion with- the Members of the 
Planning Commission and a Committee 

examine the material 
which the Mmistry Labour had on 
the subject of ruraj wages. That Com­
mittee was appointed to consider
whether valid conclusions could be 
drawn from it and what additional 
material, if any, would be required; 
secondly, to formulate the statistical
conclusions which may be drawn
from the available material and also 
to assess the economic consequences 
of legislation for fixing minimum wages 
for agricultural workers on the lines 
prepared by the Ministry of Labour. 
The Committee went into the whole 
question. Whatever material was avail­
able was placed before it. The Com­
mittee reported to the Planning Com­
mission and the conclusions may be 
summarised as follows. The data 
available is not adequate to fix actual 
levels of wages district-wise and area- 
wise for the whole country. However, 
on a small scale it is possible to have 
some scheme. Essentially, there is 
difficulty in the matter of administra­
tion of this scheme of minimum wages 
when it is implemented. According to 
the findings of the Committee and 
also according to general knowledge, 
agriculture in this country is hetero­
geneous, individualised and on a 
small-scale and is very difficult of 
being categorised so as to conform to 
a uniform standard or come under a 
uniform treatment throughout the 
country. But one conclusion that this 
Committee came to was that the 
economic consequences would be bene­
ficial on the whole.

At the same, we have to consider 
when we fix minimum wages in the 
field of agriculture what the re.sult 
would be if the minimum is more 
than the actual; how the rise will be 
absorbed;‘whether it will be? absorbed 
in the lower returns to the employers 
or whether it will-be reflected in the 
rise in orice to the community; or 
whether it will be reflected in further 
unemployment. I think it is nobody’s 
desire that by raising the minimum 
wages or fixing it up without any re­
lation to existing conditions or sur­
rounding circumstances or other factors 
which are related and therefore have 
to be taken into consideration, we 
should create a situation where proi- 
bably more evil than good would come 
out of it. The point that I want to 
urge is that the problem is very com- 
Dlicated. It is a oiiestion as to whether 
the scheme should be formulated and 
implemented throughout the country, 
or whether ^it should be implemented 
as I said area-wise. We have to con­
sider what would be the consequences 
of both. So far as the first alternative
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is concerned, 1 have not the slightest 
doubt that if̂  it is insisted that this 
scheme should be implemented 
throughout the length and breadth of 
this country before a specified date 
nothing but disaster will follow. If 
on the other hand we go gradually, 
taking into consideration the circum­
stances of each sector and then moving 
on as we gain some experience and 
then trying it elsewhere, also if mis­
takes are found trying to correct 
them—if we follow that policy^ then 
we can avoid the disaster which would 
take place in the other case. I think 
that anything that is done gradually 
always gives better and enduring 
results in the end.

Even today some people ask the 
question—and in fact it has been asked 
in this House—whether there is any 
necessity in view of the great rise in 
wages at present for a measure of this 
type. For my own part, I am of the 
view that irrespective of the fact 
whether wages have mcreased or not 
there is necessity that this scheme 
must be implemented area-wise arid 
also gradually, because although agri­
culture is not nationalised, if there is 
any factor in 'the economy of any 
country which deserves to be worked 
from the national interest only, it is 
land. Whether for the time being it is 
owned by many or few is of no con­
sequence. Whether the labourers em­
ployed are more or lass is less im­
portant. But the broad fact remain.*? 
that this factor is of ihe highest con­
sequence to the life and vitality of the 
comnnunity. Therefore, it must be 
worked in the highest interests of the 
country. If that is the ideal, it may 
not be achieved by leaving things as 
they are, or in an atmosphere of 
laissez faire. There must be,regulation 
and control. What degree of control 
and regulation there should be and in 
whnt way they should be exercised is 
a matter of detail. But on the broad 
principle there must be agreement 
and if that is so, we cannot leave the 
question of wages merely to the sweet 
will of the agricultural employer. It 
will be found that the wages in the 
course of the last seven or eight years 
have increased so much that I might 
as well-give the House a few figures. 
In Bihar, the average agricultural 
wage has gone uo from Rs. 0-3-5 in
• S9 to Rs. 1-2-9 In 1949-50. In 
Bombay it has gone up from Rs. 0-4-11 
to Rs, l-M . In Madn s it has gone 
up from Rs. 0-5-7 to Rs, 0-15-7. In fact, 
the wages have increased more than 
the increase in the average price of 
articles. That being the case, it may 
gvith some amount of plausibility be 
said that things may be allowed to re­

main where they are. But as I said, 
that is not the point which should be 
considered. What is to te  considered 
is the correct approach to this pro­
blem, and therefore the necessity of 
this Bill.

It is wrong to say that the State 
Governments will not do it. The State 
Governments are bound to carry out 
the directions of the Central Govern­
ment, but they are also faced with 
certain difficulties and certain other 
matters, and in a federal Constitution 
you cannot dictate everything from 
above. After all, even for the purpose 
of carrying out the executive func­
tions of the federal Government we 
have to use the agency of the States 
and therefore unless we have the co­
operation of the States no scheme, 
however good it may be on paper, is 
likely to succeed. Therefore, I should 
like to say that it is not fair to blame 
the State Governments.

A point was made by Mr. Kesava 
Rao that unless something is done, it 
is possible that masses of landless 
labour will go over to Communism. 
I have no such fear. But at the same 
time I want to approach this problem, 
as I stated, not because it has some­
thing to do with politics, which I do 
not believe, but because there is some 
consideration of social justice involved 
in the same.

Mr. Kamath in his criticism, a? 
usual, .suggested that Government have 
not been doing anything. Probably he 
closes his eyes and does not want to 

. see what the Government here and in 
the provinces have done. I wish he 
were present here to hear what I said 
the various States have done during 
the last few years. -

This is aU I have to say and so far 
as the common point, made out by 
most of the speakers that there must 
be some time-limit, is concerned, I am 
prepared to accept relevant amend­
ments to that effect.

Shri Sarap^dhar Das: May I know 
whether the hon. Minister is aware 
fhnt oiiite a large number of agri­
cultural labourers all over the coun­
try receivo their wages in kind and 
that quantity in kind has not increas­
e' during the last eight years?

Shri Gadgil: I cannot say off-hand 
But it seems that the traditional sys­
tem of wage is fast disappearing.

Mr. Chaii7ra;i: The question is:
“That the Bill further to amend

the Minimum Wages Act, 1941,
be taken into consideration.**

The motion was adopted.
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Clause 2.— (Amendment of section 3, 
Act X I of 1948)

Shri A. C. Guha (West Bengal): I 
beg to move:

In part (I) of clause 2, in sub­
clause (ii) of the proposed clause (a) 
of sub-section (1)* of section 3 of the 
Minimum Wages Act, 1948, for the 
words beginning with “from such 
date as may be” and ending with 
‘‘Official Gazette*’ substitute ‘‘before 
the end of the year 1953”.

The Bill, as it has come before the 
House, is a record of our failure........

Mr. Chairman: I would like,,to know 
from the hon. Minister whether h« is 
accepting the amendment? ^

Shri Gadgil: I am accepting it.
Mr. Chairman: In view of the hon. 

Minister's acceptance, is it necessary 
for the hon. Member to speak?

Shri A. C. Guha: I would like to 
say a few words on my amendment.

Mr. Chairman: Since the hon.
Minister has accented the amendment. 
I think the hon. Member need not be 
at pains to put up a case.

Shri A. C. Guha: Hut I have to
carry the House with me. (Some Hon. 
Members: The House is with you.)
So, I hope you will allow me a few 
minutes. The Bill, as it has come 
before the House...

Shri Gadgil: If the bon. Member, 
whose amendment I have accepted, 
makes a speech, then perhaps I may 
reconsider my decision.

Mr. Chairman: Docs the hon. Mem­
ber wish to run that risk?

Shri A. C. Guha: I am not taking 
any risk, because of the confidence I 
have in the hon. Minister’s stability 
of mind and opinion. I do not think 
he would change his opinion so soon.

The Bill as it has come before the 
House is a record of our failures and 
it is also an admission of failures and 
lapses of Gorernment. Karlier the hon. 
Minister gave us a record of the 
nttempts of the Provincial or State 
Governmonts for the implementation 
of the Bill. As far as I have been able 
to'make out, the record is not, so very 
r cmvincing. Even lari^e sectors of our 
industrial life have not yet been 
covered by the provisions of this Act. 
This Act which was passed In 1948 
covered three cat<>j?ories of labourers; 
the industrial labour in Part I of the 
schedule, the agricultural labour

classed in Part II and certain cate^ 
gories of labour which the State Gov­
ernments may include in any of the 
two Parts of the Schedule. Then by a 
subsequent amendment, we extended 
the time to March 1951. The Provin­
cial Governments have not been able 
to accomplish the task even in regard 
to industrial labour within the period. 
Now the Government have come for­
ward with another BiU asking for 
some more time. The most astounding 
thing in the amending Bill is that no 
time-limit has been fixed for the 
Implementation of the fixation of wages 
for agricultural labour and It has 
been left to the discretion of the State 

, Governments.
The 1921 census showed the agricul­

tural labourers of our country as just 
over two crores; according to 1931 
census they were three crores and 
30 lakhs. The 1941 census did not give 
the figures of agricultural labourers. I 
think by now, that is, within the period 
of these 20 years our agricultural 
labour must have gone up to about 
five crores. Of these about 90 per 
cent, are casual labourers which 
means that they get only seasonal 
jobs. The House can very well imagine 
the miserable financial condition of 
the casual agricultural labour who 
form about 90 per cent, of the agri­
cultural labour of this country.

It is a dangerous thing to leave this 
entire sector without any provision 
The state of affairs onlv reminds us 
of what hapnened during the Indus­
trial Revolution period in Britain and 
in the Western European countries. 
TTie industrial labour would be getting 
much higher remuneration. So there 
would be a rush t  om agriculture to 
industry and this unrooted humanity 
will be coming to the towns, leavinier 
the rural areas and their agricultural 
Dursuits. Such a condition in Britain 
in the middle of the last century gave 
rise to the famous theory of prole­
tarian dictatorship o f . Marx. That 
lacuna in that theory has been recti­
fied by Lenin by recognizing that agri­
cultural labour is an important—and 
a very important—factor, they bein;? 
the primary producers of wealth. Sc
I would very much urge upon the 
Government and the h >n. Minister to 
accept this amendment and to make a 
orovlsion that the.̂ ;o agricultural 
labourers may be covnred within th'* 
benefits of this Act at by the end 
of 1953. If the Government fall to do 
that, they will be lea vine this entire? 
mass of agricultural labourers to be 
reduced by the siren .song of subver­
sive and anti-social forces. If the 
Congress during these lonj? years had 
harped upon any particular item it
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was the welfare of agricuJtural labour. 
Gandhiji had repeatedly urged upon 
us that the Congress had no reason to 
exist unless it was in ejl'ect an organi­
sation of the agriculturists. So this 
Congress Government cannot deny its 
obligation to safeguard the interests 
of agricultural labour. Not only a 
provision in the Act v/ill suffice, but 
Government has to see tnat the State 
Governments really implement the 
provisions of this Act and do theii 
utmost and that the State Govern­
ments may not have to approach the 
Central Government at the end rf
1953 for another extension of time. 1 
would urge upon the Guvernment that 
durin,? the period of nearabout three 
years which my amendment would 
give they will see what progress is 
being made by the State Governments. 
They should take a periodical survey 
and see at every stage that at least 
an attempt iy made and some progress 
is made in regard to the implementa­
tion of this provision. With these few 
words. I commend my &mendment to 
the acceptance of the House and the 
Government.

Shri Gadgil: May I brmg to yoiu' 
notice that in clause l!(l)(a )(i)  the 
phraseology is “before the 31st day ot 
March. 1952**. Therefore T suggest that 
in the hon. Member’s amendment in­
stead of the words “bel'ore the end of 
the year 1953*’ the words “before the 
31st day of December, 1953** may be 
substituted.

Mr. Chairman: I hope the hon. the 
Mover of the amendment is agreeable 
to this change.

Shri A. C. Guha: I )iave no objec­
tion.

Mr. Chairman: Amendment moved:
In part (1) of clause 2, in sub­

clause (ii) of the proDOsed clause 
(a) of sub-section (I) of section 
3 of the Minimum Wages Act, 
1948, for the words beginning with 
“from such date as may be** and 
ending with “Official Gazette” 
substitute “before ihe Jls t day of 
December, 1953**.

The amendment is ooen for discus­
sion. I wish to know whether any 
other hon. Member wishes to speak 
on this amendment.

Dr. M, M. Das: I want to speak, but 
it will be difficult for me to confine 
myself within the scope of this oarti- 
cular amendment.

Shri Bharati: I would like to have 
a little clarification. I would only like

to know whether the effect of accept­
ing this amendment is ihat no option 
is given to Local Governments and 
that it is binding on them to have 
minimum wages in respect o£ employ­
ment specified in P art II before the 
end of 1953, and that the option of 
referring it to the Planning Commis­
sion is completely taken away.

Mr. Chainnan: By fixing it as 
“before the 31st day of December 
1953**, I think, the effect will be not 
to leave it to the discretion of the 
State Governments and the Govern­
ments themselves fixing the date. It 
does not require any further clarifica* 
tion. I shall therefore put the amend­
ment tovthe vote of the House.

The question is: >
In part (1) of clause 2, in sub­

clause (ii) of the proposed clause 
(a) of sub-section (1) of section 
3 of the Minimum Wages Act, 1948, 
for the words beginning with “from 
such date as may be'* and ending 
with “Official Gazette’* substitute 
“before the 31st day of December, 
1953”.

The motion was adopted.
Mr. Chairman: Shri Munavalli.
Shri Venkataraman: May I point 

out that all the amendments to clause
2 will now be out of order—the amend­
ments giving the late—because we 
have accepted that for the words 
“from such a date etc.”' the words 
“before the 31st day of December, 
1953” be substituted. Therefore all the 
amendments giving the date will now 
be out of order.

Mr. Chairman: That is so. All
the other amendments given notice of 
are redundant in view of the fact that 
the amendment moved ̂  by Mr. Arun 
Chandra Guha has been accepted.

The question is:
“That clause 2, os amended, 

stand part of tlie Bill.**
The motion was adopted.

Clause 2, as amended, was 
added to the BiU.

Clause 1 was added to the Bill.
The Title and the Enacting 
Formula were added to the 

Bill.
Shri Gadgil: I beg to move:

“That the Bill, as amended, 
be passed,”
Mr. Chairman: Motion movfed:

“That the Bill, as amended, be 
passed.”
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Dr. M. M. Das: 1 ihank you lor this 

opportunity which you have given me 
and which has come to me at last to 
express my views on this Bill. The 
Minimum Wages Act was passed in 
the year 1948. Since then three long 
years have passed. But during these 
three years neither the State Govern­
ments nor the Central Government 
have been able to implement all tire 
different provisions contained in this 
Act. So far as non-agricultural labour * 
is concerned, some of the State Gov­
ernments have carried out the provi­
sions to some extent. But so far as 
agricultural labour is c3ncerneti, not 
to speak of State Governments, even 
the Central Government has not been 
able to implement the provisions or 
fix minimum wages of agricultural 
labour in the Centrally-administered 
areas. It appears that our hon. Minis­
ter of Labour has now been convinced 
that it is one thing to enact a legis­
lation but it is altogetner a different 
thing to implement the provisions of 
that legislation. The pleas that have 
been put forward by State Govern­
ments for not implementing the pro^ 
visions of this Act, especially relating 
to agricultural labour, are two. Firstly, 
they have pointed out thai the provi­
sions have to be implemented upon a 
a very vast area, nearly the whole 
country. Secondly, that all the different 
varieties of agricultural labour ought 
to be brought under the purview of 
this provision. But I think there is a 
third and a most insurmountable 
difficulty which none of the States for 
obvious reasons has mentioned. Just 
and r e a s o n a b le  wages of labour c ^ n o t 
be determined unless and until. 
different factors that enter into the 
cost of production of the fin ish^ goods 
are known. A detailed knowledge of 
the amount of capital employed, of 
the depreciation of the machinery *uid 
implements and of the cost raw 
materials on the one hand, and the sale 
prices of the finished product o n  the 
other, is essentially necessary ^ 
determination and fixing up ot ihe 
minimum wages of the labour that Ls 
employed.

So far as the agricultural labour in 
o u r  country I s  concerned, ^ s e  things 
have not yet been ,  determined. Iso 
attempt has been made on the part of 
t h e  G o v e r n m e n t  to  d e t e r m in e  a n d  f ix  
the sale prices of agricultural Produces 
o f  t h i s  c o u n t r y  a c c o r d in g  t o  a n y  
rational and sound basis. For any 
o a r t i c u l a r  a g r ic u l t u r a l  c o m m o d it y ,  f o i  
any particular agricultural product, 
any E r̂ice that suits the Government 
has been fixed, without taWng . ^ to  
consideration the difterent factors toat 
enter into the cost ol it? production. 
The price of the money crop which 
has a good local as well as a foreign

market and which feeds our industries 
and brings a large amount of foreign 
exchange to our Governmeat, has been 
fixed at a high rate, whereas the price? 
of foodgrains, the cereals which Gov­
ernment has to procure for the 
corftinued existence of our rationing 
system, have been fixed at a compari- 
tively lower level. The result has 
been an upset in the balance of our 
li^ncultural economy and great resent­

ment and discontent among certain 
sections of our agriculturists, especially 
those who produce mainly our food­
grains. The State Governments as 
well as the Central Government are 
fully aware of these facts and these 
are the reasons why it has become 
impossibly for these Governments to 
implement the provisions of this Bill 
so far as agricultural labour is con­
cerned. Attempts have been made from 
time to time to convince the Govern­
ment about the desirability and neces­
sity of fixing up the .;ale prices of the 
different agricultural products of our 
country. As early as in June 1944 the 
Policy Committee on Agriculture 
Forestry and Fisheries recommended 
that Government should guarantee to 
the agriculturists an assured market 
at a remunerative price for agricul­
tural produce and that a sub­
committee should be appointed to 
report as to....

Mr. Chairman: May I inform the 
hon. Member that the .scope of speech 
at the third reading stage is very 
limited? Therefore he need not cover 
the whole field already covered by 
various hon. Members. He may just
say how the provisions of this BilU
which is now to be passed, could be 
implemented etc.

Dr. M. M. Das: I want to impress 
upon my friends here that the ques­
tion of fixation of minimum wages for 
agricultural labour can be taken up 
only after the sale prices of the 
different agricultural products are 
determined. Now this question of
fixing of the sale prices of the agri­
cultural products has been taken by 
the Planning Commission and there­
fore I wanted that this should be 
taken up after the report of the 
Planning Commission. A great injustice 
will be done to me if any of my 
friends here think that I am against 
I his present amej?cliiig Bill. 1 
per cent, in favour of this Bill but 
the only thing that I want is that all 
available data should be collected and 
the conditions that are prer^u isite  
for the Implementation of the different 
provisions of the Bill should prevail 
in this country. Otherwise the passage 
of this amending Bill w(»uld be reduced 
to a mere farce as the passage of the
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original Bill—the Minimum Wages 
Act—had been.

Shrl Veiikataramaii: The hon.
Minister stated some figures with 
regard to the wages prevailing in 
Madras. I have before me the report 
of the inquiry into the conditions of 
agricultural labour to v/hich he refer­
red earlier in the debate. These are 
the figures: An average family con­
sists of 1-3 wage earners and 
0-6 helpers. You may take it as two 
persons and the amount which • they 
earn in a year as a result of statistical 
inquiry is Rs. 179-3 out of agricul­
ture...

An Hon. Member: Whax is the wage 
of the labourer is the question.

Shri. Venkataraman; I thought we
understood statistics....

Mr. Chairman: 1 hr>pe the tion. 
Member will kindly bear my remarks 
in mind.

Shri Venkataraman: Because of the 
interruption, 1 had to say something else.

I am saying this because the hon. 
Minister made it appear that the 
wages have increased from five annas 
to 15 annas and that -i cert^iin section 
of opinion thought that it was not 
necessary to flx the minimum wages.
1 want to controvert that and say 
that it is not correct. What he has 
given is with regard to casual labour, 
which is employed very very casually. 
You know the type of employment 
that is available in the villages. For 
the whole of the year, he is unemploy­
ed. Therefore, it is not right to take 
only the average wages of casual 
employment. You ought to take the 
earnings of agricultural families during 
the course of the whole year and see 
what wage he gets. Here two members

an agricultural faraily together 
•earn Rs. 177 in one year and toat 
works per unit of one earner four 
annas per day on an average. Then 
my second point is....

An Hon. Member: It was one anna 
in 1938.

Shri Venkataraman: We thank our­
selves that we have gone from one 
anna to four annas. The other 
sources of income come to Rs. 322 in 
a year, so that the result after meet­
ing his expenditure, according to the 
report of the Labour Ministry itself, 
is that he is in debt at the end of the 
year by Rs. 42. Therefore, I do not 
want this House or the country to go

with the impression that the agricul­
ture labourer is in any way in a pros­
perous condition. If anything, he is in 
the worst condition imaginable in 
this country. The otlier sections of 
labour and other sections of the popu­
lation have improved but the lot of 
the poor agricultural labour has not 
at all improved. On the other hand 
the conditions in which he lives call 
for greater sympathy and greater 
attention both by this House and by 
the State Governments. I never meant 
to criticize the State Governments but
I am bound to say that they have not 
shown as much enthusiasm over this 
piece of legislation as they have done 
in the case of Part I employment. 
Therefore, I want to urge on this 
occasion, when the Bill ir going to be 
passed, that Government will not 
come again with another Bill, as is 
being predicted by my hon. friends 
here, for a further extention.

Mr. Chairman: The question is: 
“That the Bill, as amended, be

passed.”
The motion was adopted

COAL MINES SAFETY (STOWING) 
AMENDMENT BILL

Mr. Chairman: The hon. Mr. Gadgil. 
The Deputy Minister of Works, 

Production and Supply (Shri Bura- 
gohain): I beg to move:

“That the Bill further to amend 
the Coal Mines Safety (Stowing) 
Act, 1939, be taken into considera­
tion.”
Mr. Chairman: I th ink, when the 

hon. Minister’s name is put down on 
the order paper and when he is pre­
sent here, it will be showing courtesy 
to the Chair as well as to the House 
that he should say that he has asked 
the Deputy Minister to depuUze for 
him to pilot this Bill. I think the 
Chair and the House are entitled to 
that much of courtesy.

The Minister of Works, Pr»ductloii 
and Supply (Shri GadgU): There is
nothing wrong in asking the Deputy 
•Minister to pilot the Bill. I 
that there was no intention to oiiena 
the Chair or the House. As you know, 
for the whole day, I have been work­
ing and in fairness, I should be 
allowed to have some relief.

Mr. Chairman: I do sympathize with 
the hon. Minister but he was just 
present when I was cnlling out his 
name. Actually when the Deputy 
Minister stood up. he just walked out 
and that is why the Chair took objec­
tion.
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6bti Burasobaln: This is one of the 
snortesi ot snori Bms that nave been 
orougnt betore mis nouse. l i  seeks to 
increase me maximum rate ol: excise 
uuiy tnai is leviaoie on coai. The 
proceeds ot mis auty are credited to 
me uoai xvimes a^tety (i^icwiug; i«'una. 
m i s  xund i s  uiiiised to grant assis- 
iance lo the coal mmes to c&rry out 
stowmg operations. These operations 
are necessary to ensure the satety ox 
me imnefts ana also to avoid wastage 
ol coai in the coai mines. These stow­
ing operations consist ui tilling up 
wim sand or otner incombustible 
material me space iett by me extrac­
tion o£ coai. So, mis measure Is design­
ed to ensure me satety of the coai 
mmers, particularly muse who work 
underground.

The rate oi maximum duty was 
hxed as far bacic as 1939, when me 
Bill was fhrst put on the Statute book. 
Since then, the price of coal has risen 
up by more man four times; but mis 
maximum duty has remai/ied where it 
was. It has been felt within recent 
years m at me proceeds of mis duty 
are quite inadequate to meet the 
growing needs of me coal mines. It 
IS merefore proposed m thia Bill to 
raise m at maxunum rate. At the 
existing rates, me proceeds come to 
about Ks. 43 iakhs m a year. On the 
omer hand, the expentiiture that has 
to be incurred by the Coal Mines 
Safety (Stowing) Board, which is 
charged wim the task ot administer­
ing this Act. comes to about Rs. 77* 
laKhs in a year. So, me Board, has, 
during the past few years, been 
actually eatmg up its reserves. 
Although, in this Bill, it is proposed 
to raise the maximum duty to mree 
times the original rate, i  must make 
It plain to the House and particularly 
mose hon. Members who have tabled 
amendments seeking to raise m at rate, * 
but not to the extent that is proposed ; 
in mis Bill, and assure them that it 
is not me intention of Government 
immediately to raise the rate to the 
maximum that is proposed in me Bill. 
The immediate intention of *Jie Govr- 
ernment is to raise it to six annas 
per ton on coal and nine annas per 
ton on hard coke. This need for 
carrying out stowing operations is a 
progressive one and it will be a retro­
grade step if we were to scale down 
the expenditure on assistance that has 
to be given to ensure the.sajEety of 
me miners, who are working mere, 
and also to avoid wastage of coal. 
After all, coal in this country is not 
an inexhaustible commodity and so, 
me conservation ot coal, which is also 
one of the objects to be achieved by 
this measure, has also to be looked 
after.

71 PSD

With mese few words, I commend 
my motion for the aCceptanc^e ol the 
House.

Mr. Chairman: Motion moved:
'T h a t me Bill furm er to amend

the Coal Mines Safety (Stowing)
Act, 1939, be taken into considera­
tion,’’
There is an amendment by IVlr. A. C. 

Guna to clause 2. Is the hon. Mem­
ber moving the amendment?

Shri A. C. Guha (JVest Bengal): 
\e s ;  I would also like to speaK on 
me consideration motion.

Mr. d iairm an: If me hon. Member 
is going to speak on hi^ am<dudment, 
It may not be necessary to speak 
now.
*Shri A. C. Guha: I would like to 

speak on the consideration motion.
Mr. Chairman: And also on me 

amendment?
Shri A. C. Guha: Also ou the amend­

ment, if necessary. I caimot say mat 
nowv /

Mr. Chairman: I would like to give 
lull opportunity to me hon, Memoer. 
My object is not to stifle discussion.
I only wanted to know from the hon. 
Member whether he was going to move 
his amendment. The hon. Member 
may go on.

Shri A. C. Guha: The purpose of 
this amending Bill is simply to raise 
the excise duty for stowing purposes 
from three annas to nine annas. This 
is an amendment to me Act of 1939. 
The money collected under me provi­
sions of mis Act is handed over to the 
Stowing Board, and as far as I nave 
been able to gather, tnis House or 
Government have little control over 
the expenditure of that sum. There 
have beeh several omer funds like 
this. The total amount mus collected 
and handed over to ceruiin bodies or 
boards through the powers vested in 
me Government by certfiin legislations 
passed by this House, I think, would 
come to about mree crore.s. The 
Central Tea Board, by way of tea 
excise gets about 95 lakhs or some­
thing like that. The Coal Mines Labour 
Welfare Fund also comes to about 
90 lakhs; the Mica Mines Welfare 
Fund also comes to about 30 lakhs. 
This Fund also comes to about 60 
lakhs. Now the proposal is to increase 
me rate from three annas to nine 
annas which means that the revenue 
collected by the provisions of this 
amended Act would come up to I 
think about 150 lakhs ox something
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like that. I hope that this House has 
every right to see that the money 
collected by the^ provisions of any 
legislation passed by this House is 
properly spent and this House should 
have full opportunities to look into 
the affairs of the management of the 
Fund.

I find from the Coal Mines (Stow­
ing) Board’s report that the Board is 
composed of six members. Mr. N 
Barraclough, Chief Inspector of Mines 
is ex-officio Chairman. There is an­
other Mr. L. J. Barraclough.

Shri Buragohain: If I may inter­
n e t ,  he is the same person; he is ex- 
ojficio Chairman.

Shri A, C. Guha: I have excluded 
the Chairman. One is Mr. N. Barra­
clough atid the other is Mr. L. J. 
Barraclough. Chie<. Inspector of Mines 
more. The names arie so unfamiliar 
that I can presume that they are not 
Indians, and I do not Know to what 
nationality they belong. Anothei is 
Mr. Chanchani. Then, there are 
Messrs. Lala Ram Saran Das and 
Shome.

Mr. Chainiian: May I icnow whether 
the hon. Member wants to take a long 
time to conclude?

Shri A. C. Guha: Yes, I shall take 
some more minutes.

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Wednesday the 18th April, 1051.


